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LOK SABHA

Wednesday, April, 19, 1972/Chaitra 30,
1894 (Saka)

The Lok Sabha met at Eleven
of the Clock

[MR. Seaaxer in the Chairl
ORAL ANSWERS TO QUESTIONS

IMTRASSTATE DISPARITIES IN WEST BENGAL

*461, SHRI JYOTIRMOY BOSU:

Will the Minister of PLANNING be pleased
to state :

(a) whether there is a good deal of
Intra-State d sparities in West Bengal, if so,
the reasons therefor and the nature of dis-
parities;

(b) what assistance, if any, has been
given by the Centre to West Bengal during
the last three years for the removal of intra~
State disparties; and

(c) the results of the steps taken so far
in physical terms ?

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA) : (a) to(c). A state-
ment is laid on the Table of the House.

Sratement

(8) Tn the absence of a comprehensive
survey which would bring out the disparitles
as between different areas of West Bengal,
10 information is available regarding their
pature and extent. However, the estimates
of State income and its differentlals published
by the West Bengal Statistical Bureau in
1965, reveal some informatjon in that regard.
The estimates show the per capita Intome
forlSdistricuor\HmBeqql-lu follows :

1. Howrah 389
2. Burdwan m
3. Jalpaiguri 31
4. Hooghly m
5. West Dinajpur 293
6, 24-Parganas 291
7. Darjeeling 284
8. Nadia 0
9, Birbhum 1

10, Murshidabad 252
11, Malda 245
12. Mifinapore 231
13. Bankura 229
14. Cooch Behar 229
15. Purulia 197

Besides on the basls of certain uniform cri-
teria suggeated by the Planning Commission,
the Government of West Bengal has recently
identified the districts of Purulia, Darjeeling
(excluding Siliguri sub-division), the Sunder-
bans area of the 24-Parganas district and
the Baokura district, as backward areas,

The reasons for these disparities are lack
of education, social backwardness, lack of,
caterprise lack of infra-structural facilities,
political instability and the like.

(®) (i) For the district of Darjeeling a
more liberal pattern of Central
asistance for Plan expenditure,
mhﬂuofﬂ%mtmso%
loan, as sgainst the general pat-
tern consisting of 309/ grant and
70% loan, has been sanctioned;

Rural Works Programmes have
been started in the districts of
Purulia, Bankura and Midnapur;

Small Farmers Development
Agency programme has  been
sanctioned for the districts of
Darjesling, Hooghly and West
Dinajpur;

Margioal Farmers and Agricultu-
ral Labourers programme has
been sanctioned for the districts
of Purulia and Bankura;

(v) Purulia district bas been selectad
for the Ceatral scheme of 10%
subsidy to industries on fixed
capital investment;

Bustee improvement works cati-
mated to cost approximatély Rs.
10 crores have been taken up in
Calcutta for which funds are
being fully provided by the

(i)

(i)

(v)

(vi)

(vii)
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important schemes is to carry
out a rapid survey of each dist-
rict by the State Government for
identifying indugtries suited to
to the area based on local rew
materials and skills and capable
of providing employment to local
youth, This programme may
narrow down the disparities in
the levels of development between
various districts, Another im-
portant decision taken umder
this 16-point programme is to
treat the whole of West Bengal
as backward (except for Calcutta
Howrah and 24-Parganas) for the
purpose of provision of conce-
ssional finance by public firanc-
ing institutions,
(vili) The total approved outlay for
the Fourth Five Year Plan of
West Bengal is Rs. 322,50 crores,
out of which the Central assis-
tance allocated is Rs. 221 crorcs.
To enable the State Government
to find resources for its own
share of the Plan outlay, special
accommodation estimated to be
of the order of Rs. 73 crores has
been agreed upon by the Centre
to cover the assessed non-Plan
gap in the State’s resources for
the five year Plan period.

(¢) The steps mentioned in reply to
part (b) of the question have been taken
only recently; it is, therefore, too carly to
assess their results in physical terms.

SHRI JYOTIRMOY BOSU : Pianning
means reduction of regional imbalances,
There had been Congress Governments in
the State as well as in the Ceatre—out of
25 years, 22 years in the State and here for

25 years,

May I ask the hon. Minister the reason
for this acute disparity in regional growth
in West Bengal 7 And, is it true that the
total electricity in North Bengal is only 1% ?
Is it also true that the total industrial in-
come of Calcufta industrial region alone
accounts for 759, North Bengal isnil? Is
it also a fact that the total number of in-
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(excluding Jalpaiguri District which had
two) in the last five years is nil, 24 Parganas
~—7%. Burdwan--57%, Birbhum-60,7 In
small scale industries, Howrah, Hooghly,
24 Parganas and Calcutta alone account for
75%, and industrial employment in Howrah,
Hooghly, Calcutta, 24 Parganas and Burd-
wan under the Factories Act is 809/, and
in regard to rural electrification in the last
three years there is not a single village elec-
trified. If that has been so, what specific
steps have been taken to immediately remove
this disparity ?

SHR1 MOHAN DHARIA : Sir, I have
placed a detailed statement on the Table of
the House and that statement categorically
states the various steps being taken by the
Central Government as also by the West
Bengal Government in that direction.  This
House 15 well awarc that it 1s the primary
responsibility of the State Government to
take care of the regional imbalances and
whatever aid could be given fiom this end
that is alway. given.

SHR1 JYOTIRMOY BOSU: The
Central Government is in control of finan-
ces, industrial development and planning.
May I ask the hon, Minister if he would
give a categorical assurance on the floor of
the House to-day that for the Fifth Plan
they will take such measures as to' make it
obligatory for the State Governments to take
steps through planning to reduce these im-
balances before the Fifth Plan is over ?

SHRI MOHAN DHARIA : | share
the anxiety of the hon Member and I do
concede that there are severe regional and
intra-State imbalances and I can assure this
House that while approving the Fifth Five-
year Plan both of the Central Government
and also of the States we shall take care to
see that positive steps are taken to remove
the original imbalces.

SHRI JYOTIRMOY BOSU : You did
not clarify whether before approving any
Plan by the State Government you will sti-
pulate that the programme removes regional
imbalance or tends towards that.

SHRI MOHAN DHARIA : Al possi-
ble care will be taken before approval of
such plan that these plans do incorporate

dustrial ligences granted to North Bengal such gchemes which help in removig these
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reglonal Imbalances. We Shall see that
priority s given for such projects.

SHRI PRIYA RANJAN DAS MUNSHI :
In the statement he said that certain dis-
tricts are demarcated as backward. I would
like to know wheiher any proposal has come
from West Bengal Government to the Plan-
ning Commission regarding the backward
districts of Purulia, Bankura, West Dinajpur
and Birbhum,

SHRI MOHAN DHARIA : In the
statement I have said which are the districts
ihat are backward. The Committee of Sec-
retaries of the Central Government was
appointed for this purpose and they adopted
the 16-point programme. The report of the
Committee has been accepted by the Govern-
ment. This is made applicable since
December, 1971.  The whole of West Bengal
almost, except Calcutta, Howrah and 24
Parganas, have been treated as backward
areas entitled for concessional finance,

SHRI JYOTIRMOY BOSU: Includ-
ing Sunderbans.
SHRI MOHAN DHARIA : Yes.

SHRI B. K. DASCHOWDHURY :
Cooch Behar, according to the M'nister’s
statement has got per capita income of 229,
In Purulia it is as low as 197. Butin the
other part of the statement it is said...

MR. SPEAKER : [ also noticed that.
But the Minister’s statement is the latest
one.

SHRI B.K. DASCHOWDHURY : It is
stated that Rural Works Programme has
been started in the districts of Purulia, Ban-
kura and Midnapure. I would like to know
from the Minister as to what is the machinery
in the hands of the Planning Commission
to determine which are the districts which
should be given special assistance and sanc.
tion of Rural Works Programmes. I want
to know whether the State Governments
have not got a machinery for this,

SHRI MOHAN DHARIA : It is the
primary responsibility of the State Govern-
met to identify which are the districts which
are industrially backward, or otherwise back~
ward districts, Jt is on the recommends-
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tion of the State Government that we give
our approval here.

SHRI K, LAKKAFPPA :

MR. SPEAKER :
terested West Bengal ?

SHRI K, LAKKAPPA : The Planning
Minister stated that the Planning Commi-
ssion has sorted out or indentified certain
backward areas in the country to obviate or
remove the regional imbalances and econo-
mic backwardness of the States and of the
regions in the various districts. Is there
any specific instruction with regard to finan-
cial assistance in respect of such States and
such backward areas given ? What are
they 7 What are the activities which have
been implemented so far on this item ? If
not, what action is being taken by them to
accelerate the process of improving the con-
dition of these backward areas and backward
regions, identified by the Planning Commision.
The Planning Commission is now engaged in
formulating the Fifth Five Year Plan, It
hds got certain proposals for the growth of
industrial ventures and so on. Is there
any time-bound programme with the Gove-
mment for the improvement of the back-
ward areas ?

rosg——

How is Mysore in-

SHRI MOHAN DHARIA: As has
been made clear already, we have taken
specific steps to identify the backward dist-
ricts. It is because of this exercise that
several State Governments have identified
industrially backward districts based on
certain criteria laid down, for giving finance
concessions through public financial institu-
tions. For example, in each state one or
two industrially backward districts which
are so identified are entitled for 10 per ceat
subsidy. It is the responsibility of the Stato
Government to identify these problems, and
it is for us to sec how wecan help in
solving these problems,

SHRI INDRAJIT GUPTA: Under
this sixteen-point programme, the State
Government has been asked to ideatify in-
dustries suited for the backward areas
After they have identlfied such industries,
supposing some private entrepreacurs are
willing to set up units there, what assurance
do Government give that in such cases,
since the liconsing is entirely in the hands

of the Qegtre, the process of clearing thosy
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licences and seeing thit they aré given will
be assured without any delay, and secondly,
in case private en are not forth-
coming in the cases of the {den indust-
ries, may I know whether the State or the
Centre will come forward to set up such
units in the public sector ?

SHRI MOHAN DHARIA: For I
dustries which involve an investment of
Rs. 1 crore and below, no Hcences are re-
quired. Naturally, in the backward areas,
most of the industries will be such that they
will have a capital of less than Rs. 1 crore,
and, therefore, there would not be any ques-
tion of licensing. But T can assure this
House that if some industries are likely to
be located in backward areas, we shall try to
accelerate the process and shall see that
there are no impediments in their way.

SHRI INDRAJIT GUPTA : If private
entrepreneurs are not forthcoming, will the
State step in ?

SHRI MOHAN DHARIA : This point
is under discussion, and we do fecl that
there are some areas where the publig sector
shall have to enter, and we shall think about
it,

Continuance of Manual Telephone Exchange
Systein

#i/63, DR. RANEN SEN : Will the
Mihister of COMMUNICATIONS be
pleased to stdte :

(a) the number of Cenirts where fhe
Manual Telephone Exchahge sgstent cohfl-

nies at present;

(b) the broad outfines of the scheins, i
poy, to inttoduce dntomatic telegihone
exchange syster in those Centres; and

(c) the time by which tiese Centhey fre
expected to bo covered by the automatic
exthange systém ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H.N. BAHUOUNA) : @&
There were 1056 minval lelepboso exthmugés
in the counfty s on 300.T1.

. (b) Whileit has been tha bi
tive of the department
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atid gmdtmi. For automatisation, manual
exchanges can be divided in two categories @

() Smater exchanges of CBNM type
upto & maximum capacity of
300 lines. These exchanges are
to be replaced by medium auto-
matic exchanges of the MAX H
type.

(i) Larger exchanges of CBM type.
These exchanges are to be repla-
ced by main automatic exchan-
ges of the MAX I type.

Out of 1056 manual exchanges in the
country on 30.9. 1971, 104 CBNM exchanges,
where the demands approach 200, and 59
larger manual exchanges where the demands
approach 1,000 have been planned for auto-
matisation upto 1973-74 manufacturing pro-
gramme of the Messrs ; Indian Telephone
Industnes

(c) The exchanges which have bédn
planned for automatisation upto 1973-74
programme are expected to be contmissioned
progressively by 1976. For the rest. ario-
matisation will be taken up in 5th and sub-

sequent plans depending on the availebility
of resources,

Dr. RANEN SEN : In the answer giveh
by the hon. Minister yesterday and s
fhe réply to the question today, the question
of lack bf thaterials has been raised. In
these circumstances, why instead of meeting
{he demaisds of these automatic
frdslde our tountry, the products of the
be scat abroad of exported, since the coi-
try is suffering from the lack of these things ?
May 1 know what Government's policy in
this regard is ?

SHRI H. N, BAHUGUNA : The export
made by the IT1 is very small; it is oot eysn
omie ber cent of its total output.  Secondly,
we nre doing thet in order to keep opr
salves competitive in the world
terms of technology.

Finally, it bs ture that

-

side, but we to
it and aimultyng d up
reputation,

DR, RANEN SEN : When the Boksly
B VWi of ths matetial, he Wadh ®
bulld up international reputation with I,
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Anyway, my second qoestion is this, It is
found in these sutomatic exchanges, mere 40
in the new ones that there are more errors of
wrong numbers and other things, What
Is the arrrangement mrade or contemplated to
obviate these difficultics 7

SHRI H. N. BAHUGUNA : The whole
system of enginecering and technolagical
basit of our switching transmission eq
ment is constantly under review by t
TRC Telephone Research Cell, and we have
been able to identify some of these faults,
specially with reference to the cross bar
system exchange switching equipment. We
are trying to rectify them. I may add that
for this effort we are depending mainly on
indigenous technology.

SHRI JAGANNATH RAO : Has the
department given up the whale stowger
system and taken recourse to the cross bar
system ? I unders and the cross bar system
is giving a lot of trouble and they are not
able to rely only on that system, and as a
result in Bhubaneswar for the last three
years the telephone exchange ia not being
commisgioned, What is the policy of
Government in this regard ?

SHI H. N. BAHUGUNA : We are
producing full capacity of the stowger as
well as the cross bar systems which has
been in use since 1965. Nothing has been
stopped. Interlinking of the two systems is
already done, There is no difficulty on that
score. As regards any specific difficulty
concerning Bhubaneswar, 1 do not have any
facts to justify any answer,

HER SV, THRFSITL 897 TUT Sk N o
aweat & faowa & fwg wwlew A
Wit ur wr g

+
0464 st guw wg Wy :
oft frgre wwewe :
AT gE S gg WA WY e
wGr fi :

(). w31 woere s1famrt o AT
¥ a7y wew A & wrg woreny & firowew
¥.fag euiag o WEREI HIRY,
¥ Ay’ ST W w1 8, Wi wew wRw,
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TaeqT W T RU ¥ wgw ¥ g
ITH TN ST W § fAre
& Wk

{w) ofx g, &Y W@ e 3 goR
T wrid v W @ g ?

o siwreey & g (st ey wer
wer): (%) ot (w). s wr) Afurgsi
¥ gy Frgl W woEwiy SO 9
i w0 & oft srywwry AImw ¥ g
T GO A T far )

WogwEr ¥ gt agge g st
TGO AT JAT I HIT, K7 527
R Y U g ¥ frare fae
far war Wik semmwi @ w9 ew
darc &t g€ | gw yaEt ¥ afcgrrerey
14 1T 16 @der, 1972 ¥Y 163 srgsit
¥ g gfaare wiw fadr oY sty
wT fgr 1w g gl ¥ gy ol
gl ¥ WU SR W e
famr & 1

it gen ww wuwTw: § AT YTEAT
g fs faw &nil ¥ aregwdy fer
o7 IT AEET F I AT WA
arearen fear war ¢ 5 o7 oie ot
g W ?

%8 a7 of M gAY W oF
fepmrr a7 | FEFT TATA A HIAT 4T FEH
wgr war o1 e or§ wfafn amrk o€}
Wz Ay Mewaner FaX ¥
farare w00 | & orwar wigan f B v
afafa & areaw ¥ WA O IEETH
fiwan wra fvar war § 1 g@TT Ay ST
fomer guT & 9§ o & g FwEn
g B TE% fad aTere A AR
war saer fwar an T § 2

ag antg g o aff g &
dredy are gom & 1 wliesr § o s
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Faa g, wh fagow o d s
wrRY?

oft goor wex o ;i Y gor ft
oI T 7 & WY 9 & AT & e
wram g

it gt wex wy : Ewd fear §
&Y wTETE ¥ A wgi wre & o

o FE WA g 9T §E am@l 9%
# sqrarers ®Y faarx W g St
A% TAR GO 2 w7 garer §, qor fre
¥ W ST YIETX WA AW WAl
¥y ax fawfn st § o e §
fir IWEY A% FT fEaT oY AT FH A FW
ITHY GrEY @ & oy @Y 9§ 9T A

FeeTe Tgrggfage® AT w30 |

wgt a% e wifgw @ grafes
Qg ®T AW § IR I9% g &7 qAe
pokagarw g f& war fawe s@
& &7 g Er §, TN aT frur ansft ww
5 ' 78 fagd a6l ¥ 5% ft wifew
N A af g AR Wl T 2w Ay
FeIR %G dYaard @ar Wy g foed
mifew favm @ susT fr ad, <t 2
Wy § @ SeE wC 9T 9%, TR
s D €T Y WEAT qT IGh
arfis agt aRrET Sa aT sl T an
W TSI ) awedr @ gk grAes
W wrfa® Tggsl o usaT s ga-
war€ o ai |

ot gew W wewTg T # W
W w7 ¥y AP gl g swaw
AT ATHTT T G WY TG & §H 51T
wr 81§ srearaw fywr a1 A wAW AN
gk & gt wft a7 o e
QAT ¥ T F qry @l s e
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wid &1 &@ N agmar ¥ fasm fear
WY, I8 &% &7 fagrw frar oy 7w
v o e gt g€ A ?

o} e wor avr ; wgh A% NAGEAT
§ et ok ==t mff gf 0

st wew fugrd arodet: W

weqm wEvTa © WTT Y gE ?

ot wew fagrdt arwda : ga A IF
srdma

ot v fog: @H ¥ @
FTH ¢ )

weaw wRAY : AT FTTHRT AT TH
& F< 93T |

SHRI NIHAR LASKAR : Sir, naturally
we are happy that such a large number of
dacoits have surrendered. and what is more,
that jtis a bloodless surrender., What 1
would like to know is, whether the Guvern~
ment is thinking some rationai approach to
this entire problem, because we donot know
what number of dacoits are still there in
thir area, so that incourse of time this prob-
lem can be minimised to a certain extent,

Secondly, I would like to kgow whether
any terms where given to those people when
they were surrendering.

SHRIK. C. PANT: Sir,1 think my
hon. friend has mentioned about a rational
approach to this problem, This is a problem
which has to aspects. One is the law and
order aspect, and the other is the socio-
economic aspect. I have already referred to
both, This particular surrender is yet a third
aspect of the problem, in which non-official
agoncies have taken the initiative in presu.
ading the dacoits to surrender. We have
welcomed this invitative on their part, and
the fact that 163 dacoits have surrendered is
a very welcome result of these efforts,

Now, about those dacoits who have not
surrendored sad will continue their activities,
we must take law and order action against
thom. At the same time, the effort to develop
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the region must be made. These can be the
broad approaches to the problem. But while
these efforts are continuing, we hope there
will be more surrendereds, but the invitative
lies entirely with non-offizial agencies.

As for the discussions we had—to which
I have referred in my reply—with Mr. Jaya-
prakash Narayan, he pointed out various
diffiiculties that the dacoits were experiencing.
We took this into account and we tried to
take an under-standing attitude to this prob-
lem. For instance, within six months, as for
as possible all the charges against the dacoits
should be brought forward and should not
lingerover a long period; trial should be held
quickly and so on. things like that, We did
have discussions on this. Discussions did lead
to satisfactory rcsults As a consequence of
that to many of them surrendered,

st wew fagrdt arwda : fom argwl
X srew wwdhg frar @ SawT e
¥ OF 9T qF Aifaq ALY 9r 1 gAAr
afafafgar s3%  v1oaf av & gf oh
T FIFTT IT% graal & fag a1 fai
e Y 7 57 faae s @ d?
wrag a7 ¢ v @ v v fawe @@
& faq 91 adafes Frearar gaETw
% fag 7ar &9 Mas Frewmr g AN
X M fFar 1 @r g ?

s OO &7 9¢F ; @) Frada T
FHI & g€ 4 g% A Wwigd @
fir gré M1¢ & qur ou fe gawr Al
¥ O WG ) awar § a1 A &N
wne g€ 12 ¥ waata fag o &1 o
TG gHEEAT #T faur AT | GWH WA
grm B oF g & g | Iaw g
gnft,

ot % g Nt &1 qeew §, 93
faaw qoz dfawex fafreex ¥ amg @@
awx §

siwet agreer ar v ;. wged ¥
W& S o W@ ae @ v AR
At oy w3 A A awE W g
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W g fee & qum & so wifgw
FO 7 T WY WTREE FQT 7

Mgrmwr g @ G
a qar aff Pdar § Iew TR IR
wEerr wY§ vt gard A F aron a
3§ = sgrggfigas faac far an
qwar 2|

oft eart wgereront : ot @y Sl
Fwrgoraagy ¥ o wwew gRdQ
fear g qrr N agd § a@ @R g
fafiwa @ gu &, 9% a5 @w aww
A T Y W I FADAT gA A Q
awdt § 1 R g W sk wTeAT
dray & 1w gar 8, fafred ¥
agt f wezrark @ar & fearat ¥ ooy
T e A wgwl v @ o g%
TR § Ty TR AT A ww
% qoftare wew ik g 8, et wew
R aFd {1 & s wgar g fw
TR AR A A TSR !

it gow WX QY : g7 &4 wI6T N
- A AFTEAT AR 2T AW § 1 T
AANT qTey 9gw FT A gR O g
Cig il

ot gm. g, wwel : faw egel A
are-gady fFa §, 9% Wy oW
gnEar 93 @9 @ AN f5 A qre-
aedt Y afeare &1 931 g@ary g3 2y
HteT o2 31y ® ATHT T0F & orar
¥ar acHTT arRE #1E T QY AT qmT o
gz fenfa darar @Y ok 97 ol
gei Y qgré-faerd & 11 59 waaw
@, arfe wfasy & saw wsy arufcs
TN #7 waqT fawm g ?

ot P01 WX G 1 WET T GIHT
xRN gy ANOE N ) ow @
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s gt & ofterd w yy wi @
wmyaw fear g, fre & g wr gradw
ek N A e AL, o A e
T Y@ W o agt el W
T T N DR ¥ Wy fF dwar @
¥ 7€ § 1 wer Sk GovTe A gy T 9T
farare fear &)

SHRI N, K. P. SALVE : May1 know
whether the Goverament's attention has boen
drawn to a statement of our Chief
Minister, Shrl P. C. Sethi, in whichfhe has
said that a lasting and enduring solution of
the dacoity problem can only be found if we
reclaim the area and demolish the ravines
and make the area cultivable and well-
irrigated. For that he has said the backward
State of Madhya Pradesh cannot provide the
necessary funds and that Rs. 100 crores most
come from the Ceatre. If the Madhya
Pradesh Govermment takes up the scheme,
will the Centre give such assistance, and is
the mipister in & position to give any
categorical assurance in that regard ?

SHRI K. C, PANT: Jamnot in a
position to give any categorical assurance.
This is a metter which involves Finance,
which involves the Planning Commission.
All that I am in a position to say is that
the Home Ministry would be sympethetic
and would assist in trying to dovelop this
region for the reasons I have already
explained. We do not look at this purely as
& Law and order proplem. We see the other
aspects and we would like to help, but
containly I alont cannot give any categorical
assurance in this ragard. As far as & lasting
solunion to the problom of dacoity is
concerned, I would remind hon. Members
that places where thare are no ravines : also
have dacoits.
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PoLrricAL ser-ur or Driut

*467. SHRI Y.BESWARA REDDY
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government propose to
introduce certain changes in the present
political set-up of the Union Territory of
Delhi; and

(b) if so, what are the chahges pro-
posed to be made ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
K.C.PANT): (a) and (b). The matter
is under consideration.

SHRI Y. ESWARA REDDY : Delhi
is now having a multiplicity of authorities—
the Delhi Municipal Corporation, the New
Delhi Municipal Committee, the Develop-
ment Board, the Cantonment Board, etc.
Besides these, the Central Ministries have
also flelds of power in health, tramsport and
some other things. Naturally, this multip-
licjty will lead to red-tapism, delay, over-
lapping etc. If this is to be done away
with there shonld be unified suthority, that
means an elected legislature with 8 Council
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of Ministers responsible tb the Jegislature,
Thete may be some limitetioms and reserva-
tonis in view of Delhi, belng the Capital of
the Union, but will Government see the
necoteity of & unified avthériey in the form
of an elected legisiature 7

SHRIK. C. PANT : 1t is true ther¢
are many authorities in Delhi and 1 acoept
there is need to constantly review their func-
tioning, so that there is no overlapping and
there is a rationalised structure. But in the
very nature of things, a certain amount of
muitipliciy of autbority is unavoidable.
For instance, there is the New Delhi Muni-
cipal Committee. There is the Cantonment
Board which looks after the cantonment
area. There is the Central Government
which must have a say in the administration
of Delhi, In addition toit, thereis the
Metropolitan Council and the Delhi Muni-
cipal Corporation, Even the Administra-
tive Reforms Commission which went into
this matter has sccepted the need for all
these bodies but only sugpested that the
Corporation and the Metropolitan Council
be merged. There is no escape from a
number of bonies, because their functions
are different. The Central Government
functions at one level. The Metropolitan
Council functions at a different level. There
are bodies which hove civic functions. I
do not think a single legislature is the ans-
wer 1o the problem. The answer is to
examine and see how best the present struc-
ture can function, so that there is minimum

of overlapping.

SHRI Y. ESWARA REDDY : Is there
any proposal of merging the Corporation
with the Metropolitan Council and if so,
what are the broad features of the proposal 7

SHRIK.C. PANT: As | sid, the
ARC made that recommendation, but we
have not accepted it. Both the Metropali-
tan Council and the Corporation are in
existence., Election have been held and
they are functioning.

ot qagTw G} ¢ W7 AEET w0
wrgw § fis faeeht o welt elifaww arfeal
® o &, fodt wiww O wifww 8, g
e gt wft @ fn fewlt & frg Qisre
i PRty SR itz @R

Oral Amewers 18

wifye ? vy ol # arer § fn Fprewer
s¥w, fagu Wk afgge A 7 afaar
fo oy §, &few war gorrd dw s o
& fr faweit & ogfal # 3 wfowre ot
firr @ § iR Te) ge-sRE CRwE
g o o o & 7w gOR X9 9T AR
sy

o) PEQWT oRY : W GFEH W I
vz ¥ &€ are wai ) 4 § 1 ag anfee
% f Rewlt Y, oY 2w & TwaE @,
wat gweard § ol IAwr g a9 I
& fawwr gm0 wfoge an fago ¥
TER JOAT HTAT aga A% Ag N |

Revision of rules for recruitment of Backward
classes

*468. SHRI B. K. DASCHOWDHURY:

Will the PRIME MINISTER be pleased
to state :

{a) whether Government have revised
some rules in the matter of recruitment of
backward classés in the country; and

(h) if so, the amendments made as a
result of such revision ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHRI RAM NIWAS MIHDHA) :
() and (b). A statement is laid on the
Table of the House.

Statement

Reservations and concessions have been
provided for Scheduled Castes and Scheduled
Tribes in the services under the Government
of Indis. The Government of India have
not recognised any classes other than the
Scheduled Castes and Scheduled Tribes as
batkward classes for purpose for reservation
in services under them, The need for com-
tinued efforts in secoring adequate represen-
tation of Scheduled Castes aad Scheduled
Tribes in services is always kept in view by
Goveriment and various orders have been
issbied dthat direction from time to time.
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gist of some of the important orders
issued by Government from 1968 onwards
in the matter of recruitment of Scheduled
Castes and Scheduled Tribes candidates in
services is given below :(—

(1) The percentages of reservation have
boen increased with cffect from
26th March, 1970 from 129 to
15% for Scheduled Castes and
from 5% to 7% for Scheduled
Tribes.

(2) The period of carrying forward of
reservations has been increased
from 2 to 3 years vide instructions
issued on 25th March, 1970. At
the end of this period, vacancies
reserved for Scheduled Castes could
be utilised for Scheduled Tribes
and vice versa thus reducing the
chances of lapsing of a reserved
vacancy.

(3) The procedure for advertising the
vacancies reserved for Scheduled
Castes/Scheduled Tribes has been
revised with effect from 3ist Julz,
1970. The reserved vacancies in
the posts filled by selection would
now be advertised calling for appli-
cations of Scheduled Castes/Schedul-
ed Tribes candidates, as the case
may be, against such vacancies in
the first instance. Should this
advertisement prove infructuous. a
second advertisement would be
issued calling for applications of
Scheduled Castes/Scdeduled Tribes
candidates as well as general candi-
dates, The general candidates,
however, would be considered only
if Scheduled Castes/Scheduled Tribes
candidates are considered unsuitable
for appointment against such
vacancies.,

(4) Instructions have been issued on
31st July, 1970 that Scheduled
Castes/Scheduled Tribes candidates
should be called for interview
on aseparate day Or a separate
sitting of the Selection Committee,

(5) The creterion for relaxation in
standards of suitability in favour
of Scheduled Castes and Scheduled
Tribes bas been redefined in the
instructions issued on 25th July,
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1970. Under these instructions for
appointment against reserved vacan-
cies, candidates of these commu-
nities could be selected even if they
do not fulfil the general standards
of suitability as along as they are
not found unfit for appointment to
such posts.

(6) Instructions have been issued om
24th September, 1968 that where
requisitt number of Scheduled
Castes/Scheduled Tribes candidates
fulfilling even the relaxed standards
are not available to fill the vacan-
cies reserved for them in non-
technical and quasi-technical Class
I & IV services/posts filled by
direct recruitment otherwise than
by written examination, the best
among the available Scheduled
CastesfScheduled Tribes candidates
who fulfil the minimum educational
qualifications prescribed for such a
service/post would be selected to
the extent of the vacancies reserved
for such categories. In order to
bring such candidates upto the
minimum standard necessary, for
the maintenance of efficiency of
administration, they would be
given in-service training.

SHRI B. K. DASCHOWDHURY :
The revised reservation rules for scheduled
castes and scheduled tribes apply only to
future vacancies and not to the existing posts
in any department, a resulting in huge back-
logs in the quota rescrved for scheduled
castes and scheduled tribes I want to know
whether Government will consider making
a definite provision for applying these rules
and Instruction and orders in all their
totality to the department as a whole and
not piecemeal 7 Secondly, some of the pub-
lic sector undertakings have not accepted the
Government’s instructions and orders in
regard to reservation in scrvices for promo-
tion. For example, Air India and Indian
Airlines have not accepted them, 1 want
to know how the Government will ensure
that all the public sector undertakings
and departments fall in line with the
Government's instructions and orders in this
regard 7

SHRI RAM NIWAS MIRDHA : The
reservations are only for new reciuitments
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to the vacancies, Therefore, if we see from in a position to accept the contention of

the point of view of the total streagth of a
particular Department or Ministry the per-
sons belonging to the Scheduled Castes and
Trtbes do not come up to the standards of
reservation which we have for fresh recruit-
ment. But the suggestions of the hon,
Member is not acceptable because it would
involve a lot of other dificulties. For
example, the Supreme Court has in a ruling
seid that we cannot have more than 50 per
cent of reservations in a particular selection.
In addition to reservation for Scheduled
Castes and Scheduled Tribes, we have reser-
vations for Emergency Commissiened Officers
and other categories of persons. So, even
if we try to increase the number of fresh
entrants in those categories it will not solve
the problem in the way the hon. Member
wants. But the total number and percen-
tage in the various categories of government
employees of Scheduled Castes and Schedu-
led Tribes is constantly increasing. In many
categories, even in the highest categories,
which means IAS and allied examinations,
the full quota and sometimes even more
than the full quota of reserved candidates
are being selected. With respect to the
total number of employees, the number of
Scheduled Castes and Scheduled Tribes
employees is higher and their percentage is
gradually increasing. We have examined
the suggestion made by the hon. Member
a number of times, Because of legal and
other difficulties it cannot be accepted.

As regards reservation in the public sec-
tor undertakings, it is really a serious
matter and the Government is very serious
that all public sector undertakings should
adopt the same reservation rule as the Gove-
rnment, We have taken it up with them a
number of times and we are constantly re-
mindiog them that this policy of reservation
should be accepted by them in the same
manner as it has been accepted by the
Government. Unfortunately, the response
from certain undertakings is not very favou-
rable. They mention various difficulties of
their own. Some of them say that this
cannot be accepted becaunse of their consti-
tution, their objectives, memorandum of
association and things like that, Now we
are asking them to revise them where nece-
ssary, So, in all these ways the problem
of reservation is being gradually solved.

SHRI B. K. DASCROWDHURY : 1
say with & very heavy heart that I am not

of the hon. Minister in his reply to the first
of my question. The Supreme Court judge-
ment does not stand in the way. Then he
mentioned that the carry forward of backlog
has been increased from two years to three
years recently. Is it not possible to carry
forward for a longer number of years so
that within the framework of the Supreme
Court judgement more and more persons
belonging to the Scheduled Castes and
Tribes can be employed ? Further, various
Ministries and departments do not keep
track of the various instructions issued by
the Ministry on this subject. Would it not
be possible on the part of the government
to publish a brochure containing all thess
reservation orders so that the department of
government and the public sector under-
takings may have all these instructions
readily available for their guidance ?

SHRI RAM NIWAS MIRDHA : Well,
the carry forward has been increased from
two to three years, Not only that, at the
end of three years the reservations available
for Scheduled Castes can be transferred to
Scheduled Tribes and vice versa. We are
watching how this system is working, If it
needs some improvement, or increase in the
period, it would be considered at a later
stage. But, for the present, we think this
is working quite satisfactorily and this in-
crease should be tried for some time and
not altered,

As regards the brochure containing all
the orders regarding reservations for Sche-
duled Castes and Tribes, we already have
a compilation and the public sector enter-
prises are perfectly aware of them. If the
hon, Member feels that they do not know
them, I will certainly do what he has suggcsted.

SHRI K.S. CHAVDA : Keeping in
view article 335 of the Constitution, namely
that the claims of the Scheduled Castes and
Scheduled Tribes shall be taken into consi-
deration in making appointments to services
and posts in connection with the State or
the Union, and also keeping in view the
fact that there is a decline in the progress
made in this connection, may 1 know whe-
ther Government is going Bx a time-
bound programme for filling up the neserved
quota for Scheduled Castes and Scheduled
Tribes in the services and posts under the
State 7
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SHRI RAM NIWAS MIRDHA : Tt ks
not cerrect tosay that there has been a
decline % far as reservations are soncotnoed.

SHRI K. 5. CHAVDA : Swetus guo
position.

SHRI RAM NIWAS MIRDHA : It is
not galve guo position, but the position
bas been oonstantly improving. There is
1o question of asy time-boaund programme,
As it is, even with respect o JAS and simi-
lar services, since 1964 all pesecved vacancies
are fully being taken uwp by candidates of
the requisite standard, So, I do not think
any time-bound programme is neoessary.
We are making much mare progress than the
minimum required.

SHRI K. §. CHAVDA : What is the
percentage 7 ©Omly 2 per cent out of 123
per cent.

SHRI T. BALAKRISHNIAH : May |
know whether Government is aware of
the statement made by the hon. Minister of
Finance in the Rajya Sabha that in Grade I
services of the Central Government the
percentage of Scheduled Castes and Schedu-
led Tribes s less than -S per cent end in
Grade 11 services it is less than 1 per cent;
if s0, what are the wsteps that Government
is proposing to take to fill the reserved vacan-
cies for Scheduled Castes and Scheduled
Tribes 7

SHRI RAM NIWAS MIRDHA : 1
have answerd that already. The hon. Mem-
ber, who asked this question, had raised
this point. Reservations are being made for
the present recrustmeat. The reservations
came in very Iate and there had been such
a large number of persons who were emp-
loyed In the past so many years, If we take
the total number of Government employees
and count their number also and say that
ss on this date only so much percentage of
reserved vacancies are there, that will be
giving an incorrect picture of the whole
situation. As 1 have seid, we are bound
to have certain reservations for the present
recruitment and the intake of Scheduled
Castes people in some of those categories is
more than the legal minimum,
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MR. SPEAKER : That is a suggestion
Yor aétion.

PAT OrFicErs” ENTITLEMENT TO SERVICE
CaALLS

7%, BHRIS. N. MIBERA : Wil the
Minister of COMMUNICATIONS be ploa-
to refer to the reply given to Starred
No. 121 regarding Telephones in

quitters o Posts and Telegraphs

e on thé 22nd March, 1972 gnd

{n) whotter the hollayny Offcers ave
#lso catitied to the use of P&T Iaspoction
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Quarters on the same terms as for Touring
Officers and also given free telephone faci-
lity;

(b) if so, whether he would lay on the
Table a copy of Government orders on the

subject;

(c) whether the P&T Officers are en-
titled to put in Service Calls, which get
priority over public calls; and

(d) if so, the considerations which have
weighed with Government in mot taking
pecessary measures to prevent the misucs
of telephones at the Inspection Quarters ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
and (b), Holidaying Gazetted Dapartmental
Officers are entitled to occupy Inspection
Quarters ip a restricted manner as per ext-
ract of the Rules lald on the Table of the
Lok Sabha as in the statement attached.
Free telephone facility is not permissible to
these holidaying Officers,

(¢) P&T Officers are entitled to put
in service calls for official purpose but these
do not get any priority over the public
calls.

(d) Does not arise.

tioms bulldings. so loag as these &re not required
for Departmental officers on tooyr fn their
official capacity. Inspection Quarters and
rooms 8o occupied will have to be vacated
ments! officer on duty, Rent wilj pe

|

from officers on eave on the basts of 10
per cent, of the pay drawn B them before
proceding on leave, whils from resived

officers, this will be done on the basts of
pay last drawn, regardiess of whether
accommodation provided k less or m
than the sccomodation to which
artitted by remoh of the pay on wiieh
is caloulated,

8¢

is
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ConcessioN OFFERED FOR SHIFTING OF
INDUSTRIES TN BACKWARD AREAS

*471, SHRI RAJDEO SINGH : Will
the Minister of INDUSTRIAL DEVELOP-
MLNT be pleased to state :

(a) whether Government propose to
encourage shifting of Industries to undeve-
loped areas by offering incentives; and

(b) if so, the nature of incentives offe-
red and the vutcome (hereof 7

THE MINISTFR OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (a) and (b). A state-
ment is laid on the Table of the House.

STATTMENT

(a) and (b) : On the recommendations
of two working groups on the development
of backward areas, the following schemes
mainly to attract new industries to the back-
ward areas, have beer formulated by Govern-
ment :

1. Schemes for concessional finance : The
financial institutions viz. IDBI, IFCI and
ICICI have offered to grant loan on conce-
ssional terms to entreprenuers for starting
industrial units in specified backward areas
of the country. This schcme started func-
tioning from the later half of 1970. The
financial institutions have already publised
their concessional terms and conditions.

2. 1069, Central Outright Grant or Subsidy
Scheme 1971 : This scheme was announced
on 26.8.71. Under the scheme, new indust-
rial umits or the existing industrial units
effecting substantial expansion would we
granted subsidy by the Central Government
to the exient of 10% of their total fixed
capital investment on a total fixed capital
investment not cxceeding Rs. 50 lakhs in
each case,

3. Transport Subsidy Scheme, 1971 :
The scheme was announced on 15.7.71. Under
this scheme, new industrial units, existing in-
dustrial units effecting substantial expapsion
in the States of Jammu & Kashmir, Assam,
Meghalaya, Nagaland, Manipur and Tripura
and the Union Territory of Arunachal would
be granted subsidy by the Central Govern-
ment upto 0% of the transporation cost

Pathankot in the case of Jammmn &

between
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in the North Eastern region, and the loca-
tion of the industrial unit, on both raw
materlals and finished products.

A provision of Rs. 5 crores has been
made in the Fourth Five Year Plan for pro-
viding (i) 10% Central outright grant or
subsidy and (ii) Transport Subsidy,

Under the concessional finance scheme
a number of units have been assisted by the
Tudustrial Finance Corporation of India and
the Industrial Development Bank of Innia—
the latter through the various State Finance
ing Corporations, for setting up industries
in backward areas.

As regards the 109 subsidy scheme,
360 eligible units have registered themselves
with State Governments. Their applications
for the subsidy are under scrutiny of State
level Committees.

Besides these steps, the Industrial Deve-
lopment Bank of India in collaboration with
other agencies like the Industrial Finance
Corporation, Industrial Credit and Invest-
ment Corporation of India, Reserve Bank of
India, Agricultural Refinance Corporation,
ctc, has undertake an Industrial survey of
various States and Union Territories. So
far, surveys of Assam, Bihar, Chandigarh,
Jammu & Kashmir, Himachal Pradesh,
Madhya Pradesh, Manipur, Nagalapd,
NEFA (Arunachal), Orissa, Rajasthan, Tri-
purs, and Uttar Pradesh have been comp-
leted and survey reports in respect of all
the States excepting Nagaland, U.P.,
Chandigarh and Himachal Pradesh have been
submitted. Follow-up action is being taken
on these reports and it is hoped thatasa
result of all these measures and promotional
steps being taken by State agencies, the in-
dustrial development of backward areas will
get speeded up,

SHRI RAJDEO SINGH : May I know
the reasons why U P, which has 36 districts
which are backward out of 54 districts has
been alloited only 2 districts like other small
and medium States which were also allotted
2 districts for 10 per cent Central outright
grant or subsidy ?

SHRI MOINUL HAQUE CHOU-
DHURY : This matter was discussed by
the Planning Commission with the Chief
Ministers and then in a meeting of the
National Development Council. It was
decided thero as to how many districty will
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be taken in each State and, on the basis of
that, 2 districts have been allotted to U.P.

SHRI RAJDEO SINGH : May I know
whether the recommendations of the two
workiog groups on the development of back-
ward areas covered all the backward districts
and also schemes were formulated following
up their recommendations to cover all the
backward districts ?

SHRI MOINUL HUQUE CHOU-
DHURY : All the districts cannot be
covered. There are a large number of back-
ward arcas in the country. If all the arcas
are taken up at a time, then industries can-
not be set up in all the areas. Therefore,
we have to take a phased programme At
the moment, certain districts have been

selecled and we are trying to industrialise
them.

SHRiI NARSINGH NARAIN PANDEY
The Patel Commission was constituted
which gave certain recommendations regard-
ing backward areas. 1 want to know from
the hon. Mmister what action has been
taken on those recommendations.

SHRI MOINUL HAQUF CHOU-
DHURY : I will not be able 1o say speci-
fically about the Patel Commission. What
I would like to say is that till last year, no
special emphasis was given to the development
of backward areas. After considering what-
ever reports there were or whatever recom-
medations there were and the various studies
made, the Government announced the
schemes in the course of last years and the
sehemes are in operation.

SHRI NARSINGH NARAIN
PANDEY : 1 specifically asked about Patel
Commission's recommendations. The Minister
has not replied to it.

SHRI MOINUL HAQUE CHOU-
DHURY : My answer was very clear., There
are various commissions which studied this
Question, If the hon, Member wants to know
specifically about the Patel Commission, a
S¢parate question can be put.
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SHRI MOINUL HAQUE CHOU-
DHURY : As 1 said, the whole country
cannot be declared backward ata time.
Therefore, one has got to be selective. This
matter was discussed in the National
Development Council. After taking into
consideration the recommendations of the
respective State Governments, the Planning
Commission selected these districts. I share
the anxiety of the hon, Member that U. P,
is very big in size and, therefore, a bigger
area should have been taken. In fact, this
question as to whether or not we shouid in.
crease the number of backward districts in
the States is being considered by us. The
Planning Commission is also considering
this question,

ot faghe faw : w1 9w fagre &
€ et wA w7 frw @eR @
fpar § ? fex A vk o o ¥ ¥ qw
@ ferw @ arfe wamt § oo
% — w7 ¥ & e # # g ¥ fewre
frar § 7

weaw wENEa : 9 v 9y fyfres
Y gre-amr w3 S )
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Setting up of Industries in Laseadive
Islands

*472. SHRI C, JANARDHANAN : Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether the Central Government
propose to set up industries in the islands
of Laccadive ;

(b) whether the Laccadive Administra-
tion has sent certain schemes for industriali-
sation of the islands ; and

(¢) if so, the salient features thereof
and the reaction of Government thereto ?

THE MINISTER OF INDU STRIAL
PEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (a) to (c) : A statement is
laid on the Table of the House.

Statement

Presently there is no propo-
sal to set up industries in Laccadive Islands
by the Central Government. There are no
applications pending in this Ministry for
setting up any large scale industry in the
private sector. The Union Territory Admi-
pistration has proposals fo set up a mediom
size canning factory in Aggatti Island during
1973-74 and two units, one for manufacture
of note books and the other for production
of coconut shell flour during 1972-73. The
Admipistration has also reparted that since
Ipcal initiative and capital are totally abseat
they are considering the opening up of the
area for industrialists from ouiside to start
industries employing and associating local
people. A private firm is stated to have
sent a proposal to the Ministry of Agricul-
ture to start a frozen fish storage canning
factory complex in the Islands. The Admi-
nistration has also suggested to the Home
Ministry that the Kerala State Industrial
Development Carporation could set up
small scale units in the Islands. In their
Annual Plan for 1972-73 the Administration
has proposed an outlay of Rs. 2.27 lakhs
for small industries and coir industry,

The territory has been selected for con-
ocessional finance from financial institutions
and also for the 109 subsidy by the Cantre,
It is hoped that these incentives and other
facilitics offered by the Administration will
atiract some entrepreneurs from the main
Jand to set up indysities in tige Tsiands,
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SHRI C, JANARDHANAN : I am
sure that the Ministor will agres with me
that this Island has been neglected for a long
time. The statement laid on the Table by
the Government itself says that Goverament
has no intention of starting any industry
there on their own. The helpless Admini-
::zdon that;.n the local Administration, have

some plan which is dengerous and not
practicable...

MR. SPEAKER: He should ask his
question,

SHRI C. JANARDHANAN : In view of
the fact that the plan sent hy the local
Administration is not practicable and in
view of the fact that the suggestion made by
the local Administration that the Kerala
Industrial Development Corporation may
:;r;: certain industries there in not practi-

MR. SPEAKER : It is already 12 O-
Clock. He should stop it.

SHRI C, JANARDHANAN :...will the
Government take some siopes to start an
industry directly under the Central Govern-
ment ?

SHRI VOINUL HAQUE CHOUDHU-
RY : The hon. Member is not correct in saying
that in my reply 1 have said that Government
is not imiergsted in sctting up apy, industry.
What I have said is that there is no scheme
for a large-scale industry to be set up in the
Islands because of and other
difficultics and also because of their size.
T bave listed a number of indystries which
are going to be set up and also the money
provided in the Plan. Over and above
that, we have all’;ldy made a survey
through the DCSSI and we are considering
as to what further we can do in the matter.

SHRI C. JANARDHANAN : Wij] the
Government start something djrectly ? He
is no} apswering that.

SHRI MOINUL HAQUE CHQU-
DHURY ; At the moment, I ¢annof promise
about it.

WRITTEN ANSWERS TO QUESTIONS
Daiay ia Trassfor of Postel Savings Back

*462, SHRI SARJOO PANDEY : Wjil
the Minister of COMMUNICATIONS be
pleased to state ;
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(a) Whether it takes more than a year
to transfer Postal Savings Bank Account
from one place to another ;

(b) Whether Government’s attention
has been drawn to a pews-item *“Postal
Efficiency” published in the *‘Statesman”
(Delhi) of 18th February, 1972 and if so,
whether any enquiry has been made to find
out the reasons for mot transferring this
Account for more than 18 months ; and

(c) Whether the Account has since been
transferred and whether those responsible for
this delay have been taken to task 7

THE MINISTER OF COMMUNICA-
TIONS) SHRI H. N. BAHUGUNA : (a)
No, sir. It is not a fact that it takes
more than a year to transfer Postal Savings
Bank accounts from one place to another,

(b) Yes, Sir. Government’s attention
has been drawn to the news.item *Postal
Efficiency” published in the Statesman dated
18th February, 1972 and enquiring have
been made.

{c) The account has since been trans-
ferred. Suitable action is being taken
against the officials responsible both at Basti
Post Office and Varanasi Head Post Office.

Siackening in the Inflow of Raw Material
from USA for Atomic Plants

*465 SHRI N. K. SANGHI : Will the
Minister of ATOMIC ENERGY be pleased
to state :

(a) whether there has been any slacke-
ning in the inflow of raw materials from the
USA for the Atomic Energy Plants in the
country ;

(b) if so, to what extent the country is
dependent on USA for these raw materials
and to what extent the inflow has been effec-
ted ; and

(c) what steps Government have taken
to harness the indigenous resources and to
make alternative arrangements for supply
of raw materials from other countries ?

THE PRIME MINISTER, MINI-
STER OF ATOMIC ENERGY, MINISTER
QF BLECTRONICS, MINISTER OF
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HOME AFFAIRS AND MINISTER OF
INFORMATION & BROAD CASTING
(SHRIMATI INDIRA GANDHI) : (a) No,
Sir.

(b) Does not arise.

(c) There is a continuous effort to pro-
duce raw materials from indigenous sources
to eliminate our dependence on foreign sup-
plies. Uranium concentrates are already in
production and facilities will shortly be co-
mmissioned at Hyderabad for the product-
ion of fuel elements on a large scale.

One Man Committee on Working of PAT
Extra Departmental System

*466 SHRI V. MAYAVAN : Will the
Minister of COMMUNICATIONS be plea-
sed to state :

(8) whether the one-man Committee set
up to examine the question of working of
Extra-Departmental System in the Posts and
Telegraphs Department and reviewing the
basis for remunerating the services of Extra-
Departmental Agents has submitted its
report ;

(b) if so, the salient recommendations
of the Committee and the action taken by
Government ; and

(¢) if not, the reasons for delay ?

THE MINISTER OF COMMUNICA-
IONS (SHRI H. N. BAHUGUNA) (a)
Yes. Sir.

(b) and (). The report of the Commi-
ttec was received only on 16, 3. 1972, The
recommendations of the Committee are under
examination. As soon as a decision is taken
a statement will be laid on the Table of the
Lok Sabha Indicating the salient recommen-
dations and the action taken thereon.

Nos-Implementation of Recommendations
of First Press Commission

*469, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of INFORMA-
TION AND BROADCASTING bo pleased
to state :

(a) whether some of the recommenda-
tions of the First Press Commission
not been implomented during tho,.Jee 1
mi nelan
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(b) if so, the broad outlines of those ro-
commendations ; and

(c) the reasons for their non-implemen-
ation ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) to (c) . Some of the reco-
mmendations of the Press Commission were
intended by them to be implemented by
Government, while others were intended to
be implemented by the parties concerned,
e. g. the news papers and the news agencies.
In regard to the former, Government have
taken necessary action to the extent
possible  as indicated in the Statement
laid on the Table of the House in reply to
Starred Question No. 1757 on 15, 5. 1969,

Panel of Purchase of Documentary Films
from Private Producers :

*473 ;: SHRI MUHAMMAD SHERIFF :
SHRI MOHAN SWARUP :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to state:

(a) whether Government have consti-
tuted any panel to advise the Films Divison
for the purchase of documentary films from
private producers and other agencies ; and

(b) if so, the broad outlines thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) Yes Sir.

(b) A statement is Jaid on the Table of
the House.

Statment

A Committee has beea set up to advise
the Films Divison in regard to purchase of
documentary films from private producers
and other agencles with the following
members i—

(1) Chalrman, Film Advisory Chairman

Board, Bombay.

()] Controller-cum-Chief Member
Producer, Films Divisipn,

Bombay
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(3) Deputy Secretary (Films) Aember
Ministry of Information and
Broadcasting, New Delhi.

(4) Director, Directorate of Field
Publicity, Ministry of Infor-
mation and Broadcasting,
New Delhi.

Member

(5) Internal Financial Adviser, Member
Ministry of Information and
Broadcasting, New Delhi.

(F) Shri Basu Chatterjee, Liaison
Secretary, Federation of
Film Societies of India,

Bombay.

(7) Shri Bikram Singh, Film Critic, Member
Times of India, Bombay.

(8) Additional Controller-cum Member
Additional Chief Producer
Films Division, Bombay.

Member

The Committee will examine all proposals
received from time to time by Films Division
for purchase of documentary films from
private producers and other agencies and on
the basis of quality, suitability for general
publicity release and such relevant criteria,
advise whether the films in question should
be acquired by Films Divison or not. The
Committee may also consider matters of a
general nature concerning purchase of docu-
mentary films and tender its advise to Films
Division. The Committee will meet at least
once a quarter or more often according to

.

2, The Commitiee shall also have a
standing Sub-Committee to determine the
purchase price for every documentary film.
The members of the Sub-Committee are as
under :—

(1) Controller-cum-Chief Pro-
ducer, Films Division,
Bombay.

(2) Internal Financial Adviser,
Films Division,

(3) Deputy Secretary (Films)
Ministry of Information and
Broadcasting, New Delhi,

or
Under Secretary (rilms) in
tbe absence of Deputy Sec-
retary (Films) Minigtry of
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Information & Broadcast-
ing, New Delhi.

(4) Additional Controller-cum-
Additional Chief Producer,
Films Division, Bombay.

World Bank 4th Loan For Telecommuni-
cation Development

*474 SHRI C. CHITTIBABU : Will
the Minister of COMMUNICATIONS be
pleased to state :

(b) the main features and the result of
the negotiation started with the Department
by the World Bank for a 4th loan for the
uncovered period of 1972.74 to meet the
foreign exchange requirement for importing
raw materials, components, etc, for teleco-
mmuouication development ; and

(b) the recommendations of the Appra-
isal Mission from the World Bank that visi-
ted India in this connection ?

THE MINISTER OF COMMUNICA-
TI.NS (SHRI H N. BAHUGUNA): (a)
As a result of negotiations held by Govern-
ment with the World Bank for credit, an
agreement has been signed with the Bank
under which 78 million U, S. dollars credit
(termed 4th credit) will be afforded for deve-
lopment of telecommunications. Out of the
78 million dollars, 26 million dollars will be
vsed for goods and services to be imported
by P& T and 52 million dollars by M/S
HTL, LT.1,and H C L. to meet
the foreign exchange cost of material to be
imported for their manufacturing programme
of telecommunication equipments for the
P&T during the last two years of the 4th
Plan,

(b) The appraisal mission from the
World Bank recommended a credit of U. S,
78 million for direct import of goods by
P&T and import of raw materials and com-
ponents by the three state owned factories vir.
Indian Telephone Industries, Hiodustan Ca-
bles Ltd., and Hindustan Teleprinters Ltd.

National Productivity Cowncll on Labour
Share in Productivity Galss

*475 SHRI P. M. MEHTA :
SHRI P. GANGADESB :

Will the Minister of INDUSTRIAL
DEYELOPMENT be pleased 10 stato ;
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(a) whether the National Productivity
Council has evolved model incentive schemes
and guide-lines for sharing the gauns in pro-
ductivity with tbe workers to ensure sound
industrial relations ;

{b) whether the guide-lines and the
schemes would benefit both the amnagement
and the Jabour ; and

(c) if so, the broad outline thereof ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUB
CHOUDHURY) : (a) Yes, Sir,

(b) Yes, Sir. The guidelines are desi-
goed to help, besides, the management and
Iabour, the consumer also.

(c) A statement Is placed on the Table
of the House,

Statement

The broad outlines are as under :
(i) Itis not possible to develop an
overall National Formula for
sharing the gains of producti-

(i) The Managements have the pri-
mary responsibility for increasing

productivity.

(ili) Comparatively few enterprises have
adequate incentive  schemes.
Therefore, wherever possible,
enterprises should introduce effe-
ctive incentive schemes for in-
creasing productivity including
measurement thereof,

(iv) Such incentive schemes should be
simple but composite, These
schemes must bave an element
of providing training to the em-
ployees and motivating them to
reduce wastes.

(v) Enterprises should be encouraged
to introduce job evaluation
system for proper categorisation
of workers,

(vi) Enterprises should evolve produ-
ctivity agreements with partici-

ments should keep in view the
interest of the consumers also.
The gains of productivity should
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be equitably shared between the
management and the labour thro-
ugh mutul agreement.

(vii) Schemes of sharing the gains of
productivity should be tiied in
some of the organised manufa-
cturing industries in the Initial
stages.

2 NPC has evolved 11 illustrative
Maodels on Sharing the Gains of Producti-
vity. These models are by no means com-
prehensive but these could with appropriate
modification be applied to a varlety of indu-
strial sltuations.

The 11 illustrative models prepared by
NPC are the following :(—

(i) Gains linked with sales value of
production.

(ii) Gains linked with value added to
production.

(iii) Gains linked with produetion and
productivity indices,

(iv) Gains linked with monthly pro-
ductivity index and annual pro-
ductivity boous plans.

(v) Gains linked with multi-factors of
production.

(vi) Premium pay plan for measuring
productivity gains.

(vii) Productivity gains measured by
saving in standard time,

(viii) Productivity gains measured by
group and plant performance

(ix) Productivity gains measured by
improverient in perforrhance in-
dex or saving in sfandard time
with extension of induction
factor.

(x) Productivity gains measured by
overall performance index or
plant using fixed and variable
bohus paythents.

(xi) Productivity gains linked with pro-
duction snd quality styndsard,
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Yiolation of Foreign Exchange Regulations
by Birla Group of Concerns

* 476. SHRI N. E. HORO : Will the
PRIME MINISTER be pleased to stute :

(a) whether there were some allegations
regarding the violation of Foreign Exchange
Regulations by certain concerns of the Birla
Group :

(b) if so, whether any investigation has
beten made thereon ! and

(c) if so, ths results thercof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
(b), Yes, Sir.

(c) Investigations by the Enforcement
Directorate could not be completed on accou-
nt of writ petitions filed by some parties and
the consequent proceerdings in the High
Courts and the Supreme Court. The Central
Bureau of Investigation has also registered
a case against M/s Hindustan Motors Ltd.
and others, on 8. 11. 71, for investigation.

Industrial Development of
Himachal Pradesh

*477. PROF. NARAIN CHAND PARA-
SHAR :Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to siate :

Whether the tempo of industrial deve-
lopment in Himachal Pradesh is low ;

(b) if so, the reasons therefor : and

(c) the role of the Central Government in
accelerating the pace of industrial develop-
ment In Himachal Pradesh ?

THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI  MOINUL
HAQUE CHOQUDHURY) : (a) to (o). The
number of industrial licences and letters of
intent issued for industries in Himachal
Pradesh in 1971 was 1and 4 respectively
against only one Tetter of intent in 1970, The
number of small scale units registered with
the State Director of Industries is reported
to be dbout 4000. The Nahan Foundty run
by the Stdte Is understood to be diversifying
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its production to increase its production to
Rs. 1.5 crores per annum from the present
level of Rs. 50 lakhs. The Himachal Pradesh
Mining and Industrial Development Corpo-
ration is presently engaged in setting up
certain projects in the public sector for the
mining of dolomite and limestone and
manufacture  of  ceramics, furniture,
carpets, worsted spindies and cement.
The Cement Corporation of India
has a letter of intent for setting upa new
cement plant at Rajban (Pmonta) in the
State. This is making progress. From this
it cannot be said that the tempo of indus-
trial development in Himachal Pradesh is
low.

Five districts in Himachal Pradesh,
namely, Chamba, Kangra, Kinnaur, Kulu
and Lahaul and Spiti have been selected for
the grant of concessional finance by the
financial jostitutions. Kangra district, in
addition, is eligible for the 10 perceat
Central investment grant.

Faulty and Irregular Telephone
Services in Calcutta

*478. SHRI SAMAR GUHA : Will the
Minister of COMMUNICATIONS be
pleased to state :

(a) whether the Calcutta Telephone
Subscribers have wvoiced innumerable com-
plaints regarding frequent faulty and
irregular telephone services ;

(b) whether responses from (i) Phono-
gram (ii) Special Services and (iii) Trunks
are either extremely irregular or inordinately
delayed and whether such faulty operations
of Calcutta Telephone lines are due to (i)
mechanical failure and (i) serious opera-
:i‘:nt laxities on the parts of the employees;

_ (c) whether these matters were raised
in the last three meetings of the Telephone
Advisory Committee but mo remedial
Measures nave been adopted and if so, the
steps taken in the matter ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
There have been some complaints from the
Caleutta Subscribers.

{b) Response from Phonogram special
services and trunks are neither extremely

irregular mor inordinately delaved. The
respase is fairly prompt and about £0% of
effactive calls are answered within prescribed
limits of time to answer,

The faulty operations are mainly due to
mechanical failures and staff shortage due
to absenteeism and not due to operational
laxity on the part of the employees.

(c) Some of these matters were generally
raised in the Telephone Advisory Committee
Mecting beld on 18-3-72 and earlier, and
remedial measures have been and are being
adopted.

Concession in licence fee for radio sets

*479, SHRI R. S. PANDEY : Will
the Minister of COMMUNICATIONS be
pleased to state : (a) whether certain con-
cession in licence fec 1s admissible to a per-
son who possesses two radio sets in his
name at one place ;

(b) whether no concession is allowed
in case a person possesses a radio setand a
television set simultaneously and if so, the
reasons therefore ; and

(c) whether Government are considering
allowing some concession in licence fee in
such cases also 7

THE MINISTER OF COMMUNI-
CATIONS (SHRI H. N BAHUGUNA.)
(a) Yes, Sir.

(b) No concession is allowed in case a
person Possesses a radio set as well as a
television set because telivision and radio
are not identical media.

{¢) No, Sir.

Amendment in store purchase policy to
encourage small and medium
industries

*480. SHRI RANA BAHADUR SINGH:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) whether there is any proposal under
Government's consideration to amend the
stores purchase policy to give encourage-
ment to small scale and medium scale indus-
tries in the countries; and

(b) if so, the salient features thereof ?
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THE MINISTER OF INDUSTRIAL
DEVELOPMENT (SHRI MOINUL HAQUE
CHOUDHURY) : (a) and (b). The Goverp
ment are already following a policy through
the state purchase programme of giving
encouragement to cottage and small scale
industries. In the pursuit of this policy, the
Government have given a number of facili-
ties and concession to the small scale units
like reservation of certain items for exclu-
sive purchase from them, grant of price
preference to products of small scale units
free distribution of forms for registration
with the DGS&D, waiver of security deposit
and free advice from the DGS&D inspection
teams in regard to technical kmow-how for
the manufacture of particular products etc.
The extent to which the existing facilities
and concessions can be expanded with a
view to ensuring greater participation of
small scale units in the central stores pur-
chase programme is constantly engaging the
attention of the Government.

Bilateral agreements between India and
other countries in the ficld of space
research

3223, SHRI VAYALAR RAVI: Wil
the Minister of ATOMIC ENERGY be
pleased to state :

(a) the names of nations who have
entered into Bilateral Agreements with India
for utilising the existing facilies for space
research at Thumba and the nature of agree-
ments with these countries;

(b) whether there isany proposal to
enter into such agreement with more count-
ries; and

(c) if so, names of those countries and
the broad outlines of the proposal 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI-
MATL INDIRA GANDHI): (a) Since
the establishment of the Thumba Equatorial
Rocket Launching Station in 1963, the
Department of Atomic Energy has eatered
into bilateral agreements with Federal Re-
public of Germany, France, Japan, U. K.,
USSR and USA. Thoese agreements cover
joint experiments for research in meteoro-
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logy, neutral upper atmosphere, ionosphere
and X-ray astronomy,

(b) No, Sir
&) Does not arise,

Arrest of underground Pak natjonals in
West Bengal and Bihar

324, KUMARI KAMLA KUMARI
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the total number of underground
Pakistani Nationals arrested in  West Bengal
and Bihar from 1st August, 1969 to date:

(b) the number of persons from whose
possessions documents relating to spying on
behall of other countries and arms and
ammunitions were recovered; and

(c) the number of those among them
who were deported and number of those
procscuted ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI!
F. H. MOHSIN) : In so far as Bihar s
concerned, the requisite
as under :—

information 13

(a) Between Ist August, 1969 and 31st
March, 1972, 14 Pakistani nationals were
arrested;

(b) No documents relating to espion-
age on behalf of other countries and arms
and ammunitions were recovered from these
14 Pakistani nationals;

(c) 1 Pakistani National was deported,
1 died, 1 was released and remaining 11 are
being prosecuted. The above figures do not
include arrest of erstwhile East Pakistan
nationals.

The figures from West Bengal are being
collected and will be laid on the Table of
the House

Arrest of Pak pationals and fifth columnists
sincc Bangla Desh struggle

3225, KUMARI KAMLA KUMARI :
Will the Minister of HOME AFFAIRS be
pleased to state the total number of Pakis-
tani nationals and fifth columnists arrested,
prosecuted and convicted since the beginn-
ing of the struggle for independence In
Bangla Desh ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : According to informa-
tion received 26 persons suspected to be
fifth columnists were arrested during the
period from 1.3.1971 to 31.3.1972, Facts
regarding the number of persons presecuted
and convicted is being ascertained.

Information in regard to States ot
Assam, J & K, Meghalaya, Punjab, Tripura
and - West Bengal is awaited and will be
Iaid on the Table of the House.

Ad-Hoc appointees In grade IV of C. 1. 5. in
different media.

3226, SHRI SHASHI BHUSHAN :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the total number of ad hoc
appointees working at present against the
Grade 1V posts of Central Information Ser-
vice in various media under the Ministry of
Information and Broadcasting;

(b) the number of such ad hoc appoin-
tees who have been serving in the same
capacity from 1961 to 1971, year-wise;

(c) the reasons for which these ad hoc
appointees have not so far been absorbed as
regular employees of Grade IV of CIS;
and

(d) the proporal under consideration
of Government for regularising these ad hoc
appointees ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION HND
BROADCASTING (SHRI DHARAM BIR
SINHA): (a) 82
(b) The year-wise break up is given below:-

Year of entry into _ No. appointed in the
Grade IV year and continued
to 1971

1961
1962
1963
1964
1965
1966
1967
1968
1969
1970
191

3] mwBovlounuw
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(¢) Under the Central information Ser-
vice Rules, appointment to Grade IV of the
Service is made through an open competi-
tive examination held by the Union Public
Service Commission. None of these ad hoc
appointees qualified in the examinations
held by the Commission,

(d) The question of their continuance,
on & regular basis, would be considered as
part of the proposals for re-organisation of
the Central Information Service.

Chances of promotion of direct recruit section
officers in Central Secretariat Service

3227. SHRI VEKARIA : Will
PRIME MINISTER be pleased to state :

(a) whether officers of various Central
Services recruited through I A. S. examina-
tion are holding semor Class 1 posts of
Under Secretaries and Deputy Secretaries in
the Central Secretarlat and allowed special
pay of Rs. 200-300 per moath.

the

(b) whether a number of officers of
Central Secretariate Service who passed the
I. A. B. examination in 1960 and in later
years with high ranks 1n order of merit are
still working in Class II posts of Section
Officers.

(¢) If so, the number and particulars
of officers falling in categories (a) and (b)
above;

(d4) the steps Government propose to
take to provide more chances of promotion
to the Direct Recruit Section Officers ?

THE MINISTER OF SIATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA): (a) Yes,
Sir. Officers appointed on the basis of
I. A. S. etc. examination to various Central
Services I are considered for appointment
on tenure basis to posts of Under Secretary
to the Government of India after they have
rendered at least six years of Class I Service
and to the posts of Deputy Secretaries after
they have rendered 1] years of Class I
Service.

(b) According to the Central Secreta-
riat Service Rules, 1962, and the promotion
Regulations made thereunder, only perma-
nent officers of the Section Officors® Grade
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who have rendered less than 10 years app-
roved service in that grade are eligible for
promotion as Under Secretaries and the fleld
of consideration on each occasion is ordinar-
ily limited to five times of the number of
available vacancies. The direct recruit Sec-
tion Officers of 1960 and 1961 1. A. S, exa-
mipations are likely to be included in the
field of consideration for the Select List of
Under Secretaries to be prepared for the year
1972,

The I. A. S. examination is a combined
examination for several Services including
the Section Officers’ Grade of the Central
Secretariat Service. The allocation of suc-
cessful candidates is made strictly in accor-
dance with their ranks in the merit list and
the preferences expressed by them for the
various Services. If a candidate prefersa
Class II Service to a Class I Service, he is
considered for that Servico first irrespective
of the fact that in accordance with his rank
in the merit list he may get a Class I Ser-
vice. An Officer appointed to a particular
service on the basis of his merlt rank and
preference has to look forward to promotion
prospects in his owu Service.

(¢) The information in respect of cate-
gory (a) is not readily available. The num-
ber of Officers recruited as Section Officers
through the IAS examinations from 1960
examination is as follows :—

(i) 1960 Examination 15
(ii) 1961 Examination 19
(ili) Later Years 113

(d) Direct recruitment to the Grade
of Section Officer is made against & small
percentage of posts. After appointment to
the grade, the direct recruits have to take
their chance for promotion along with others
appointed to the grade from other sources,
depending upon the number of higber posts
made avallable for officers of the CSS.

Inclusion of Kerala Land Reforms (Amead-
meat) Acts and Kansan Devan Hills)
(Resumption of Lands) Actia
the Ninth Schedule of Consti-
tution

3228, SHRI VAYALAR RAVI : Wil
the Minister of HOME AFFAIRS be pleased
to refer to the reply given to Unstarred
Questlon No. 977 on 22nd March, 1972 and
state whother Government have sinco taken
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a final decision on the inclusion of Kerala
Land Reforms (Amendmedt) Acts and Kanan
Devan Hills (Resumption of Lands) Act,
1971, in the Ninth Schedule of the Consti-
tution ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) Not yet, Sir.

Auto-Telephone line between Delhi
Aligarh.

3229. SHRI AMBESH: Will the
Minister of COMMUNICATIONS be pleased
to state :

(a) whether Government have proposal
for Auto-telephone line from Delhi to Ali-
garh; and

(b) if so, the time by which this auto-
service will be arranged 7

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Aligarh has ct present a manual telephone
exchange. Automatic equipment has been
allotted for this station in the manufactur-
ing programme of 1972-73. The exchange
is likely to be commussioned in 1975. The
question of introduction of subscriber Trunk
dialing between Delhi and Aligarh can be
considered thereafter.

(b) It is expected that S. T. D. between
Delhi and Aligarh will be introduced by
1976,

Assistance to Kerala for Police Housing
and Modemisation of Police Forces

3230. SHRI VAYALAR RAVI : Wil
the Minister of HOME AFFAIRS be pleased
to state the total amount allotted or propo-
sed to be allotted for Kerala during 1972.73
under the scheme of financial assistance to
State for Police housing and modernisation
of Police Porces ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : The allocation of funds
under the schemes of financial assistance to
the State for Police Housing and Moderni-
sation of Police forces for the year 197273
is still under examination. These aliocaca-
tions are made keeping in mind, inter-alia,
the needs of the States, the strengh of theiy
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police forces, the extent of housing shottage
presently existing and the steps taken by the
State Governments to meet the shortage.
In respect of the modernisatian schcme,
similarly, the atocations are governed by
the availability of funds, the needs of the
States, the level of modernisation achieved
by the Stated etc.

Tnde-U. S, Joint Venture for mamnfacture

of Tarblm
3231. SHRI DEVINDER SINGH
GARCHA : Wil the Minister of INDUS-

TRIAL DEVELOPMENT be pleased to
state :

(a) whether a new Indo-U. S joint
venture is taking shape for the manufacture
of wide range of turbine and other n?eclul
pumps which have a good scope, both inside
and outside the country; and

(b) if so, the broad outline thereof ?

THE DEPUTY MINISTER IN THE MINI-
STRY OF INDUSTRIAL DEVELOPMENT
(SHRI SIDDHESHWAR PRASAD): (a) and
{b). Government have approved in 1969, a
proposal for foreign collaboration for the
manufacture of (i) Mixed flow Pumps upto
54", (ii) Axiafiow and mixed flow propeller
pumps upto 152" and (iii) Deepwell turbine
pumps upto 48", from M/s Flowmore Pri-
vate Ltd., New Delhi with M/s The Fair-
banks Morse and Co., USA. The broad
terms are 35% foreign equity participation
and 15 " export obligation.

2. Another proposal for foreign ool_ll.—
boration from M/s Mody Industries (Foreign
Collaboration) Private Limited with M/s
Franktin Electric Co., Inc., Indiana, USA,
involving foreign equity participation and
substantial export obligation for the manu-
facture of submersible pumps and motors
and explosion proof and Oceanography
submersible motors is under the active
consideration of the Government.

3. Government have also approved
a foreign tcehnical collaboration proposal
from M/s Bharat Pumps & Compressors
Ltd., a Government of lll;dl;. l;llblg soector
undertaking, with M/s U. 8. S. Engineers
and Consoltants ino., Pittsburg, Peonsylvanis,
USA for obtaining technical know-how,
designs, drawings for the manufacture of
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Reciprocating Pistons Pumps and Horizontal
Plunger Pumps against payment of technical
know-h ow fees.

4, 'The first two cases mentioned above
namely (i) M/s Flowmore Private Ltd-, New
Delhi aud (il) M/s Modv Industries (Foreign
Collaboration) Pvt. Ltd., are joint ventures
involving equity participation which the
last Is a case of mere technieal collaboration
without any eqqity participation.

Changes in the Management of Heavy
Electricals (India) Limited, Bhopal

3232, SHRI DEVINDER SINGH
GARCHA : Will the Minister of INDUS-

TRIAL DEVELOPMENT be pleased to
state :

(a) whether any changes are coatemp-
lated in the top management of heavy elec-
tricals complex, particularly in the Heavy
Electricals (India) Limited, Bhopal; and

(b

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESWAR PRASAD) :
(2) and (b). Ministry of Industrial Deve-
lopment have had under their consideration
for some time the question of re-organising
the management at the top level in the
Heavy Electricals (India) Limited and Bharat
Heavy Electricals Limited. While the
proposals were being finalised, it was found
that the Action Committee on Public Sector
Undertakings constituted by Government
was taking up a study of the HEIL and
BHEL units with a view to making an assess-
ment of the constraints which were prevent-
ing them from reaching their rated capaci-
ties, Advantage bas, therefore, been faken
of their study and final shape is now being
given to the organisational changes at the
top management level of these undertakings
with a view to facilitating theit attaining
higher levels of efficiency.

if so0, the broad outlines thereof ?

Government Employees on Duty on Election
Day in Délhi

3233, SHRI D. K. PANDA : Will the
Minister of HOME AFFAIRS be pleased to
state :

() the number of Government emplo-
yees on duty on Election day 4 e. the 1ith
March 1972 in Delhi;
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(b) whether they have been granted
extra pay/allowance for being on duty on
the day: and

(c) if so. the quantum of extra remu-
neration ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) Number 17,500
of Polling personnel on Election
Duty on 11.3.1972. .

Number of Police per- 8,961
sounel (including Officers) dep-
loyed on law and order duties
on that day,
Total : 26,461

(b) and (c). The usual D. A./T. A. only
is admissible to the Government employees
on polling duties.

However, a sum of Rs. 10,175/- has been/f
is being paid as cash allowance in lieu of
free food to the enrolled police officers (upto
the rank of Assistant Sub-Inspectors) who
performed more than 9 hours duty at a st-
retch on Election day.

Rs, 60 Lakh State Bank of India Fraud
Case

3234, SHRI B. K. DASCHOWDHURY:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the Rs. 60-lakh State Bank
of India fraud case has been finalised; and

(b) if so, the outcome thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
F. H. MOHSIN) : (a) Yes,

(b) Two accused Shri R. S. Nagarwala
and Shei V. P, Malhotra were arrested in
this case. Shri V. P, Malhotra accused was
discharged by the court as no case was made
out against him. Shri R. S, Nagarwala
accused died on 2.3.1972 in the course of
rotrial in the court of Additional Chief
Judicial Magistrate, New Delhi. The court
ordered closure of the criminal proceedinfgs
against him,
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Replacement of Secretary in N. L D, C.
Ltd, New Delbi

3238. SHRI INDRAJIT GUPTA :
SHRI JYOTIRMOY BOSU :

Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to refer to the
reply given to Unstarred Question No, 7173
on the 15th June, 1971 regarding the appoint-
ment of qualified Secretary in the National
Industrial Development Corporation Ltd.,
New Delhi and state :

(a) whether any instruction has been
issued to the National Industrial jDevelop-
ment Corporation Ltd. New Delhi to re-
place its present unqualified Secretary by
a qualified person;

(b) if not, the reasons therefor;

(c) whether the present Secretary is
drawing a higher salary than the salaries of
Secretaries of other Public Sector Under-
takings which have Head Offices in Delhi;
and

(d) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):

(a) No, Sir,

(b) The Instructions referred to in
reply to the Unstarred Question No. 2173 on
15th June, 1971 do not contemplate the re-
placement of existing Secretaries. The ins-
ructions relate to the appointment of quali-
fied Secretaries in future.

(c) The pay scale of the Secretary,
NIDC is Rs. 1600-2250. The pay scale of
Secretaries in all other public undertakings
except Fertilizer Corporation of India loca-
ted in New Delhi are lower than that of the
Secretary N. L. D. C,, Ltd.

(d) In addition to attending to Board
meeting the Secretary N. I, D. C,, Ltd;, is
also head of the non-technical Division deal-
ing with loans, administration, finance and
acconnts.

Features in regional languages over T. V.

3236, SHRI R. 8. PANDEY: Wil
the Minister of INFORMATION AND
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BROADCASTING be pleased to state whe-
ther Government are considering introduction
of some interesting features in the regional
languages over the TV in near feature for
the benefit of the people ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : Bulk of the programmes of
Delhi TV Station are in Hindi and some
programmes are in English. Besides feature
films in regional languages are shown.

Alleged Misuse of official facllities by Minis-
ters for political compalgn

3237. SHRI PILOO MODY : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether the attention of Govern-
ment has been invited to a report inthe
‘Hindustan Times' dated the 2nd March,
1972 regarding the misuse of official facilities
by Ministers on tour for political campaign
purpose; and

(b) If so, the reaction of Government
in this regard 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHIN) : (a) and (b). The Govern-
ment have seen the Press report. The use
of the VIP flights of the Indian Air Force by
the Prime Minister is regulated by standing
instructlons which also provide for payment
being made for credit to Government account
when an aircraft is used for non-official por-
pose, Government have repeatedly made it
clear that this facility is available to the
Prime Minister as incumbent of that office
and not as the leader of the ruling party
and that the question of extending this
facility to any political party does not arise,

are also instructions regarding the
tours of Ministers for non-official purposes
including election tours, A summary of
instructions was laid on the table of the
House on 31st July, 1970

Recommendations for exemptions from levy
of stamp duty on sale of flats by D.D A.

3238, SHRI B. K. DASCHOWDHYRY:

Will the Minister of HOME AFFAIRS be
pleased to state :

(8) whether Delhi Administration had
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recommended to her Ministry regarding ex-
emption from levy of stamp duty on the
ssle of flats by D, D. A. to individuals in
the Low Income Group; and

(b) ifso, the reaction of Goverment
thereto 7

THE MINISTER IN THE MINISTRY
OF HOME AFFAIRS (SHRI F. H. MOH-
SIN): (a)and (b). In January, 1-72 the
Delhi Administration recommended to the
Government of India for the grant of ex-
emption from the payment of stamp duty
and registration charges on the sale of fats
in Janata and Low-incomec Housing Scheme
of D. D. A. Subsequently the Administra-
tion informed that they have reconsidered
the entire matter and decided to withdraw
their recommendation on the plea that it
will result in huge loss of revenue,
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Industrial Development of Uttar Pradesh

3240. SHRI CHANDRIKA PRASAD :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) whether he held a meeting with
the Members of Parliament from Uttar Pra-
desh on 15th March, 1972 and discussed the
question of settlng up industries in U. P.

(b) whether he referred in the meeting
to the lack of proper arrangements in U. P.
to attract industrialists for setting up indust-
ries there and made certain suggestions in
this regard; and

(c) ifso, the steps suggested for the
industrial devélopment of U, P. in the
meeting ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) to (c). At the invitation of some Mem-
bers of Parliament from U. P. the Minister
of Industrial Development met them on 15th
March, 1972 to discuss the problems of in-
dustrial development of U, P. The Minister
did not say that the Government of U P,
was not making proper alrangements to at-
tract industrialists for setting up of industries
in U, P. The Minister, referred to the
various policy measures announced by the
State Governments to attract industries to
their States and recalled in this connection
that he had suggested to the U, P. Govern-
ment during his visit to U. P. to draw up
an industrial policy resolution, incorporating
various incentives and facllities for the
growth of industries in that the State Gove-
roment would be willing to give 50 as to
attract private capital.

Minister also referred to the facility of
10% subsidy announced by the Government
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of India in respeét of 2 selected districts of
each backward States and 1 selected district
in each of the other States and suggested
that full advantage of these incentives shonld
be taken by the Government and peoplé of
Uttar Pradesh. He mentioned that it would
help greatly if adequate investments age
made by the State Governments, including
that of U. P., for providing essential infra-
structure facilities in the selected districts.
It was mentioned by some of the Members
that the selection of the districts in U. P. for
the 10% subsidy would not be sufficient in
view of its size and population. The Minis~
ter explained the policy of the Government
and stated that the selection of the districts
had been done by the Planning Commission
on the basis of certain clearly defined cri-
teria and in consultation with the State
Goverdments., He also stated that the
question of increasing the number of districts
was under consideration of the Planning
Commission.

Ammount spent for running the administration
in Pakistan areas occupied during the

3241. SHRI INDRAJIT GUPTA : Will
the Minister of HOME AFFAIRS be pleasced
to state the amount Government are spend-
ing for running the administration in the
Pakistan areas occupied in the Western Sec-
tor duriag the recent Indo-Pak War 17

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H MOHSIN): The informatihn in regard
to the financial year 1971-72 is being com-
piled and will be laid on the Table of the
House.
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Refasal of visas to persons working in Cooch
Behar refugees service

3243, SHR1 B K. DASCHOWDHURY:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware that
there are reasons for not allowing any fur-
ther cxtension of visa applications of the
persons working in the Cooch Behar Refu-
goes Service at Cooch Behar,;

(a) whether Government will take strin-
gent measures against the persons working
in the aforesaid organisation; and

(¢) the names of the persons with con-
dition of their stay in India and other terms
and the date up to which they are permitted
to stay ?

THE DEPUTY MINISTER IN THE MINI-
STSRY OF HOME AFFAIRS (SHRIF. H.
MOH IN : (a)and (b) .On the basis of the
information available with Government about
the persons working in the Cooch Behar
Refugees Service, it cannot be said thatany
action against them is called for.

(¢) The information is being collected
and will be laid on the Table of the House.

Survey on unemployment ond wnder-employ-
ment in the country

3244. SHRI R.S PANDEY : Will the
PRIME MINISTER be pleased to gtate :

(a) the guide-lines for the survey being
undertaken to cover rural and urban areas
on unemployment and under-employment
in ¢ country; and

(b) when the survey is likely to be star-
ted and completed and which is the Govern-
:::W lmw? which would uyndertake the

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI-
MATI INDIRA GANDHI) : (a) A survey
regarding employment will be undertaken in
the 27th round of the National Sample Survey
with the main objcctive of collecting data on
employment and unemployment in urban
and rural areas. During the survey inqui-
ries will be made to obtain a comprehensive
account of the employment status of all
members of the house-holds selected with
reference to the preceding week as well as
to the preceding year. Information will also
be collected on other characteristics, such as
industry, skill, wages and willingness to work
at other places.

(b) The survey is likely to begin in
October 1972 and to be completed in Sep-
tember 1973. The National Sample Survey
Organisation (Department of Statistics) will
undertake the survey,

Arrest of Foreigners by Customs Crimes and
Traffic Police

3246. SHRI DHARAMRAO AFZAL-
PURKAR : Will the Minister HOME
AFFAIRS be pleased to state :

(a) the number of foreigners, arrested
during the year 1971 by Customs Crimes
and Traffic Police, who were involved in
illegal activitics; and

(b) whetber some of them are atill in
Indian Jails and if so, the number thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F.H.MOHSIN): (8) and (b). The information
is being collected and will be laid on the
Table of the House,

inst Assistant Directors in
Small In es Setvice Institates

3247. SHRI CHANDRIKA PRASAD :
Will the Minister of INDUSTRIAL DEVE.-
LOPMENT be pleased to state :

(®) whether there are a number of
complaints of embazzlements, cqrruption,
favouritism and nepotism in respect of the
certain  Assistant Directors in the Bmall
Industries Service Instityte, New Delhi: and

(b) if so, the action
matte 7 taken in the
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) There are complaints against two Assis-
tant Directors of the Institute,

(b) The officers concerned have been
called upon to explain their conduct. Suit-
able disciplinary a-tion will be taken after
their explanations have been considered.
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National income of States

3249, SHRI B. K. DASCHOWDHURY:
Will the PRIME MINISTER be pleased
to state :

(a) the National Income of different
Sthtes in India during the last three years;

(b) whether national income is tabula-
ted also on the District-wise basis, if so, the
National Income of backward districts of
different backward states as identified by the
Government during the last three years;
and

(c) the per-capita income of various
income group people during the last three
years ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI-
MATI INDIRA GANDHI): (a) The available
estimates of per ouptta income of various
states, prepared by the respective State Sta-
tistical Bureaux, are given in the statement
laid on the Table of the House [Placed in
Library. Sec. No. LT—1802/72] Owing
to  differences in concepts, source
materials used, methodology and the base
years for constant price estimates, these are
estimates not comparable among the States.

(b) A few State Statistical Bureaux bad
prepared estimates of national income district-
wise for a few years but no such estimates
for the years after 1962-63 are available.

(c) Estimates of per capita income for
different income-groups are not available.
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Requirement of Castings and Forgings in
Heavy Electrical Plants

325.. DR. LAXMINARAIN PANDEY :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) whether Heavy Electrical Plants in
the country are unable to get their require-
ments of castings and forgings from indige~
nous sources; and

(b) .f so, the steps taken by Govern-
ment to solve the problem ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) and (b). The entire requirements of cast-
ings and forgings of the heavy electrical
plants are not being met from indigenous
sources and heavier and more sophisticated
type of castings and forgings are presently
being imported, To bring up indigenous
capability, developmental orders have been
placed on the ,indigenous manufacturers
including the Heavy Engineering Corpora-
tion for intricate castings and forgings requi-
red for the heavy electrical plants. The
capacity in the country for the manufacture
of special castings and forgings is also being
reviewed by the Government from time with
a view to taking such further steps as may
be considered necessary to secure rapid deve-
lopment. The problem was also reviewed
recently by the Plafning Commission, when
the need for a developmental approach and
standnedisation of specifications of castings
and forgings between the varlous heavy else-
frica! plants was agreed to; aad the noed for

CHARTRA 30, 1894 (SHKA)

Written Answers 62

castings and forgings manufacturers equipp-
ing themselves with modern testing and ins-
pection facilities and for adequate attention
and priority to the requirements of heavy
power plants was stressed.

Anpand Marg organisation

3252. SHRI JOYOTIRMOY BOSU:
Will the Minister of HOME AFFAIRS
be plased to state :

(a) whether attention of the Govern-
ment has heen drawn to a statement issued
on 24th Febivary, 1972 by Smt, Uma
Sarkar, wife of Shri P. R. Sarkar (alias
“Anand Murtiji”, Chief of the Anand Marg),
wherein she is reported to have said it was
impoasible “for me to be silent spectator
to the inhuman, brutal and senseless happen-
ings in the Marga";

(b) if so, whether the Government
have investigated into the allegations made
by Smt, Uma Sarkar, and

(©) if so, the findings therefor ?

THE DEPUIY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) Government have
seen the press report,

(b) and (c). Several criminal cases, in-
cluding some of murder, against Shri P. R.
Sarkar and other Anand Margis are being
investigated according to law by the C. B. I.
as well as the Bihar State Police.

qurax @+t ¥ Tty ey
3254, it wrovefit Wi :
oft frac wiwdt :

w1 T WY 7 qATY o war S
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Alleged Injustice to Gradeates of Film and
T. V. Instifute Poona working in T. V.
Centre, New Delhi

3255. SHRI LALJI BHAI : Wil the
Minister of INFORMATTION AND BROAD-
CASTING be pleased to state :

(a) whether there was an article in
Hindi Blitz (March issue) about gross Injus-
tice being done to the graduates of Films
and Television Institute, Poona working in
the Television Centre, New Delhi and

(b) if so, the steps taken by the Minis-
try in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY): (a) and (b). Yes, Sir. The
matter has been looked into and the allega-
tion about the injuslice being dome to the
Craduates of Flim & TV Institute of India,
Poona working in the TV Centre New Delhi
has been found to be bascless.

Smail, Medium and Large Scale Industries
in Gujarat

3256. SHRI D, P, JADEJA : Will the

Minister of INDUSTRIAL DEVELOPMENT
be pleased to state :

(8) the number of industries in the
small, medium and jarge scale sectors in
Gujarat State;

(b) the Capital employed in cach of
the sectors, and

(c) the labour employed in each of
the sectors ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEAELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a)to (b). The State Government have reported
that separate information for small, medium
and large scale sectors is not available.
Further, in the absénce of statutory provision
for reporting of industrial statigtics from the
small scale sector registered with the Indus-
tries Department, the information regarding
capital employed and emgployment s mot
available in that gector. Therefore, the figures
may not cover gll the ypits. The Siate
Bureau of Ecomomic snd Sististics bave
reported in their Agqual Survey of Industr
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ries for the year 1969 (latest year available)
that the number of reporting factories in
the Census sector was 1173. The census
sector comprises of factories registered under
the Factories Act running with the aid of
power and employing 50 or more workers and
factories running without aid of power and
employing 100 or more workers, For this
sector, the capital employed in the year 1969
was Rs, 605,86 crores and the labour emp-
loyed for the year 1969, 3,46,724. The
number of small scale industrial units regis-
tered with the Officer of the Industries
Commissioner at the end of the year 1971
was 18036, Capital invol ed and the num-
of persons employed for this sector are not
readily available.

Setting up of Public Undertakings in Gujarat
during Fourth Plan

3257. SHRI D. P. JADEJA : Will the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to state :

(a) the number and names of State

owned industrial enterprises in Gujarat
State;
(b) the products manufactured in these

industries, separately; and

) (c¢) whether any new State-owned pro-
Jects are proposed to be established in Guja-
rat during the Fourth Plan ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) to (c). In the Central Sector, the pro-
Jects already set up or proposed to be set up
during the Fourth Plan in the State of
Gujarat are ;-

Name of enterprise

———

Products

1. Oil and Natural Gas (i) Crude Oil
Commission (i) Natural Gas

2. Indian Oil Corpora- Petroleum prodcuts
tion

3. Indian Petro-chemi.

Petro-chemical pro-
cals Corporation. ducts,
(uvnder implementa-
tion)

4. Rharkhoda Uit of Common Ssit
l;"indﬂlllh Salts
4.
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S. Ahmedabad Unitof Bread
Modern Bakerles
(India) Ltd.

6. Indian Dairy Corpo- Dairy produets
ration Ltd.

7. Gujarat , Aromatics
Projects Koyali

8. Heavy Water Plant,
Baroda.

(Being set up un-
der Fourth Plan).

-do-

In the State Sector, Gujarat Mineral
Development Corporation is running bauxite
mining project at Mandvi; fluorspar mining and
benefication project at Kadipani, and silica
sand project at Suraj Deval, and taking on
hand alumina, lignite and Base Metal pro-
jects. The Gujarat Agro-Industries Corpo-
ration, besides setting up cattle feed factory,
is working on a number of schemes ranging
from the processing of agricultural products
to the manufacture of pesticides. It also
manages as holding company three subsidia-
ries viz. (i) Agro-Industries Cold Storage
Ltd., for operating 3 Cold Storage Units;
(ii) Agro-Industries Oil Extraction Ltd. for
producing rice bran; and (iii) Gujarat Agro-
marine Products Ltd. which is proposing to
undertake fisheries industry shortly,

Conversion of Push Button Telephone system
into Automatic system in Jamnagar

3258, SHRI D, P, JADEJA : Will the
Minister of COMMUNICATIONS be pleased
to state :

(a) whether there is a proposal to con-
vert Push Button Telephone system into
Automatic system in Jamnagar;

(b) if so, time by which it will be done;

(c) if not, toe reasons therefor ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
There is no proposal of connecting push-
buttoa telephones in any system in India at
present. Presemably this refers to conver-
sion of existing manual system by an auto-
matic exchange, when manual telephones,
would be repiaced by automatic telephones.

(b) byend of 1975 it is expected that
Jamoagar will have an automatic exchange,

(¢) Do not arise,
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Expansion of Indian Oxygen Ltd., with
Foreign Collaboration

3259. DR. RANEN SEN: Will the
Minister of INDUSTRTAL DEVELOPMENT

be pleased to state :

(2) whether the Indian Oxygen Ltd.,
has submitted to Government any expansion
plan with foreign collaboration;

(b) whether the Company has fully uti-
lised the licences got since 1961; and

(c) if not, the steps taken by Govern-
ment in this regard ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(@) M/s. Indian O=xygen Ltd.,, Calcutta
submitted two applications for foreign colla-
boration in 1969, which have since been
disposed of. No further application for
foreign collaboration has been received from

the party.

(b and (c). Since 1968, 8 industrial
licences have been granted to the firm, 4 of
which are ‘carrying-on-business’ 1 ‘shifting’
within the same State. 1 ‘substantial expan-
sion’ and 2 ‘new articles’. The last three
are under implementation.

T. V. Station at Srinagar

3260. DR, SANKATA PRASAD : Will
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) ‘:o Srimw T. V. St;tlou is
(b) the total mendlture lihelv
ber of persons llkelmi ba bene-
rum y 0
fited therefrom?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) (a) By the end of 1972,

(b) The total expenditure to be incurred
is estimated at Rs. 305 lakhs. The total
number of persons likely to be oovesed is
about 25 Iakhs,
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Response from Entrepreseurs for Star-
ting Industries in Badkward Area

3264, SHRI Y. ESWARA REDDY: Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) The reasons for poor response to
Government's acheme to attract entreprene-
urs to indostrially backward areas; and

(b) Whether Governmeat proposs to
Propose to provide more incentives to emtr-
cpreneurs for starting industrial units in the
backward arcas; and

{€) If w0, the hroad outlines thereof ?

THE DEPUTY MINISTER IN THE MINI-
STRY OF INDUSTRIAL DEVELOPMENT
(SHRI SIDDHESHWAR PRASAD); (a)
to (¢), The 109, Central out right grant or
subsidy scheme, 1971 was announced on
26.8.71 while the transport subsidy scheme
was announced on 15.7.71, The public finan~
cial in stitutions announced a scheme for
concessional finance for industries to be set
up in backward districts somewhat earlier.
Wide publicity to these has since been given
and entrepreneurs have now started showing
interest. The Industrial Finance Corpora-
tion has sanctioned from July, 1970 to
29.2.72 a total assistance of Rs. 645.50 lakhs
to 6 units located in backward districts, on
a concopsional basis, The Industrial Develop-



U Written Answers

ment Bank has sanctioned a total refinance
assistance of Rs, 206.6 lakhs to 143 units in
various backward districts as on 3112 1971,

Regarding the 10% Central outright
grant or subsidy scheme, about 360 indus-
trial units have registered them selves with
the respective State Departments and it is
expected that during 1972-73 many more
units will apply for the subsidy.

Among the causes for the slow progress
would appear to be lack of infra-structure
and basic civic amenities in the backward
districts of the warious States. States
Governments have been made aware of this
fact and been urged to up-grade the infra-
structural facilities and other amenities in
these districts.

Day time Transmission From A.LR.
Cuddappab

3265. SHRI Y. ESWARA REDDY Will
the Minister of INFORMATION AND
BROADCASTING be pleased to refer to
the reply given to unstarred cuestion No.
3463 on the 30th June, 1971, and state :

(a) Whether the decision to start day-
time transmission from the Cuddappah
Station of the All India Radio has not yet
been implemented; and

(b) if so. time by which the decision is
expected to be implemented ?

MINISTER OF STATE IN THE MINIS-
TERY OF INFORMATION AND BROA-
DCASTING (SHRIMATI NANDINI
SATPATHY) : (a) and (b). The proposal to
crerse transmission time of several auxiliary
stations. including Cuddapah, is under
consideration, and it is hoped that it will be
implemented in the near future,

ety ETEwaT i grr e
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1967-68 22,64,500 v
1968-69 26,19,600 ¥
1969-70 26,92,200 ¥
1970-71 30,09,699 ¥
1971-72(wfrw wger)29,85,225 7o
1973-73 31,45,000 9
(v wgT)

Recrultment rules of promotion of Draftsmen

and Sarveyors
3271. SHRI NARENDRA SINGH

BISHT : Willthe PRIME MINISTER be
pleased to refer to the reply given to the
Unstarred Question No. 451 on the 17th
November , 1971 regarding recruitment rules
of promotion of Draftsmen and Surveyors
and state :

(a) whether the required information
has sipoe been collected; and

(b) if so, the contents thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSONNEL
(SHRI RAM NIWAS MIRDHA) : (a) and
(b). Information is still anaited from nine
Ministries/Departments, Information recei-
ved from other Ministries/Departments is
contained in the consolidated statements
place on the Table of the House. [Placed in
Library See)No. LT 1804/72)

Pilot Project for Noclear Powered Agro-
Industrial Complex

3272, SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of ATOMIC
ENERGY be pleased to state :

(a) whether Government have finalised
threc pilot projects for Nuclear Powered
Agro-Industrial Complexcs;

(b) if so, the silent features thercof;

(c) when these projects are likely to go
in commiassion ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-

Weitten Answers 76

MATION AND BROADCASTING (SHRI-
MATI INDIRA GANDHI): (a) to (¢). No
Sir, However, as part of Agro-Industrial
Complex studies two pilot projects are pro-
posed to be set up, These are :

(i) a desalination plant of one million
gallons per day capacity using long tube
vertical evaporator technology in combina-
tion with multistage flash distillation for
food heating; and

(ii) a 600 kilo-watt capacity electro-
thermal phosphorus pilot plant.

The project reports for these pilot plants
have been finalised. The plants are expec-
ted to be commissioned in about two years,

Entitlement of officers of P&T Department
to coloared Telephone and other telephone
facilities

3273. SHRIS. N. MISRA : Will the
Minister of COMMUNICATIONS be pleased
to state :

(a) Officers of which rank in the P&T
Department are entitled to the installation
provision of a coloured tclephone at their
residence and in office or more than one
coloured telephone in case of those having
more than one connection or parallel
connection ;

{b) which of the Officers in the PAT
Department are entitled to two telephones
at their residences, one telephone with para-
llel eonnections;

(c) Officers of which level in the Depart-
ment are entitled to unlimited telephone
chord or plugs for shifting the phones accor-
ding to their convenience; and

(d) the corresponding entitlement of
officers on the civil side ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N, BAHUGUNA) : (a)
No specific rule has been laid in this regard.
Coloured instruments are generally provided
to only senior officers at the discretion of
the Head Circles/Telephone Districts.

(b) and (c). Provision of service connec-
tions at residences is in accordance with the
requirement of service, Normally, only one
telephone is provided at the residence of an
officer but necessary facility like parallel
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connection/plug & socketflong cord with
additional instrument are provided for the
convenience of an officer depending upon
the nature of his official work and the quan-
tum of utilization of the telephone.

(d) The entitlement of the officers on
the civil side depends upon the discretion of
the Department concerned. Whenever such
demands are received and paid by that
Department concerned, the necessary facili-
lities are provided to the concerned officer.

Sanction of two coloured telephone connec-
tions to P&T Officers

3274. SHRI S. N. MISRA : Will the
Minister of COMMUNICATIONS be plea-
sed to state :

fa) the authority competent to sanction
the provision of two telephone connections—
office and residential to PAT Officers—more
than one instrument—more than the presc-
rived chord; and

(b) the authority competent to sanction
coloured telephones—one instrument and two
instruments—to the P&T officers; and

(c) whether any additional rent is pay-
able for providing coloured telephone to a
subscriber and if so, the amount thereof
half yearly or quarterly ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA, : (a)
and (b). Director General, Posts and Tele-
graphs in the case of P&T Board and Heads
of the Circles, Districts and Administrative
Offices in the case of Subordinate offices,

(¢) A non recurring charge of Rs. 50/
is recoverable from the subscribers for every
coloured instrument.

Withdrawal of S. T. D. facilities from officers
upto Divisional Engincers

3275. SHRI S, N. MISRA : Will the
Minister of COMMUNICATIONS be plea-
sed to refer to the reply given to Unstarred
Question No, 1014 dated the 22nd March,
1972 re economies in calls made from P&T
Services Telephones and state the considera-
tions which have weighed with Government
in not withdrawing the S.T. D, facilities
from the residential and office telephones of
Officers of the rank of Divisional Engineers
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and above, when the facility of booking
Service Calls is already available to them ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H, N. BAHUGUNA) : The
S. T. D. facility is allowed to continue on
those service connections on which availa-
bility of 8. T. N, facility is considered nece-
ssary in interest of service.

Payment for calls in excess of 1500 from
P&T Officers’ residence telephones

3276. SHRI S. N, MISRA : Will the
Minister of COMMUNICATIONS be pleased
to refer to the reply given to Unstarred
Question No. 1013 dated the 22nd March,
1972 re : use of official Telephones by P&T
Officers and state :

(a) whether the P&T Officers are re-
quired to pay for calls made at their resi-
dence telephones in excess of 1500;

(b) if so, whether he would lay on the
Table a copy of Government orders on the
subject and state the nature of machinery
devised to enforce recoveries in such cases;
and

{c) the reasons for not withdrawing the

*8, T. D. facilities from the residential tele-

phone connections of the Officers referred to
in part (c) (i) of the reply ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Yes.

(b) A copy of the Ministry of Finance
0. M. No. F. 14(6)-E(Cord)/67 dated 6.11.68,
applicable equally to officers of the P&T
Department and other Central Government
offices is laid on the table of the House
[Placed in Library See. No. LT.—1805/72]
Charges for excess calls are based on meter
reading and are recoverable from the P&T
officers in the same way as from officers of
the Government offices.

() The S, T. D, facility is allowed on
such service connections for which availabi-
lity of S. T. D. is considered necessary in
interest of service.

Exodus of Engineers from India

3277. SHRI H. N. MUKERJEE : Will
the Minister of SCIENCE AND TECHNO-
LOGY be pleased to state :
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(a) the number of Indian Engincers
who have gone abroad in 1966-67, 1968-69
and 1970-71; and

(b) the number of engincers and diplo-
ma-holders who are employed in our
country ?

THE MINISTER OF STATE N
THE MINISTRY OF PLANNING
(SHRI MOHAN DHARIA): (a) No pre-
cise information as to the number of engi-
neers who went abroad in 1966-67, 1968-69
and 1970-71 is available. However, accord-
ing to the registration in the Indians Abroad
Section of the National Register, in which
registration is voluntary, 1259 engineers en-
rolled themselves during this period.

(b) On the basis of data collected by
Director-General Employment & Training
(DGE&T) through Occupational-cum-Edu-
cational details of employees received from
the establishments in the private and public
sectors in 1967 and 1968 respectively, the
number of Engineers and Diploma Holders
employed in the country is as follows :—

Sector and No. of Engi- No. of

Year of Enquiry neers (Posse- Diploma

(As on 30th ssing Degree Holders

Sept) and above) Employed
Employed.

Private 1967 27,879 30,028

Public 1968 48,369 86,273

The above data relate to 879, establisments
in public sector and all the non-agricultural
establishments in private sectors engaging 10
or more workers excluding those in the
Jammu & Kashmir State. The data for
private sector have been eatimated on the
basis of returns fornished by a sample of
establishments.

Centent, Pottery, Glass and Refractory Unlts
in Gujarat

3279. SHRI VEKARIA: Will the
Minister of INDUSTRIAL DEVELOPMENT
be pleased to state :

(a) whether Gujarat offers great scope
for the development of Cement, pottery and
allied industries;

(b) the number of cement, pottery,
glzss and refactory units in the State of Guj-
arat and their size and location; and
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(c) whether any new units are planned
in this field in the State ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) Yes, Sir.

(b) and (c) . A statement is laid on the
Table of the House. [Placed in Library
See. No. LT—1806/72]

Execution of Thermal Plant in Malaysia by
Instrumentation Ltd. Kota

3281. SHRI RAJDEO SINGH : Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether Instrumentation Ltd , Kota
has secured a global tender of the value of
Rs. 1'5 crores for the execution of a thermal
plant on & turn-key basis from Malaysia;
and

(b) if so, whether the execution of a
thermal plant is its first venture outside the
coumtry ?

THE DFPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) and (b) . Yes, Sir. M/s. Instrumenta-
tion Ltd., Kota has secured an export order
of the value of about Rs, 150 lakhs on glo-
bal tender for the provision of instrumenta~
tion on turn-key basis for three power units
in Malaysia. This will be the first venture
of the Company outside India.

Issue of Letter of Intent for setting up of
Paper Mill in Tamil Nadu

3283, SHRI MOHAMMED SHERIFF:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) whether Government have issued a
Letter of Intent to Tamil Nadu Government
for setting up a Paper Mill;

(b) if so, the salient features thercof;

(c) whether the Central Government
propose to aid the State for the projéct and
if so, the amount thereof ?
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) Yes, Sir.

(b) The proposed paper plant will be a
new unit in the co-operative sector with an
annual capacity of 30,000 tonnes of paper
and will be based on the indigenously awvail-
able raw material v/z. Kenaf (Mesta) The
total cost of the project has been estimated
at Rs. 10 crores. The plant will be located
at Paramkudi Tehsil, Ramnad District, and
is expected to provide employment to 620
persons,

() No such proposal is under conside-
ration of Government.

Pay scale of Newsreaders and Announcers

3284, SHRI MUHAMMED SHERIFF:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the pay scales of Newsrea-
ders and Announcers were previously the
same;

. (b) whether recently the same have been
incrcased for Newsreaders considering them
to be superior; and

(c) the main features of conclusions
arrived at in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) Fee scale of announ-
cers at stations at Delhi, Bombay, Calcutta
and Madras and in commercial service were
the same of those of newsreaders, but at
all other places in the country the annoum-
cers’ fee scales were lower than those of
newsreaders.

(b) Fee scales of both the announcers
and newsreaders have been revised recently.
It is correct that the revised scales of news-
readers are higher than those of announcers.
Revision of fee scales has been made keeping
in view the duties and responsibilities of
various categories of staff artistes,

(c) The general pattern is that there
are three uniform scales for announcers all
over the country. These are ;: Junior scale
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Rs. 170-335; Senior scale Rs. 210-470; Selec-
tion Grade Rs. 350-800. The scales for
newsreaders are Junior scale Rs. 350-800 and
Senior scale Rs. 700-1250. The selection
grade of announcer’s scale is the same as
junior scale for newsreaders. This will faci-
litate lateral movement of announcers as
newsreaders within the organisation.

Reconsideration in regard to scales of
Announcers of A. 1. R.

3285, SHRI MUHAMMED SHERIFF:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state whe-
ther Government have decided to reconsider
the scales of Announeers of All India Radio
as the new pay scales were announced with-
out consulting all sections of professional
broadcasters ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : The revised pay scales are
beimg introduced with effect from the Ist
April, 1971. There were consultations with
varions groups of staff artists before the
fee scales were rationalised. The question
of further revision of these scale will be
considered in the light of the decisions that
Government may take on the recommenda-
tions of the Pay Commission with regard to
Government employees. In the meantime,
however, the Staff Artists Union have made
certain representations in this regard. These
will be discussed with them and with other
groups of staff artists concerned.

Inadequate remuneration for Announcers in
A.LR

3286. SHRI MUHAMMED SHERIFF:
Will the Mtnistcr of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether many Announcers with
more than twenty years' service in A. L. R.
have not been given adequate remuneration;

(b) whether they have not been given
even the senior grades;

(c) if so, the reasons thereof; and

(d) the steps taken by Government in
the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
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BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) Announcers in A.LR.
are paid remuneration according to the grade
in which they are placed and according to
the incremental fee scales introduced with
effect from October, 1964;

(b) to (d).  Senior Grade prescribed as
Selection Grade has, till recently, been avail-
able only to personnel in the Intermediate
Grade working in the four Zonal stations of
Delhi, Bombay, Calcutta and Madras,
Keeping 1n view the duties and responsibi-
lities of Announcers, the following uniform
fee scales have been introduced for ali
Announcers, to take effect from 1.4,1971 ;: —

Junior Grade : Rs. 170-19-260-15-335.
Senior Grade : Rs 210-10-290-15-470.
Selection Grade : Rs. 350-25-500-30-800.

For every two posts in the Junior Grade,
there will be three in the Senior Grade. 10%
of the posts in the Senior Grade will consti-
tute the Selection Grade. These scales are
applicable uniformly to all Announcers irres-
pective of their place of duty

Working of Telecommunication Resear.h
Ceatre in 1970-71 and 1971-72

3287. SHRI C. CHITTIBABU : Will
the Minister of COMMUNICATIONS be

pleased to state :

[a) the works completed during 1970-71
by Telecommunication Research Centre as
envisaged on pages 74 and 75 of Annual
Report of the Department of Communica-
tions 1970-7]; and

(b) the works taken up and completed
80 far in 1971-72 by the T, R. C. ?

THE MI -ISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA : (a)
Information is given in the statement laid
on the Table of the House, (Placed in Lib-
rary See. No. LT—1807/72

Training of Eagineering Sspervisors

3288, SHRI C. CHITTIBABU : Will
the Minister of COMMUNICATIONS be
pleased to state :

(8) whether the Telecommunication
Training Centres at Jabalpur, Nagpur, Cal-
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cutta, Bombay and Trivandrum will be able
to achieve the target of training 2,730 Engi-
neering Supervisors per year by 1973-74;

(b) the broad features of expansion
carried out in these training centres; and

(¢) whether there is any proposal to
start a training centre at Madras, and if so,

when ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Every effort is being made to meet the pro-
visional target of training 2730 Engineering
Supervisors per year at the Telecommunica-
tion Training Centres -at Jabalpur, Nagpur,
Bombay, Calcutta and Trivandrum by the
end of 1973-74,

(b) Training Centre at Jabalpur has
already been expanded to provide for train-
ing of 730 trainees per year as planned.
Land for putting up new buildings and
hostels at Calcutta and Trivandrum has been
acquired Construction of a hostel block at
Nagpur is being processed.

(¢) There is no proposal to start a
training centre for Enginecring Supervisors
at Madras.

Overseas Communication Service llnk with
Nepal

3289, SHRI P.M MEHTA :
SHRI P, GANGADED :

Will the Minister of COMMUNICA-
TIONS be pleased to state :

(a) whether with the installation of a
10 KW capacity radio oversease communica-
tion in Bombay, Nepal has been linked up
with India; and

(b) if so, whether Biratnagar, Nepal's
key Commercial Centre will also be having
link with Calcutta and Patna direct with the
installation of a trunk-telephone link line
between Biratnagar and Jagbani and Cal-
cutta ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA): (a)
Yes. Apart from India-Nepal telecommuni-
cation links which have been in existence



88 Written Answers CHAITRA 30, 1894 (SAKA)

for some years; an additional radio link bet-
ween Kathmandu and Bombay has been
recently cstablished mainly for handling tran-
sit internatiopal traffic to and from Nepal
via India.

(b) A direct link has recently been pro-
vided between Biratnagar and Forbesganj.
Direct links from Biratnagar to Patna or
Calcutta are not planned at present.

Pulsed Argon Laser for Holography made by

National Physical Laberatory
3200. SHRI P. GANGADEB :
SHRI P. M. MEHTA :

Will the Minister of SCIENCE AND
TECHNOLOGY be pleased to state :

(a) whether National Physical Labora-
tory has made pulsed argon laser for holo-
graphy (three dimensional photography);

(b) il so, whether holography has revo-
lutionized the concept of photography; and

(c) if so, the principle on which its
working is based 7

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHR1
MOHAN DHARIA) : (a) The process is
still in the experimental stage.

(b) Holography is an improved supple-
ment to photography for special applications
such as three dimensional representation,
data storage etc.

() In holography the light wave scatte-
red by an object or scene s truely recorded
both in amplitode and phase. Then the
rescattered laser or coherent light from this
record or hologram s identical in every res-
pect to the original object scattered light.

Impact of foreign collaboration on
industries

3291, SHRI P. GANGADEB: Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether Government have made any
assesment of the impact of foreign ocolla-
boration on the dovelopment and growth
of indubtry in India;
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(b) whether Government have taken
any steps to harness the material and
human resources for the development of
indigenous technology and know-how; and

(c) if s0, salient features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP
MENT (SHRI SIDDHESHWAR PRASAD):
(a) A careful watch is kept on the requir-
ments, implications and impact of foreign
collaboration in different fields of industry.
In recent years, a more selective approach
has been adopted in respect of foreign
collaboration proposals so that, on the one
hand, the import of technological know-how
in essential and sophisticated industries
continues to take place on acceptable terms
while, on other, grea the emphasis 1s placed
on indigenous rescarch and development.

(b) and (c). The entire sesearch and
development effort of the Council of Scientific
& Industrial Research laboratories and other
research institutions in the country, as well as
of the National Committee on Science and
Technology is directed towards the develop-
ment of indigenous technology and its indus-
trial and commerical exploitation. These
organisations have undertaken studies of
various research problems directed improve-
ments in tenchnology with a few to import
substitution, utilisation of waste and eco-
logical preservation, Besides. Government
provides various fiscal incentives to industry
for carrying out research and development,
The life of foreign callaboration agreements
is usually limited to a short period of §
years from commencement of production,
during which period the Indian party is
expected to fully absorb the foreign techno-
logy.

Mithila Broadcasting Station

3292. SHRI BHOGENDRA JHA:
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the progress made in construction
and commissioning of Mithila Broadcasting
station of All India Radio at Darbhanga ;
and

(b) theexact time by which this sta-
tion is to go on air ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATIQN AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) (a) Sites for transmitter and
studios have been acquired and equipment
is being procured, Construction of buildings
will commence shortly,

(b) The station is expected to be com-
pleted by December 1973,

Meeting of Indo-British Technelogical
group

SHRI BHOGBENDRA JHA:
SHRI S. M, BANERJEE :

Will the Minister of INDUSTRIAL
DEVELOPMENT be pleased to state :

393

(a) whether in the communique issued
after the third meeting of the Indo-British
Technological Group, the British side drew
attention to “*stringent export requirements
laid down by the Indian Government where
a Company wanted to expand its activities”
and the “Indian sibe agreed to consider these
views further”; and

(b) 1If so, the result of further consi-
deration by the Government of India ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR FRASAD)"
(a)Yes, Sir.

(b) The matter is still under consi-
deration.

Jolning R. S. S. and Jamiat-I-Islami by
Goverament Employees

3294. SHRI BHOGENDRA JHA: will
the PRIME MINISTER be pleased to state:
(a) whether Governments employee both
at the centre and in the States, are forbidden
from joining R. S. S, and Jamdat-i-Islami ;
and

(b) If not, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
IN THE DEPARTMENT OF PERSON-
NEL (SHR1 RAM NIWAS MIRDHA) : (a)
and (b). Iaostructions were issued in
November, 1966 to the effected that parti-
cipation in the activities of the R. 8. S,
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and the Jamiat-i-Islami by a centrsl
Government servant would attract the pro-
visions of Rule 5(1) of the Central Civil
Services (Conduct) Rules, 19564 and that any
Government servant who is a member of,
or is otherwise asssociated with, these bodies
or with their activities is liable to discipli-
nary action. The state Governments were
also requested to consider the feasibility of
issuing similar instructions in respect of the
emplovees under them.

Smuggling of arms through saurashira

coast

3295. SHRIN. E.HORO: Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether large quanttities of mostly
revolvers and pistols made in the United
States and some other Western countries are
being smuggled into the country through
the Saurashtra Coast ; and

(b) if so, the measures adopted by
Government to check activities ?

THE DEPUTY MINISTER IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI F. H.
MOHSIN) : (a) No, Sir. However, accord-
ing to the information furnished by the
Government of Gujarat, some Indian
nationals were apprehended when, on
their way back from Dubai, they were trying
to land stealthily near Mahura on the Kutch
coast. A Belgium made pistol, a toy type
pistol of German make and some cartridge
and blank caps were recovered from the
possession of one of them.

(b) The Saurashtra coasts as well as
the other portions of Gujarat sea-coast are
well guarded and strict vigilance is kept

on the movement of smugglers, unauthorised
vessels, aircraft ete.

Patna seminar on cold storage indastry

3296. SHRI N.E. HORO : Will the
Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether Government are aware of
the views expressed at thc Patna Seminar
on Cold Storage Industry regarding the
difficulties of the Industry ; and

() if so, the outlines thereof and
reacdon of of Government thereto 7
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THE DEPUTY MINISTER IN THE MINIS-
TRY OF INDUSTRIAL DEVELOPMENT

(SHRI SIDDHESHWAR PRASAD) - (a)
and (b), A Seminer was held at Patna on the
14th and 15th January, 1972 in which
various views were expressed to improve the
conditions of the Cold Storage industry in
India. As and when any specific proposal
is received by Government, the same will
be considered on merits.
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P. C. Os. and telegraph offices in
Himachal Pradesh

3303. PROF. NARAIN CHAND
PARASHAR ; Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) the names of places in Himachal
Pradesh where such offices have been
opponed ;

(®) The number of places, District-
wise where such offices are proposed to be
opened on such terms in the financisl year
1972-73 ;

(c) the number of casses pending for
consideration with the Department ; and

(d) whether such cases have not been
finalised and if so, the reasons there ?

THE MINISTER OF COMMUNICATIONS
(SHRI H. N. BAHUGUNA): (s) Based
on the assumption that the Honorable
Member sccks information relating to offices
opened on rent and guarantee terms accep-
ted by the State Government the Information
is as follows :

(i) PCOs opened during the last 3
years (i) Baragson, (ii) Bagthan, (jii)
Dalash (iv) Daljit Nagar (v) Rewalsar
(vi) Sukhibain.

(ii) Telegraph Offices opened during the
last 3 years-NIL

() P.COs:—One in Mahasu dis-
trict Telegraph Offices : NIL

(c) 1icases of P. C. Os. and no case
for telegraph offices are pending for consi-
deration of the Department,

(d) The cases are pending for want of

acceptance of rent and guarantee terms by
the State Government,

P.C.Os and tclegraph offices in Punjab
eircle

3304. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of COMMU-
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NICATIGNS he pleased to state the number
of places in the Punjab circle where P
P.C.Os and Telegraph Offices where provided
on rent and guarantee terms on behalf
of the State Government concerned in the
last threee years ?

THE MINISTER OF COMMUNICATIONS
(SHRI H. N, BAHUGUNA): The number is
6 for public call offices and nil for telegraph
offices.

Petition from Telephone Subscribers of
manan Thoddy, Keralatre - Improvement of
Telephone and Telegraphs System

3305. SHRI C. K. CHANDRAPPAN:
Wil the Minister of COMMUNICATIONS
be pleased to state :

(a) whether Government reoeiwd any
pettion from the telephone subscribers of
Manan Thoddy, Kerala regarding the
improvement of telephone and wlegrq_:hn
system and to provide better connecting
facilities with pear-by towns and cities ;

(b) if so, the main features of the
petition ; and

(c) the steps contemplated ?

THE MINISTER OE COMMUNICATIONS
(SHRT H N. BAHUGUNA) (a) Yes.

(b) The Main features of the petition
dated 28-2-72 received from the telephone
subscribers of Manan Thoddy are :

(i) Manan Thoddy to be raised to
trunk centre.

(i) Additional trunk line to be provi-
ded to Kalpetta for quicker service calls to
connect Manan Thoddy to Sultanpattery &
Kazhi Kode.

(iii) To provide direct trunk lines bet-
ween Manan Thoddy & Tellicherry for tele-
phone & Telegraphs facilities.

(c) The proposals ace at preseat under
examination.

&mrwmummmﬂ Language

3306. SHRI C. K. CHANDRAPPAN :
Will the Minister of INFORMATION AND
BROADCASTING be plessed to stato :
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(&) the criteria by which Government
decidss to televise the regional language film®
from the T, V, Centre ;

(b) whether the attention of Government
has been drawn to complaints regarding the
selection of these films ; and

() if so, broad outlines thereof 7

THE MINISTER OF STATB IN THB
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) (a) Quality and avallability
of films are the two main considerations
on the basis of which films are selected for
TV.

(b) and (¢) There have been no com-
plaints. Certain comments and suggestions
are, however, received from time to time,
and they are duly considered

Industrial Schemes from Kerala

3307. SHRI C. K. CHANDRAPPAN :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) whether Government have since
taken any decision on the industrial
schemes proposed by the Kerala Government
to the Central Government during the last
two years ; and

(b) if so. the salient features thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) and (b) : The industrial schemas propo-
sed by the Kerala Government have been
considered in the course of Annual Plan
discussions and provisions made for them
in the Annual Plans. Provision has been
made in the State Plan to the extent of Rs.
3. 89 crores and Rs. 4.64 crores in 1970-71
and 1971-72 respectively, for large and
medium industries, minerals and small and
village industries, The important schemes
included in the Annual Plans are enume-
rated in the attached statement.

Statement

List of important industrial schemes
inciuded in the Annual Plas 1970-71
and 1971-72 of Kerala

A, Large and Medium Indusiries :
1. Travancore Rubber Works,
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2. The Kerala Ceramics Limited,
3. Kerala Soaps & Oils Limited,

4. Kerala Electricals & Allied Engineer-
ing Co. Ltd.

5. Kerala State Industrial Development
Corporation.

6. United Electricals Industries Limited.

7. Travancore Titanium Products Limited.

8. Travancore Plywood Industries Limi-
ted,

9. Travancore Cochin Chemicals Limited.
10. Traco Cables Company Limited,
11. Premo Pipe Factory Limited.
12, Distillery Project.
13. Plantation Corporation.

14 Transformers and Electricals Kerala
Limited.

Kerala Commerclal Corporation,
Development Areas.

15.
16.

B, Village & Small Scale Industries :

. Handloom Industry.

. Powerlooms.

Small Scale Industries.
. Industrical Estates.
Handicrafts.

. Coir Industry.

Settiog up of Newsprint Plant in Kerala

3308. SHRI C. K CHANDRAPPAN :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state:

{a) Whether several expert teams visited
Kerala recently to study the different aspects
of setting up a newsprint factory there;

vk w N =

(b) if so, what are their reports ; and

{c) when the construction of the factory
is likely to begin ?

THE DBPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
Sir,

(b) The reports relate to the negotiati-
gtt that are going om betwees the Hindw-
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tan Paper Corporation and the Kerala State
Government in respect of the terms and
conditions for the provision of necessary
infrastructural facilities like water, power,
land, roads etc, pnd also raw material by
the State Govrnment,

(c) According to the present expecta-
tions, the development of the site is expected
to be undertaken during the ourrent year
the actual conmstruction work on the site
will start from next year,

Completion of Kalpakkam Atomic Power
Plaat

3309. SHRI P, NARASIMHA REDDY:
Will the Minister of ATOMIC ENERGY
be pleased to state :

(a) whether the Kalpakkam Atomic
Energy Project in Tamil Nadu has been
completed; and

(b) if not, the reasons therefor,

THF PRIME MINISTER MINISTER OF
ATOMIC ENERGY, MINISTER OF
ELECTRO NICS, MINISTER OF HOMB
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING
(SHRIMATI INDIRA GANDHI): (a) No,
Sir.

(b) The delay im the commissioning of
the first unit of the Madras Atomic Power
Project is partly due to time taken in the
effort to obtain credits to cover the foreign
exchange component of expenditure involved
in setting up this unit and partly due to
efforts made to manufacture equipment in
India to the maximum extent possible, The
second unit of the Madras Atomic Power
Project was sanctioned In may, 1971,

Construction of a postal buliding at
chittoor, andhra pradesh

3310. SHRI P. NARASIMHA REDDY:
will the Minister of COMMUNICATIONS
be pleased to state whother there is a propo-
sal to construct a suitable bullding &
Chittor In Andhra Pradesh to house the
different and scattered Postal sections ?

THE MINISTER OF COMMUNICATIONS
(SHRI H. N. BAHUGUNA) There is 80
to construct & building to sccomm-

odate the various PAT Offices at Chitsagr,
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However, a proposal for extending Head Post
Office building to make good the shortage
of accommodation was approved and the
architectural plans for the same are presently
under preparation.

Unsatisfactory trunk Telepone service
in Chittoor District, Andhra Pradesh

3311. SHRI P NARASIMHA REDDY:
Will the Minister of COMMUNICATIONS
be pleased to state -

(a) whether Government are aware of
the public dissatisfaction at Sathyavedu and
other areas in the eastern taluks of Chittoor
District in Andhra Pradesh at the unsatis-
factory Trunk Telephone Service ;

(b) whether Government are also aware
that consequently many subsscribers have
given up their telephones ; and

(¢) if so, the steps contemplated 7

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Government are aware of the public dissatis-
faction at working of Sathyavedu Exchange.
The position rcgarding other exchanges in
eastern Taluks of Chittor in normal.

(b) Number of working connections
from Sathyavedu SAX decreased from 16 in
1968 to 7 on date.

(c) Trunk line in subjected to frequent
copper wire thefts. Estimate for replacing
copper wire by aluminium wire is sanctioned
and stores are awaited The Trunk circuit
is expected to stabilize after copper wire is
replaced by aluminium wire,
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Scheme of Decentralisation in Technical
and Development Circle of Posts and
Telegraphs Department

3316. SHRI KRISHNA CHANDRA
HALDER : Will the Minister of COM-
MUNICATIONS be pleased to state :

(a) when was the Scheme of Decentrali-
sation of Mechanics working under Technical
and Development Circle of the Posts and
Telegraphs Departments introduced;

(b) the number of optées for Uttar-
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Pradesh Circles and Annual break-np of
repatriates of Uttar Pradesh optees; and

(c) the comparative annual break-up of
repatriations to other Circles?

THE MINISTER OF COMMUNICATIONS
SHRI H C. BAHUGUNA) (a) 21.7.1966.

(b) 275 have given their options for U.P.
30 Mechanics have not given any option so
far., 710 1969, 16in 1970 9 in 1971 and
7in 1972 have been repatriated so far to
U.P.

(c) Information in this regard is given
in the attached statement,

Statement

ANNEXURE

Annual bresk of repatriation to other Circlss,

Name of Circle 1968
Kerala Circle -
M. P. " g
Maharashtra Cirde —
Mysore “ —
Punjab " -

Rajasthan " -
Tamil Nadu ,, ——
West Bengal ,, -
Name of Telephone District :

Bangalore District -—
Bombay " -
Delhi - —_—
Hyderabad - —_—
Madras . —
Poona - —_

6 70 mn 7
16 6 — -
- 10 - —_
4 6 - —

1 — - —
1 10 — -

2 - 2 —
15 — — -

— s — —
5 —— —— —

— 5 - 4

— 10 - -

— — 1 -
1 9 - -

—_ 3 —_ -—

‘Radio Cartoon’ over A. I. R. Calcutta

3317. SHRI BAMAR GUHA : Will the
Minister of INFORMATION AND BRO-
ADCASTING be pleased to State :

(a) Whether the Calcutta station of
ALR, has innovated a new feature of
‘Radio Cartoon';

& (b) whether this radic cartoom feature
has been widely appreciated by the listeners;

(c) if so, the main featuses thereof; and
(d) whother such radio cartogy fpstaee

will be introdueed by other radio stations

also?

THE MINISTER OF S§TATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY): (s) and (b). Yes, Sir.

(c) It is a short programme of 2 to
3 minutes’ duration on a subject of topical
interest, It was started in Jaruary last after
cessation of hostilites between India and
Pakistan. It tries to make 8 point {n hu-
mourous and satirical manner,

{9) 1t ls yader consideration.
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Setting up of Industrial Unlts With
American Collaboration

3319. SHRIS. A. MURUGANTHAM :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) the total number of industrial units
st up in the country with American techni-
@l and financial collaboration during the
last three years State-wise; and

(b) the total American capital invest-
wents in these units 7
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVE-
LOPMENT (SHRI SIDDHESHWAR
PRASAD) : (a) 93 proposals involving
technical and financial collaboration
with parties from the US.A. for
setting up new units, or for manufacture of
new articles in existing units, have been
approved by the Government during the
last three years /. e. 1969, 1970 and 1971,
The break-up of these cases state-wise is
given in the list below; The stato--wise in-
formation is according to the addresses of
the fndian parties as given in the approval
letters, It is difficult at this stage toin-
dicate as to how many of these units would
actually be set up as further progress depends
upon the initiative of the concerned parties
and the long gestation period ordinarily
requtired for ihe setting up of Industrial
units.

(b) Total American investment as
envisaged in the approvals issued by the
Government in respect of the above proposals
during the last three years . e. 1969, 1970
and 1971 is Rs. 499.63 lakhs.

List of State-wise Approvals of Forelgn
Collaboration Proposals.

S1. No, Nome of State No. of approvals
1. Mabharashtra 38
2, Delhi 25
a, West Bengal 10
4, Andhra Pradesh 4
5. Tamil Nadu 4
6. Gujarat 3
. Mysore 2
8. Uttar Pradesh 2
9. Haryana 2
10. Bihar 1
11. Rajasthan 1
12, Madhya Pradesh 1
Total= 93

et e

Recommendation of Ashoka Mehta
Committee on Khad! and Vtllage
[ndustries

3320, SHRI DHARAMRAO AFZAL-
PURKAR : Will the Minister of INDUS-
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TRIAL DEVELOPMENT be pleased to
state :

(a) whethet Goverament have taken
any decision on the recommendations made
by the Ashoka Mehta Committee on Khadi
and Village Industries; aad

(b) if so, the salient features there of ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(s) and (b). The recommendation of the
Asoka Mohta Committee are uuder considera
tion of the Government.

Raising Peasion to Fighters

3321. SHRI DHARMARAO AFZAL-
PURKAR : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether there is any proposal under
Government's consideration to raise the
pension to Rs. 500/- to all freedom fighters
now alive and to their dependents; and

(b) if so, what are the salient features
thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME  AFFAIRS
(SHRI F. H. MOHSIN) : (a) There is no
proposal to raise the prescribed minimum
pension.

(b) Doss not arise,

Launhging of First Sate llile by India

3322. SHRI VAYALAR RAVI: Will
the Minister of ATOMIC ENERGY be

pleased to state :

(2) what progress has been made in
our preparation to launch our first satellite
in the orbit and when it is expected to be
in the orbit;

(a) whetber the Indian Space Research
Organisation has made or propose to make
any agreement with other countries for

cooperation for the launching programme of
Satellites from our bases ; and

(c) if so, the salient features of the
proposal ?

APRIL 19, 1972
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THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
ELECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
MATION AND BROADCASTING (SHRI-
MATI INDIRA GANDHI): () Preparation
to launch a satellite involves the following :

108

1. Development of a Rocket vehicle
with necessary guidance and control
system.

2, Establisment of a launching range
with tracking and telemetry facilities.

3. Establisment of Environmental Tes-
ting Facilities,

4. Establishment of a laboratory to
build the scientific satellite,

5. Selection of scientific experiments to
g0 on the satellite.

Progress has been made in all the five
arcas mentioned above  India will attempt
to launch her first scientific satellite in 1974
with the help of a rocket developed in India.

(b) The Indian Space Researh Organisa-
tion has not concluded any agresments with
foreign countries relating to the launching
programme of satellites from Indian territory.

(c) Does not arise.

Rockets Fired from Thumba Space Research
Statlon

3323, SHRI VAYALAR RAVI: Wil
the Minister of ATOMIC ENERGY be
pleased to state :

(a) how many rockets have been fired
from the Thumba Space Research Station
w0 far;

(b) how many of them were indigen-
omly produced and how many were foreign
made; and

(c) the results achieved in various
flelds 7

THE PRIME MINISTER, MINISTER
OF ATOMIC BENERGY, MINISTER OF
EBLECTRONICS, MINISTER OF HOME
AFFAIRS AND MINISTER OF INFOR-
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MATION AND BROADCASTING (SHRI-
MATI INDIRA GANDHI) : (a) 462.

(b) 267 indigenously produced and 195
foreign made,

fc) The launchings are aimed tures and
experience in aerodynamics, structures and
static and flight testing techniques with
suitable instrumentation and in the field of
propellant development. The results of
the rocket experiments, which are published
in international and national journals, have
been extremely satisfactory.

Setting up of Scooter Factory by Rajasthap
Industrial and Mineral Development
Corporation

3324, SHRI NIHAR LASKAR : Will
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) when Rajasthan Industrial and
Mineral Development Corporation, which
has been granted Letter of Intent by the
Union Government to set up a Sscooter
factory, is expected to go into production;

(b) what will be the production per
year; and

(¢) how far this unit will be able to
meet the demand of scooters in the country ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD),
(a)and (b) The Rajasthan State Indust-
rial and Mineral Development Corporation
were granted a letter of intent on the 7th
October, 1970 for the establishment of & new
industrial undertaking at Alwar in the State
of Rajasthan for the manufacture of 24,000
scooters per annum,. On a request received
from the Corporation, they have recently
been granted extension of time upto the
6th October, 1972 for fulfilling the conditions
of the letter of intent. It is not possible to
indicate at this stage the time by which the
unit to be set up by the Corporation will go
into production.

(¢) As against the capacity of 24,000
scooters per annum for which the letter of
intent has been granted to the Rajasthan
State Industria] and Mineral Development
Corporation, the demand for scooters has
been estimated by the National Council of
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Applied Economic Research at 2,43,000 nos.
per annum by 1979-80.

Liquidation of Dacoits

3325, SHRI NIHAR LASKAR : Will
the Minister of HOME AFFAIRS be pleased
to state ;

(a) the number of dacoit gangs e'imi-
nated and dacoits liquidated in the country
during the last three years;

(b) the steps being taken to educate
them in democratic values; and

(c) whether the techniques of persua-
sion and preaching for a solution to the
dacoit problem are being applied and if so,
the outcome thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) Information recei-
ved from Manlpur and the Union Territories
of Andaman & Nicobar Islands. Chandigarh
and Arunachal Pradesh indicate that in their
areas there are no dacoit gangs. Informa-
tion from the other States and Union Terri-
tories is awaited and will be laid on the
Table of the House, when received.

(b) The institutions, the mass media
and other means by which democratic values
are disseminated to the people are also avail-
able to the dacoit gangs.

(c) The Sarvodaya leaders, Acharya
Vinoba Bhave in the early sixties and pre-
sently Shri Jayaprakash Narayan and his
team of dedicated workers with the full
support of the Governments of the States
concerned have adopted the method of per-
suation which has yielded commendable
results in the Chambal Valley area. Asa
result of their efforts, 163 dacoits laid down
their arms and surrendered to the established
authority on the I4th and thel6th April, 1972,
and some more of the stragglers are expected
to surrender in the next few days.

T. V programmes for school children

3326. SHRI R. S. PANDEY : Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether the programmes for school
going children are telecast in the afternoon,
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when most of the beneficiaries are in schools
and therefore cannot take advantages of
thése programmes; and

(b) if so, whether there is any proposal
to change the timings 7

THB MINISTBR OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) School lessons are
telecast during school hours both in the
morning and in the afternoon for belog
viewed by school classes. Other informative
and entertaining programmes for school
children are telecast twice a week in the
evening when they are at home.

(b) No, Sir.
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C. R. P. In Tripara

133). SHRI BIREN DUTTA : Wwill
the Minister of HOME AFFAIRS be pleased
to state :

(a) the strength of Central Reserve
Police in Tripura; and

(b) how long they are required to stay
there 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) and (b) Three
battalions of the C. R. P. force are deployed
in Tripura, They will be withdrawn to
their permanent headquarters as soon as
the need for this force ceases.

Recommendations of Development Council
for Food Processing Industries

3332. SHRI INDER J. MALHOTRA :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) the recommendations made by the
Development Council for Food Processing
Industries in January, 1970 and later on;
and

{b) the steps taken to implement the
recommendations, especially in regard to
launching publicity campaign to make peo-
ple nutrition-conscious and encouraging pro-
duction and distribution of high protein
foods ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):

(a) Amongst the various recommendations
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made by the Development Council for Food
Processing Industries, the following are the
recommendations in regard to high protein
foods :

(i) Having regard to the importance
of child nutrition, sufficient publi-
city should be arranged to make the
people nutrition conscious.

A beginning should be made in
the manufacture and marketing of
high protein foods especially meant
for children in the age group Q-5
years.

(i)

The necessity for more and better
quality proteins in th2 average
Indian diet was stressed. Having
regard to these considerations, the
Development Council recommended
that national standards for diffe-
rent types of high protein foods
should be drawn up.

(i)

Development of weaning foods has
been slow and should be activated
to provide better nutrition for
children. With abundant supplies
of cereals and protein bearing
materials, the potential for deve-
lopment of such foods is high.
The development of suitable pro-
ducts should receive the attention
of the Central Food Technological
Research Iostitute, Industry and
Government.

(b) The Prolein Foods Association of
India which has » wide membership cover-
ing industry, research institutes, etc. has
already undertaken a mass communication
programme to foster better nutrition in selec-
ted areas through the media of the press,
educational type films and other publicity

programmes.

Test morkeling of some products has
already been undertaken by the Protein
Foods Association in selected areas in order
to make the people more nutrition consci-
ous.

(@iv)

All encouragement is being given for
production of high protein foods and several
schemes have been approved by Government
for setting up units in the different parts of
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the country for making high protein food
based on soya beans. groundnut, cottonseed,
etc,

Amendment in the rules of seniority of Ceatral
Government Employees on the basis of
Supreme Court Judgmenat

3333, SHRI RAMAVATAR SHASTRI:
Will the PREME MINISTER be pleased to
state :

(a) whether Government are aware of
the recent Supreme Court Judgment with
regard to seniority cases of certain officers
under which length of service should be
the guiding factor for fixation of seniority
of Central Govermment employees for, Pro-
motion; and

{b) if so, the steps proposed by Govern-
ment to amend the existing rules of senio-
rity to implement the verdict of the Supreme
Court ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS
AND IN THE DEPARTMENT OF PER-
SONNEL (SHRI RAM NIWAS MIRDHA):
(a) and (b). Apparently, the reference is to
the Supreme Court judgment dated 4th
January 1972, delivered in Civil Appeals
No. 1845 of 1968 (Union of India and
Others Vs. M. Ravi Varma and Ors.), No.
1846 of 1968 (Union of India and Ors, Vs.
S. Ganapathi Kini and Ors.) and No. 50 of
1969 (Union of India and Ors. Vs. Suresh
Kumar and Ors ). The Ministry of Finance
(Department of Revenue and Insurance) and
the Ministry of Health and Family Planning
(Departmeat of Health) are adnunistratively
concerned with the specific cases referred to
in the judgment, The judgemnt of the
Supreme Couit was delivered in connection
with appeals filled by Government -against
the judgement of the Mysore High Court in
so far as cases relating to Ministry of
Finance were concerned and that of the
Punjab and Haryana High Court in regard
to the case concerning the Ministry of
Healh and Family Planning. Both the
Ministries have taken apprapriate action for
implementing the Court orders.

2, Asregards the general principles of
seniority. the Supreme Court has observed
that the orders contained in Ministry of
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Home Affairs O. M. No. 9/11/55 RPS dated
22nd December, 19%9 could not have retros-
petive effect in respect of persons appointed
prior to that date and, therefore, for such
persons, the orders contained in Ministry of
Home Affairs O. M. No. 30/44/45-Apptts.
dated 22nd June 1949 would continue to apply
in the matter of fixing their seniority. The
implications of these observations of the
Supreme Court judgment are under exami-
nation in consultation with the Union Public
Service Commission and necessary orders
will be issued as early as possible.

Telegraph Engineering and Wireless Service
Class IT Officers in receipt of Speclal
Pay

3334. SHRI RAMAVATAR SHASTRI :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) the number of Telegraph Engineer-
ing and Wireless Service Class II Officers
working as Assistant Engineer Buildings in
the various Posts and Telegraphs Circle
Offiees and receiving special Pay of Rs. 100
per month;

(b) the number of Assistant Engineer
Buildings working in the Circle Offices but no t
getting Special Pay; and

(¢) the remsons therefor and actions
contemplated ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)
Nil. However, there are 9 TES Class II
officers working as Assistant Bngineers
(Building) in various Circles and Telephone
District offices who are not in receipt of any
special pay.

(b) 5, but they do not belong to TES
Class II.

(c) At present, the posts of Assistant
Engineers (Building) in Circle/District offices
do not carry any speeial pay. Matter regard-
ing grant of special pay to TES Class 1I
officers posted as A. E, Buildings is under
consideration,

Shortfall in Supply of Line Material for
Telegraphs Offices

3335. SHRI R. P. ULAGANAMBI :
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Will the Minister of COMMUNICATIONS
be pleased to state the action taken by the
Department to meet the shortfall in the
supply of line matarials as a result of which
the target of 500 Telegraphs Offices to be
opened during 1970-71 could not be ful-
filled ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H, N. BAHUGUNA) : There
has been a shortfall in the procurement of
certain line stores during 1970.71 due to
shortage of raw-materials. inadequate pro-
duction capacity and labour troubles, etc.

Steps were taken to increase availability
of raw-materials in 1971-72. Additional
sources were also developed to meet the
requirements of the Department, The supply
position of line material has improved in the
later half of 1971-72 with good prospects of
achieving 4th plan targets.

Stodles Carried Out by Postal Research
Ceatre

3336, SHRI R. P. ULAGANAMEBI :
Will the Minister of COMMUNICATIONS
be pleased to state :

(a) theaction taken on the following
studies carried out by the Postal Research
Centre :—

)
®

Evaluation of National Code;

Introduction of Letter Sorting

Machines;

Mechanisation of Parcel Sorting;
and

(&)

(b) the salient features of these studies ?

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : (a)

(1) The study is still in progress,

(2) It has been decided to defer the
iotroduction of Letter Sorting
Machines to a later date.

(3) Partial mechanisation of Parcel

Sorting Offices will be considered

only in the case of big offices

proposed to be accommodated in
new buildings specifically construc-
ted for this purpose,
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(b) In regard to the use of Letter Sor-
ting Machines, it has been felt that at the
present stage of development of postal ser-
vices in the country, it is not very essential
to introduce such machines keeping in mind
also the adverse effect on the employment
potential.

Dispate between Planning Commission and
Goverament of Kerala as regards the
size of Answal Phan

3337. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of PLANN-
ING be pleased to state :

(a) whether there is any dispute bet-
ween the Planning Commission and the
State as regards the size of the Annual Plan
for the state;

(b) if so, the points of dispute; and

(c) the action, if any, being taken to
satisfy the State Government of Kerala in
this regard 7

THE MINISTER OF STATE IN THE
MINISTRY OF PLANNING (SHRI
MOHAN DHARIA): (a) Against the
outlay of Rs. 70.77 crores proposed by the
State Government for 1972-73 Annual Plan,
Planning Commission, after discussion with
the Chief Minister, Kerala approved an
outlay of Rs, 64,00 crores on the basis of
resourees in sight. There is no dispute in
this regard.

(b) and (c). Does not arise,

Development of Tndustries in Kerala

3338, SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of INDUST-
RIAL DEVELOPMENT be pleased to
state :

(a) whether the developments of indust-
ries in the private and public sectors in the
State of Kerala is not proceeding smoothly;
and

(b) If so, the measures proposed to be
taken in the matter 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDESHWAR FRASAD) :
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(a) and (b). The following are the detalls
of industrial licences and letters of intent
granted for indastrial units in Kerala during
the years 1969-71 :

Year Industrial Letters of
licences Intent

1969 2 10

1970 10 15

1971 7 25

From the statistics, it appears that the
industrial development in the State is pick-
img up. While individual instances of tem-
porary stoppage of work of lack of progress
in the public or private seclor have been
brought to the notice of this Ministry, the
State Government has not made a general
complaint in the recent past that develop-
ment of industry as a whole in the private
or public sector m Kerala is not proceeding
smoothly.

Development of Backward Districts in Keraia

3339. SHRIMATI BHARGAVI THAN-
KAPPAN : Will the Minister of INDUST-
RIAL DEVELOPMENT be pleased to state
whether any decision has been taken for the
intensive development of backward Districts
in the State of Kerala by grant of Central
subsidy to the extent of 10 per cent of the
fixed capital investment of new industrial
units to be set up in such districts 7

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):

Certain districts/areas have been selected
for the grant of a Central Subsidy amount-
ing to 1/10th of the fixed capital investment
of new units wnich have a fixed capital in-
vestment not exceeding Rs. 50 lakhs. The
details of the scheme have been published
in the QGazette Extraordinary dated
26th August, 1971. The district of Alleppey
from Kerala is cligible for this subsidy.

Finance at concessional rates is available
for industries to be set up in about 219 selec
ted districts designated as backward throughe
out the country. The following districts
from Kerala are eligible for this concession 3

Alleppey, Trivandrum, Canaanore, Tri-
chur and Malappuram,
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Besides, Government are also operating
rural industries project for small industries
in different backward areas which include
Alleppey & Kozhikode from Kerala.

Further, the IDBI has completed district-
level industrial potential survey of Trivand-
rum,

It is hoped that entrepreneurs and the
State agencies for promotion of industrics
will take advantage of these facilities/conce-
ssions and set up industries m the backward
areas of Kerala,

Reopening of closed Industries in Kerala

3340. SHRIMATI BHARGAVI THAN-
KAPPAN : Wiel the Minister of INDUST-
RIAL DEVELOPMENT be plcased to slate.

{(a) the number of closed industries in
the Kerala State which have been re-opened
so far during the last three years; and

(b) whether any additional financial
aid has been arranged to open the indust-
ries ?

THE DEPUTY MINISTER IN THE
MINISTRY OF IND USTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(a) and (b). [Taformation is being collected
and will be placed on the Table of the
House.

Persons detained Under the P. V. A. Act
and MIS.A. Act in West Bengal and
transferred to prisons outslde the State

3242, SARI TRIDIB CHAUDHURI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the total number of persons detained
under the Prevention of Violent Activities
Act, the Maintenance of Tnternal BSecurities
Aet and the Defence of India Rules in West
Bengal and transferred and lodged in prisons

__ouhlﬂe West Bencal under orders of the
Goveramant of India; and

(b) wheiher there is any proposal to
send them back to West Bengal in near
future?

THE DBPUTY MINISTER IN THE
MINISTRY OF HOME ARFAIRS (SHRI

F- H, MI45IN) : () aad (b), No suob

CHAITRA 30, 1894 (SAKA) Written Answers 122

orders haxe been issued by the Central
Government for the detention of persons in
West Bengal, and their transfer to prisons
outside West Bengal.

On a request from the West Bengal
Government made with a view to relieving
congestion in the jails in their State, the
Central Government approached, among
other States, the Goveramet of Tamil Nadu
for providing accommodation for the West
Bengal detenus under the Maintenance of
Internal Security Act, 1971, The Tamil Nadu
Government made some accommodation
available at the Central jail, Cuddalore, and
671 detenus under the above mentioned Act
were transferred to that jail on 3rd January.
1972. Of them, 65 have since been transterred
or released at the instance of the West
Bengal Government, In respect of the rest,
the Tamil Nadu Government will act on
Instructions from the West Bengal Govern-
ment. At present, there is no proposal for
the transfer back to West Bengal of any
more detenus from the Cuddalore Coentral
Jail.

Cement Factory at Yerraguntla District
Cuddapah (Audbra Pradesh)

3343. SHRI Y. ESWARA REDDY :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(8) whether Governmen! have reconsi-
dered the question of construction of Cement
factory at the Yerraguntla, District Cud-
dapah, Andhra Pradesh;

(b) if so. the decisions taken in the
matter and the steps contemplated in this
regard; and

(c) the main features of the scheme ?

THE DEPUTY MINISTER IN THB
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDHESHWAR PRA-
SAD) : (a) Yes, Sir.

(b) and (c). The Cement Corporation of
India has been asked to prepare a fresh
detailed feasibility report based on current
cost data, and on receipt of the same,
further action will be taken by Government,

Land for Telephone Exchanges, Moeput

3344. SHRI K. SURYANARAYANA :
Will the Minister of CQMMUNICATIQNS
be pleased to state ;
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(a) whether he is aware of some irregu-
larities in the matter of purchase of laud
for the setting up of the Telephone Excha-
nge in Meerut some time back, if so, the
patunc thereof;

(b) the action taken or proposed to be
taken against the Officers at fault; and

(c) the steps taken to prevent the
recurrence of such things in future ?

THE MINISTER OF COMMUNICA-
TIONS (SBRI H. N. BAHUGUNA): (a)
No such irregularity has come to notice,

(b) and (c). Do not arise.

Outbreak of Fire on Desh Bandhu Gupta
Road, New Delthi

3345. SHRI P. VENKATASUBBAIAH :
Will the Mimster of HOME AFFAIRS be

pleased to state :

(a) whether & fire broke out on Desh
Bandhu Gupta Road, New Delhi on the
26th March, 1972;

(b) if so, the estimated loss and whe-
ther apy inquiry has been held into the
incident; and

(c) if so, the outcome thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF HOME AFFAIRS (SHRI
F. H. MOHSIN) : (a) Yes, Sir.

(b) and (¢). Rs. 1,50,000/- approxima-
tely, In the enquiry made by Delhi Fire
Service the cause of fire could not be ascer-
tained with certainty but it was understood
that probably the electric short circuit in
one of the shops involved caused the out-
break of fire. The possibility of a spark
from fireplace having caused it can also
not be ruled out. .
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Expansion of Industrial Activity In Small
Scale Sector

3347, SHRI S, C. SAMANTA : Wil
the Minister of INDUSTRIAL DEVELOP-
MENT be pleased to state :

(a) whether after his visit to philippines,
the Chairman of the Small Scale Industries
Board has come to the conclusion that
there is likelihood of expansion of trade
facilities and industrials activities particular-
ly in the small scale sector in the South
Asian countries;

(b) if so, the recommendations made by
him; and

(c) the scheme worked out in this regard ?
THE DEPUTY MINISTER IN THE MINIS-
TRY OF INDUSTRIAL DEVELOPMENT
(SHRI SIDDHESHWAR PRASAD) : (a) to
(c). The Minister for Industrial Develop-
ment who is the Chairman of the Small
Scale Industries Board bas not been to the
Philippines, However, Development Com-
missioner for Small Scale Industries went
there on an assignment under the United
Nations Industrial Development Organisa-
tion to whom he has submitted his report,

Prodaction of Machines by Hindustan
Machine Tools Ltd.

3348. SHRI C. K. CHANDRAPPAN :
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state :

(a) whether Hiadustan Machine Tools
bas made some new machines;

(b) if so, the nature thereof; and

(c) whether these machines have a goad
market 7 -
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THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHRI SIDDESHWAR PRASAD):
(a) Yes, Sir.

(b) New machines taken up for manu-
facture by Hindustan Machine Tools Ltd.
are as under :—

Surface Grinding Machines, Single
Spindle Automatics, Multi Spindle Automa-
tics, Gear Hobbers, Boring and Drilling
Machines, Broaching Machines, Copying
Lathes, Drum Turret Lathes, Multi Tool
Automatic Lathes, Horizontal Boring
Machines, Presses and Press Brakes, Heavy
Duty Centre Lathes—1. 45, Chuckers,
Cylindrical Grinding Machines—G9, Tool
Grinding and Lapping Machine—GT,
Column Drillimng Machines, Turret Ram
Milling  Machines —MITR, Production
Milling Machines —FN2, Electrically Con-
trolled Milling Machines—E2, Centre
Lathes—LT20 and Gear Tooth Rounding
Machines,

(¢) Yes, Sir.

Prodaction and Sale of Machinery by
Mollns India Private Ltd.

349. SHR1 JYOTIRMOY BOSU:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state : (a) the
quantity and value of production of different
types of machinery for cigarette industry
during last three years and anmual value of
Spare parts for cigarette and tobacco machi-
nery for last three years :

(b) the value of maghinery sold to
cigarctte companies by Molins India (Private)
Limited alongwith their names ; and

(c) the value of spare parts supplied
during last three years to each of the oiga-
rette manufacturers ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEAELOP-
MENT (SHRI SIDDHESHWAR PRASAD):
(@) Inthe orgaaised sactor M/s. Moline
India Private Ltd. is the only unit which is
manufacturing cigarette machinery. The
quality and value of production of different
types of machinary for the cigarette indus-
try by them daring the last 3 years were as
followy 3— = .

CHAITRA 30, 1894 (5AK4)

Written Answers 126

Cigarette Machines - 19 ~ valued

at Rs. 207.5
Packing Machines - 11 lakhs aproxi.
Wrapping machines - 9 matcly

The annual value of production of spare
parts for cigaretle machinery by this unit, for
the last 3 years was as under :(—

1969 - Rs. 43.24 lakhs
1970 - Rs, 24.49 lakhs
1971 - Rs, 53,32 lakhs

M/s, Molins India Private Ltd. do not manu-
facture spare parts for tobacco machinery,

(b) and (c). Sale figures of indigenous
machinery and spare parts and the names of
the private Indian Customers to whom these
have been sold are not manitained by
Government.

Prince of Machinery Manwfactured by
Molins India (Private) Ltd.

3350, SHRI JYOTIRMOY BOSU WILL
THE MINISTER OF INDUSURIAL DEV-
ELOPMENT : be pleased to state :

(a) What arc the current prices of
various types of machinery manu factured
by Molins India (Private) Ltd, ; and

(b) how do the prices compare with
those of similar machines manufactured by
other companies in India and also in foreign
countries 7

THE DEPUTY MINISTER IN THE MINIS-
TRY OF INDUSTRIAL DEVELOPMENT
(SHRI SIDDHESWAR PRASAD): (a)
According to the information furnished by
M/s. Molins India, the current prices for
the different types of machinery many-
factured by them are as under :
MKS SM Maker with
standard equipments Rs. 97 lakhs
M2 Duplex packers

equipment Rs, 9.02 lakhs
WM2 Wrappers
equipment Ra. 2,69 lakhs

(b) 1n the organised sector, M/S.
Molins India are the only manufacturers of
cigarette machinery in the couatry. While
Government do not have precise information
about the current prices of similar machi-
nery in foreign countries, it has been repor-
ted that the local prices are higher than the
prices in the Internatiogal macket,
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Radio station at Behrampaur, orissa

3151. SHRI D. K, PANDA : Will the
Minister of INFORMATION AND BROAD-
CASTING be pleased to state :

(a) whether any Memoranda have been
received from different organisations and the
public of Behrampur in Ganjam District
of Orissa for the setting up of a Radio
Station at Behram pur ; and

(b) if so, Government's reaction thereto?
THE MINISTER OF STATE IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) (a) Yes, Sir.

(b) Behrampur distrtct is served well by
Cuttack station and the service well further
improve when the power of the existing
transmitter at Cuttack is raised. There Is
no proposal at present to set up a radio
station at Behrampur.

Legislative measures for combating
communa|ism

3352. SHRI DINESH CHANDRA GO-
SWAMI ;: Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government are contemp-
lating to bring some legislative measures
in the immediate future to combat communa-
lism and ;

(b) if so, the broad outlines thereof ?
THE MINISTER IN THE MINISTRY OF
HOME AFFAIRS AND IN THE DEPART-
MENT OF PERSONNAL ; (SHRI RAM
NIWAS MIRDHA) (a) and (b) The Govern
ment are considering enlarging the scope
of the Unlawful Activities (Prevention) Act,
1967 so as to bring within its purview also
an association which has for its object any
activity which is punishable under section
153-A. I. P. C. or which encourages or aids

persons to undertake any such activities
or member of which undertake any such
actlvities.
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i vt ey o dow g o yw
wog gy avr §) W werc gy



feg g oot g7 wfewrfal § ol
5O & faoew § a4d § fog, swomwfas
sarerdt ®Y feaiw 29 wwgaT, 1969 wY
qg & wdw ardt e o o §, ¥
TART AT Jeqrd of A avdy quf ¥
Ty & fog faer srmea gro wrd feg
g fafaer kel # aire fewrar aar ot
o I QW feqr narar fe &
weard sH=fet f qryar &Y ww #
Tl FU o+ T8 FHTC vardt oot ¥ awy
o qgf ¥ eqrft & | wE, 1971 owr
agy, 1971 ¥ awyregt o1 A g
29 wagay, 1969 % g arRe} o airc
fesrar war o7 ; w@¥ wwArE w Ty
®gT mar a1 fis ¥ @@ ary 9 glafew
F@ ¥ fag ster srart #< e Qar o
Ht seqrdY gz WY faer gorem g fasf-
fea Az & wyame andt ox & ® F
afeafae frar wiar §, ag fedt e
fawmr & sty segrfY dk g A TEv
a7 A §® s wqrft a9 gfk-
afqa feq aq @t g7 aweer @ @
aw wRaE wHATfeE & sy §
qq § /T 9TF |

Supply of Machinery by Sugsr Machinery
Manufactorers

3354. SHRI M. RAM GOPAL REDDY:
Wil the Minister of INDUSTRIAL DEVE-
LOPMENT be plessed to state ;

(a) the names of sugar machinery
manufacturers who are supplylsg complete
sugar plants :

!Hrn Answers

(b) the names of the sogar plants
supplied by each of thomuhouum-ﬁp
capacity of the plant and the numiber of
orders pending with the manufacturers ; sod

(€©) the cost of each sugar
plant supplied by the manufacturers and the
cost of each order of complete sugar plant
vending supply ?

THE DEPUTY MINISTER IN THE
MINISTRY OF JNDUSTRIAL DEVELOP-
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MENT (SHRI SIDDHESHWAR PRASAD):

() () Mj/s. Walchandnagar Industries
Ltd., Bombay;

(i) M/s, Bhckau Wolf New India
Engineering Work Ltd., Poona ;

(iii) M/s. Binny Engineering Works
Ltd,, Madras ;

(iv) M/s. K. C. P. Ltd., Madras ;

(v) M/s. Textile Machinery Corpo-
ration Ltd., Calcutta;

(vi) M/s. Triveni Englneering Works
Ltd., Naini, Allahabad; and

(vii) M/s. Indian Sugar & General
Engineering Corporation, Yamu-
nanagar, Distt. Ambala.

(b) and (¢) . This information
abailable with Government.

Increase in Price of Sugar Plants

3355, SHRI M, RAM GOPAL REDDY:
Will the Minister of INDUSTRIAL DEVE-
LOPMENT be pleased to state:
(a) whether any ingquiry has becn made
into the rise in the price of complete
gusar plants ; and

is not

{b) if so, the results thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INDUSTRIAL DEVELOP-
MENT (SHR1 SIDDHESHWAR PRASAD)
() : No, Sir.

(b) Does oot arise.

Quantity and Valoe of Sugar Machinery
Manufactured

3156, SHR1 M, RAM GOPAL REDDY:
Wwill the Minister of INDUSTRIAL
DEVBLOPMENT be pleased to staie :

(a) the quantity and value of the sugar
machinery manufactured during the last

three years ; add

(b) the quantity and value of sugar
rhschinery exported by the various manu.
facturess during the said period ?

THB DEPUTY MINISTER IN THE

ISTRY O!' INDUSTRIAL DEVELOP-
[SHR1'SIDDHESHWAR PRASAD):
(n)Oomplm qlrmmylmumdupmm
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thereof are being produced by Machinery

Manufacturers against specific orders, The

value of production of Sugar Mill Machinery
;dudn;themnhmyunhnmlm:—

Year Value (Rs. in miltions)
124
ot 46
1971 164

®) Scparate export figures

dual exporters of
not available. The total value of the Sugar

Mill Machinery .
three years is as follows ;:—

- 2941
1969-70
197172 7.620
(April-November, 71)
fndmufu e AraN
3357, o gEA WK wwww W
g 0oy g e A g W B

() v g R & e st
¥ e e o womdt 3 g P gf
L&

(w afegt @ wpd dw ¥ W
ot st 1 Wl 1969 ¥ WT aw

wht (€ Frerw ) = (%) v
(w). e fo 17 mee, 1971 @
o w7 wardfer wer denr 489 %
qoe ¥ waran wr an, bw ¥ aerefen
qe wiw & 1969 ¥ wre wmaw Wk
1970 % wre sTAN FY | TR TR
1 g woerdt & Swer Tw ey weor &
m*mmﬂl“m I
qragetme % 2 wlw, 19729 ¥
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s Wix of %7 yvwr ad frer aqr
o wrafegt grer afears s fear wary
wrey gow sfgar # ST 302 & o
s gw arver o fiear T § W IE X
fufyws atw o or oft § 1 Wi wfvgwr
eufungf ) e femr mar § | v
woerd & wrgw fear wr wrk fe w&r
1971 ar '972 ¥ Yar WY W ATHA
wfea gur |

() ¥ amdr w79 & wgere frw-
T A §1 U g W gEig @
wk § fw Q¥ wraed oY wfess gfew wfe-
wifcdl & firdu # gor wtw ot o
wifr ¥ wfrr wwaw wF AT ¥
freg wfeesy srdamft # o7

Recruitment to grade IV of C. L. S. between
1961 to 1971

3358, SHRI SHASHI BHUSHAN :
Will the Minister of INFORMATION AND
BROADCASTING be pleacd to state :

(a) the total number of ad-koc appointees
recruited from 1961 to 1971 to the posts of
Grade IV of the Central Information Sexvice
of the Ministry of Information and Broad-
casting :

(b) the total number of persons out of
these ad-hoc appointees who have since been
regularised during this period and the
reasons for not regularising others :

() the criteria adopted for recruitiag
ad-hoc apponitess to Grade 1V post of C. 1.
S.; and

(d) whether if has been decided in
principle not to make ad-Aoc appolatments
to Grade IV posts of C. L. 8. in future ?

THE DEPUTY MINISTER IN THE
Y OF INFORMATION AND

BRO (SHRI DHARAM BIR
SINHA) : (a) 196

() (D Number of persons subsequently

ubsorbed on selection by the

Unidont Public Service Commi-

ssion on the basis of open

gompetiive examinations ... 6
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(il) No. of persons who are no
longer in setvice, 45

(i) No, of persoms who are still
continuing in an ad-hoc caps-
city against the duty posts in
Grade 1V. k v}

The question of continuance of
these officers in service on a
regular basis will be considered
as part of the proposals for re-
organising the C. I. 8.

(¢) The minimum qualifications laid
down for ad-hoc recruitmenmt to posts in
Grade 1V were :

(i) Degree of a recognised University,
(i) Knowledge of Hindi andfor &

ragional language.
(ili) Age limit-21 to 25 years,
(d) Itis not proposed to make any

further ad-hoc appointments to Grade IV
posts unless it becomes absolutely necessary,

12,01 hrs,

CALLING ATTENTION TO MATTER OF
URGENT PUBLIC IMPORTANCE

REPORTED CLOSURE OF TEXTILE MILLS IN
AHMEDABAD

SHRI DHAMANKAR (Bhiwandi): I
call the attention of the Minister of Foreign
Trade to the following matter of urgent
public imporiance and request that ke may
make a statement thereon :

“Reported closure of textile mijils in
Ahmedabad ™'

THE DEPUTY MINISTER'IN THE
MINISTRY OF FOREIGN TRADE (SHKI
A. C. GBORGE) : Mr. Speaker, Sir, Gujarat
Electricity Board announced a cut of 259, in
electricity for high tension and rommerical
consumers including textfle industry with
effect from 23rd March, 1972 and al textlle
mills ' cutside Ahmedabad me
this cat. The Ahmedbad “Compaty
which *supplies electticity’ to mill, in the
dtrmonudscﬁtdsw-iﬂiﬂm
31st Mairch, 1972. . .

The reasons for these cuts are i=

{#) Deuvaren Thermal Power Stition
of Gujers) Flegtrisity Dosrd wae

134

affected because of break-down
g of some of its turibines ;

(b) power supply from Tatapore
Atomic Power Station was cut
completely in the last week of
March because of break-down of
its Reactor

The position with regard to power supply
from Dhuvaran Thermal Power Station
and the Tarapore Atomic Power Station is
expected to improve by the end of May,
1972. With effect from 13th April, 1972
the Gujarat Electricity Board has since
reduced the cut from 25% to 16%; the
Ahmedabad Electricity Company has in-
creased the cut from 5% to 16% so as to
bring about unformity. As a result of this
power cut about 12000 workers in mills in
Ahmedabad city have been laid off.

With a view to implement this 16% cut
without affecting the smooth working of the
mills, the, Gujarat Government have evolved
asystem of staggered working, All mills
in the State are divided into 7 groups of 9 to
10 mills each and each group remains closed
for ome day in a week and that group will
oot be supplied electricity on the day on
‘which it is not supposed to bo in operation.
There was complete stoppage of power supply
in Ahmedabad City from 11 A. M. on I5th
April due to dealy in the supply of coal
to the Company. Asa result of this, 52
mills closed down, in addition to the 10
mijlls which were not working on that day as
per staggering  arrangements and about
2,00,000 workers were affected. Gujarat
Government took a serious view of the
tltwion and -mnsed to rush coal supplies
dod power was restored by 12 O'clock in
the night of 15th April to the levels of the
cut lmpoud on the 13th April.

SHRI DHAMANKAR : From the state.
mafit of the Minister it scoms that the 2547
#ut in the power supply was alrcady thore due
sb short supply of power from the Dhuvaran
power station as also from the Tarapore
Atomid power station. * Actually, the crisls
eameion the )5th April when nearly 51 textlle
mills and 11 staggering miils and other 62
industsics ware forced to close down for want
of power supply. This has resulted in the loss
awoubomzmmmm
ad.

.

. M it has resuited in & loss of
tevenuy: o iy GSvernment exohequer by way
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of excise duty on cloth, Thirdly, it Isn
foss to the national production. But, the
crisis was not unexpected,

The Government of Gujarat and the
Flectricity Board knew about it and on the
1st April, there was a meeting between the
State officials of Gujarat State and the
Railway officials when it was agreed to in-
crease the quota of coal supply to Ahmeda-
bad Thes increase was not about 20,000
tonnes per month to compansate the reduc-
tion in power supply and somewhst to
increase the electric supply from the thermal
power station. One thing should be appre-
ciated. The Railways were very alert, They
supplied 15,000 tonnes of coal. But this
cirsis could have been avoided if carly action
was taken. The Government of Gujrat had
intimated that the stocks of coal are likely
to fall necessitating a crisls within a week
or about 10 days In spite of this no supply
was made. On the 10th April, the company
had about 53,000 tonnes of Coal. From
April 11to 14, 15 wagons, that is, 3460
tonnes of coal were delivered, that is 8850
tonnes of coal were thus given to the Blec-
tric Supply company. But what happended ?
In spito of this, the crisis came. It could
have been avoided if the coal supply was
made in time, The Electric Supply Company
and the Gujarat Government had already
communicated to this Government that the
coal supply should be made,

There was a question answered om the
floor of this House on the 1Ith April
The Railway Minister categorically stated
about this, He shared the concern exprssed
on this account, He said in the end that
the supply of coal will be met, that ft will
be increased. But his statement camse out

mismanaged. There is no Muaaging Direttor
there it is managed by the Chairmaa of the
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whether Government luteads to take over
the company and atop these malpractices
there and mismanagement there,

Thirdly, these warkers suffered a loss of
Rs. 10 Iakhs on that day by way of lay off.
Who is going to make up for this loss? Will
it be the Electric Supply Company or will
it be the Government which will make up

this loss 7

Lastly, [ would like to congratulate the
Gujarat Government ; they were very alert
and active. If the supply had been made
in time, this crisis could have been avoided
and loss in production and loss of wages by
workmen averted. Will the Government
set up an enquiry to find out who was
responsible for all these things ? Will they
go into this matter and see who is res.
ponsible for the short supply made, resulting
in the national loss by way of production
and loss in the wages of the workers 7

With these three questions, I conclude,

MR. SPEAKER : You put them as one
question. Every time I remind hon. Mem-
bers that they can ask only one question.
He wapecifically says, three questions, putting
me in an awkward position,

SHRI K. 8. CHAVDA (Patan) : They
are parts (8), (b) and (c) of the same
question,

MR, SPEAKER: All right—one question,
in three parts |

SHRI A. C. GEORGE: I may try to
answer the last question first, The hon,
Member asked whether any enquiry will be
made. He quoted certain instances alleging
that there were quite a few instances of
mismanagement of the Electric Company.
He was seeking information from the Govern-
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Ministry which is the adminfstrative wing
in charge of the textile industry was not
informed of this particular crisis, and in
fact, it was not only tbat, but I may quote
from the State Minister for Power, Shri
Chimanbhai Patel and say that not only was
it not Informed to the Government of India
but even the State Government expressed
surprise at the sudden stoppage of power
and said that the Government had no prior
information from the electricity company.

SHRI PILLOO MODY (Godhry) : Very
misinformed Government.

SHRI A. C. GEORGE : 1 was guoting
from the Minister for Power in the Gujarat
Government.

SHRI PILLOO MODY : I am blaming
him also.

SHRI A. C. GEORGE : Then, the ares
superiniendent of the Western Raflwayis
on record, saying that ‘the electricity company
informed him about the coal shortage oaly
Yesterday’—this statement was on the 15th
April, and s0 ‘yesterday’ means the 14th
Aprll. The area superintendent of the Wes~
tern Railway was informed sbout the short-
age and the railways supplied about 1300
tonnes immediately ; another 1500 tonnes of
coal must have reached on the 16th instant,
and another 13,000 tonnes must have reached
on the 17th as per our iInformation. So, it is
evident that the electricty company did not
inform about this actue crisis and shortage
of coal to the Railway Ministry or the
Gujarat State Government or to the Govern-
ment of India. In this comtext, mayl
submit that the crisis came because proper
planning was not there on the part ef the
concerned authorities,

SHRI D. D. DESAI (Eaita): Ra. 75
lakhs ae lying as deposit with the railways
as indenting charges, and no wagoms wert
made available,

SHRI VASANTRAO PURUSHOTTAM
SATHE (Akola): In this whole question
there is something more than what meen
the eye, because although prima Yocle the
allegation is that there was shortage of coal
supply, and, therefore, the Ahmedstmd
electricity company could not produce the
clectricity, that does not appesr convineing
even from the statement made by the hon.
Minister or the reply given by him, because

the company could have easily known what
supply it needed and what supplies should
be made available. May I point out to you
a news item which contains the reply given
by the railways to this allegation by the com-
pany that this failore had occurred on
account of the shortage of coal ? This is
the reply which has appeared on the 17th
instant. The railways replied as follows :

“The Western Railway authorities
here blamed the Ahmedabad Electric-
city Supply Company for intimating
as late as April 14th......”

SHRI A. C. GEORGE: That was
precisely what I had myself said.

SHRI YASANTRAO PURUSHOTTAM
SATHE . I am not condemning him at this
stage, but 1 shall come to him later. The
nows item further says :

*.. about the shortage of coal which
has now resulted into a power criss
in the city. The ralways in a press
release said that they were informed
by the company on the evening of
April 14th, that the coal stocks would
Iast only for two days,. . The rail-
ways pointed out that the normal
allocation of coal to the company was
25,000 tonnes per month. This was
increased to 45,000 tonnes from this
month as decided at a meeting held
in Delhi on Aptil 1.

This has not been stated in the statement. I
hope this was not an Aprl fool trick, because
if this had been supplied, if 45,000 tonnes
had been supplied, where was the question of
shortage so far as the company is concerned?
In fact, they have been given towice over,
This was increased to 45,( 00 tonnes, out of
the increase of 20,000 tonnes of coal, 12,000
tonnes were for generation of increased
power and 8,000 tonnes to the company in
and lieu of 4,000 tonnes of fuel oil.
Even In regard to fuel oil, the
supply has been increased, So where is
the excuse for saying that there has been
a shortage of coal and, therefore, supply
bas been stopped ?

Agaln, it appears from the Minister's
statement that because the Gujarat Electric-
city Bosrd did not supply electricity or made
a cut, thevefore, the Ahmedbad Electricity
company has made a cut. But this has
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been given the lie to by the Company. They
have never said, that this ocut was imposed
due to short supply by the Electricity Board.
The entire responsibility was of the company
and they had no reason for taking this step.
The cat is out of the bag. They say in the
report that the sharcholders have written
to the Government saying that the Bombay-
Guijarat shateholders society has requested
the Union Government to appaint a mana-
ging director for the Ahmedabad Electricity
Company which, it is alleged, was responsi-
ble for the closure of 51 textile mills and a
pumber of factories. There it something
wrong with this management. Hego the
Government of India are directly concerned
because it is they who can appoint the
managing director of this company under
the company law or otherwise. What steps
bave the Government taken in this direce
tion ? They cannot just hrush aside this
question,

SHRI N. K. P. SALVE (Betul): Cancel
the licence. \

SHRI VASANTRAO PURSHOTTAM
LATHE * They can do that. But 1
cannot understand this indifferent attitude
on the part of Government. Théy say that
the Gujarat Government took a scrious view
of the situation. Why did not Government
here take a serious view of the situation ?
Why are Government here indifferent ? 1Is
Gujarat some other nation 7 As Government
themsclves say, 2 lakh employces were laid
off, A sumof Rs. 10 lakhs was lost per
day to the employees. Are Government
going to ask this company to make good
this damage and loss to the employees T We
play with the lives of workers like this,
apart from the loss to the community and
loss of revenue to Government.

Last year on 3rd March, a similar clos-
ure had come about and news of short
supply had appeared in the papers. Are
Government going to allow this company to
behave in this shabby manner ? What action
is the Ministry going to take to co-ordinate
and take steps to see that this sort of mis-
chief is stopped and not aliowed to recur ?

SHRI A. C. GEORGE : At the wwy
outset, 1 would like to admit that wheever
is at fauld, the ultimate result is that at
least for a few days, 2 lakh workers went

out of their job, lakhs of ruppes were lost '
to them in emoluments, and that much of '
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national wealth and central revenue are lost.
Bot T wis only polnting out that the whole
thing was brought to the notice of the
Governtheat of India only very Iste. The
t'the crisis was brought to our
nbtice, imsediately very prompt action was
taken by the Railway Ministry. That was
why at the very begloming itself I pointed out
thit us soon a8 this information was avai-
lable, within 12 hours 1300 tonnes of coal
were rushed ; in the subsequent two days
1500 and 1300 tonnes were also diverted,

SHRI VASANTRAO PURUSHOTTAM
SATHE t This is a man-made crisis. What
is he going to do to stop this mischief ?

E

SHRI A. C. GEORGE : I am coming to
that,

Then, as I pointed out in the beginning,
not only that this information was not given
to us but it was not even available to the
Government of Gujarat and the Minister of
Industries and Power who is sitting ;n Ahme-
dabad iteelf. I do admit that thereisa .
lacuna and discrepancy on the part of some-
body, and it is our duty to fix the responsi-
bility. I do pot want to shirk from that.
But I hope that the hon. Member will realise
that the takisg over of the Ahmedabad
Electricity Company” may not be strietly
within the purview of the Government of
India, (Iwerruption) Any suggestion of this
sort will have to be first mooted by the
Gujsrat Government. Byt I may assure the
House that this is a serious situation ; now
it is solved, but all the same, the fault is not
to be absolved, and & very serious view will
be taken, and we will see that if it is brought
to the motice of the Government of India
promptly, recurrences will be prevented.

SHRI HARI SINGH (Kburja) : Mr.
Speaker, Sir, I very patiently listened to the
statement of the hon. Minister, He mention-

a8

50 to 60 of power
genetation of 200 mw
want fo kiwivy Wwhother
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power is going to be suppled to othér users,
other media, leaving these textile mills.

SHRI A.C, GEORGE : As I pointed
out in the statement, the earlier causs of the
trouble was the failure of the two turbines
and certain defects in the Tarapore genera-
tion. The Gujarat State Government is now
short by 33 per cent in electricity production,
and recently, Mysore has agreed to supply
some power to Maharashtra, out of which 50
per cont will be diverted to Gujarat also.
So, we are taking some short term mea-
sures. 'We hope that by the end of May,
the Power shortage will be over, and prompt
action is now being taken,

PROF. MADHU DANDAVATE(Rajapur) :
Mr, Speaker, Sir, is it not a fact that the
closure of the textile mills in Ahmedabad is
the culmination of certain power deficiencies
built in over aperiod 7 Is it not a fact
that the report of the Sixth Annual Electric
Power Survey Committee headed by Mr. K.
A, Dave had already warned that unless an
installed capacity of 26 million kw of elec-
tric Power is er ated by 1973-74, such recur-
ring closures of emills and factories will al-
ways take place Is it true that the Ahmed-
abad Electric Clompany stopped electricity
supply to the textile industry because hit
soverely by the shortage of fuel like coal
and oll, it could generate only 50 to 60 mw
of power instead of its ussal quota of 200
mw ? Is it trve that in the past few days,
the receipt of coal wagons and oil tankers
had been inadequate 7 Did the Ahmedabad
Electric Company Ilsck promptness and
efficiency to inform the railway authorities
in time, and did the railway autborities'
inefficiency also match with that of the com-
pany 7

Is the statement of tho Area Superinten-
dent of the Western Railway, Me. E A
Khan-—] am quoting that statement—that
the Ahmedabad Electric Company informed
him about the coal shortage only a day be-
fore the closure of the textile mills, and
that the raiiway authoritics had Already made
arrangements to supply about 1,300 tonnes
of coal on the same day, and for a further
provision for the supply of 1,300 and 1,800
tonnes of coal by two treins, correct ?

Was the Ahmedabad Electric Company’s
Quota of residual fuel oil slashed last month
Yy 3,000 tonnes per month and was it aot
the cause of additional consumption of coal ?

1 want to know if the Ahmedabad Electri
Company has failed to anticipate the diffi-
culties and act in time and in view of such
mismanagement does the Government pro-
pose to take over that company ? May I
also know if it is not true that the demand
for coal is going up at the rate of four per
cent and that of oil by 12 per cent per year.
As & result of this differential, we have to
depend for ofl mainly on imports. Will not
this dependence on imports mean further
difficulties in power generation ?

Since 95 per cent of the reserves of ooal
aro in West Bengal and Bihar, does it not
pose transport difficulties 7 In view of this,
is it not possible to ensure that only high
grade coal is tranaported over long distances
to States like Gujarat and Maharashtra whercas
lowgrade coal is actually utilised for generat-
ionof electricity in thermal power stations near
the coal flelds and the electricty thus pro-
dueed in these regions transmitted to distant
places ffiee Adimedabad 7 For this purpose
will the Government ensure the linking up
of the power systems of various States and
the establishment of a national grid ?

In conclusion, is it not true that all this
calls for an early formulation of a national
fuel policy that can ensure optimum utilisa-
tion of the country’s fuel reserves 7 Ts not
the closure of the textile mills in Ahmedabad
threatening to be chronic just a symptom of
the man made Power famine? Will the
Government strike in a plaoned way at the
very root of this problem and see that this
problem of man-made Power famine is com-
pletely eliminated ?

SHRI A. C. GEORGE : The hon.
Member has put in a multitude of enlighten-
ing questions out of which, I may humbly
submit, more than half were guestions asking
me to confirm the statement which I have
already made. It is true, as the hon, Mem-
ber pointed out and as I myself have said
already, that the coal shortage was brought
to the notice of the concerned people very
Iate. I should like to refute the implication
in the question put by the hon. Member
whether the Railway Ministry is matching
the inefficiency of the Ahmedabad Textile
mills ; the Railway Ministry has takea very
prompt action ; immediately the crisis was
known, coal was rushed and subsequently
also we took the maximum measures to re-
plenish the supply. His question regarding
fuel and oll, different grades of coal supplied
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to various parts of the country, a national
power policy, etc —these are all good sugs-
estions and I shall pass them on the concern-
ed authorities.

2.29 bes,
PAPERS LAID ON THE TABLE

INDIAN TFLEGRAPH (FIFTRENTH-AMDT.)
RuLss

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N, BAHUGUNA) : I
beg to lay on the Table—

(1) A copy of the Indian Telegraph
(Fifteenth Amandment) Rules, 1971
(Hind: and English versions), Pub-
lished in Notification No. G, 8. R.
1727 in Gazette of India dated the
13th November, 1971, under sub-
section (5) of section 7 of the Indian
Telegraph Act, 1885.

(2) A statement (Hindi and Eoglish
versions) showing reasons for delay
in laying the above Notification.

[Placed in library See No.LTI1797(72.]

NotiricaTions UNDER ALL-INDIA
Services Act

THE DEPUTY MINISTER IN THE-

MINISTRY OF HOME AFFAIRS (SHRI
F.H. MOHSIN): I beg to lay on the
Table—

(1) A copy cach of the following Noti-
fication (Hindi and English versiom)
under sub-section (2) of section 3
of All India Services Act, 1951 :—

(1) The Indian Police Service
(Fixation of Cadre Strength)
Sixth Amendment Regulations,
1971, Published in Notification
No. G. S. R 1788B in Gazette
of India dated the 1st Deoem-
ber, 1971,

(li) The Indian Polico Service (Pay)
Ninth Amendment Rules,,
1971, published in Notifiea~
tion No. G. §. R. 1788C im,
Gazette of India deted the
ist December; 71

ArRiL, 15, 1972

Papers Laid 14

() The 1Indian Administrative
Sorvice (Probation) Amend-
meat Rules, 1972, published in
Notification No G. S. R. 386
in Gazette of India dated the
Ist April, 1972,

(iv) The Indian Police Service
(Probation)Amendment Rules,
1972, published in Notification
No. G. S, R. 387 in Gazette
of India dated the Ist April,
1972,

(v) The Indian Administrative
Service (Probationers’ Final
Examination) Amendment Re-
gulations, 1972, published in
Notification No. G. S. R. 388
in Gazette of India dated the
1st april, 1972.

(vi) The India Police Service{Pro-
bationers’ Final Examination)
Amendment Regulations, 1972,
published in Notification No.
G.S.R. 389 in Garette of India
dated the Ist April, 1972,

(vii) The All India Services (Medi-
cal Attendance) Amendment
Rules, 1972, published in No-
tification No. G. 8. R. 419 in
Gazette of India dated the Sth
April, 1972,

(viii) The Indian Administrative Ser-

vice (Fixation of Cadre Stren-
sth) Second Amendment Re-
gulations, 1972, published in
Notification No. G. 8. R. 425
in Gazette of India dated the
gth April, 1972,

(ix) The Pourth Amendment of
1972 to the Indian Administra~
tive Service (Pay) Rules, 1954,
published in Notification No.
G.S.R. 426 in Gazette of
india dated the 8th April,
1972,

A siatement (Hindi and English
versions) showing reasons for delay
in laying the Notifications mention-
od at (i) and (il) above, NL, [Placed
in Library. See No. LT—1798/72.]

S d—
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12.31 hrs.

COMMITTEE ON PRIVATE MEMBERS'
BILLS AND RESOLUTIONS

TweLrra REPORT

SHRI G. G. SWELL (Autonomous Dis-
tricts) : 1 beg to present the Twelfth Re-

port of the Committee on Private Members'
Bills amd Resolutions.

PUBLIC ACCOUNTS COMMITTEE
TumrTY-BlGHTR ReEporT

SHRI SEZHIYAN (Kumbakonam) : I
beg to present the Thirthy-eighth Report of
the Public Accounts Committee regarding the
Report of the Comptroller and Auditor-
Genperal of India for year 1969-70, Central
Government (Civil) relating to the Minis-
try of Supply.

STATEMENT RE INDIA-BANGLADESH
TELECOMMUNICATIONS
AGREEMENT

THE MINISTER OF COMMUNICA-
TIONS (SHRI H. N. BAHUGUNA) : 1 beg
to lay on the Table a statement regarding the
India-Bangladesh Telecommunications Agree-

ment,

Statement

As members of this house may already
be aware Telecommunication Services between
India and Bangladesh were established
immediately following the birth of the new
nation. Telecommunication Services were
made available not caly between India and
Bangladesh but also between Bangladesh and
other countries vis India. The terms and
conditions originally applicable to Telegrams
and Telephope calls botween India and
erstwhile East Pakistan were applied as an
interim measure, pending finalisation of an
Agresment,

Simultaneously, the Telecommunication
Administrations of both countries commenced
negotiations for a mutually satisfactory
Agresment incorporating fresh terms and
conditions to suit the pattern of commaunity
of intereat in telecom traffic between the two
countries. [ am happy to state that as & resalt
of these negotiations both cowntries soached

full accord regarding the Telecommunication
Services between India and Bangladesh and
a Telecommunications Agreement was Signed
in Dacca on 27th March, 1972 by Shri N.
V. Shenoi, Secretary (Communications) on
behalf of Govt. of India and by Shri Logman
Hussain, Director General Telephone and
Telegraphs, Ducea on behalf of Govt, of
Bangiadesh.

The salient features of the new Agreement
are as detailed below:—

Telegrams :

The charge for a telegram, other than
Press category, from any place in India to
any place in Baagladesh will be Rs. 2.40 for
8 words or less and 20 paisc for cach addi-
tional word if it is of the *Ordinary’ class
and twloe the above rates if it is ‘Express’.

For Press the corresponding
rates will be Rs. 1.75 for the first 50 words
and 20 paise for every 5 additional words
in the case of ‘orlinary’ class and twice the
above rates for “'Express” class.

Telephones :

India has been divided into two zones
for purposes of determining the telephone
charges, Zpne-l comprises the States of
Aruoachal, Assam, Manipur, Mecghalaya,
Nagaland, West Bengal and Tripura and Zone
II the rest of India, For a telephone call
between Zone I in India and Bangladesh the
charge will be Rs, 6-00 for 3 minutes or less
and Rs. 2.00 for each additional minute. Por
a telephone call between Zone--1I in India
and Bangladesh the corresponding rates will
be Rs, 15.00 and Rs. 5.00 reapectively.

Accounting

There will be no accounting of the
collections in either country in respect of all
telograms in both directions and in respect
of those telephooe calls which orig.ndte or
terminate in Zone-I. Each country will keep
its own collections. In the case of telephone
calls between Zone-II in India and Bangla-
desh, outgoing or incoming, the total collec-
tions will be divided between India and
Bangladesh in the ratio of 4 : 1.

Traffic transited via India

For Telecommunication Service between
Bangladesh and other countried trdnsited via
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Indis, the appropriate collection rates in
those countries and the tmnsit share of India
will be séttled by mutual negotiations between
all parties concerned on well recognised
International practices already followed for
other relations. Pending such negotiations
the agreement provides for transit service
being made available by India on terms which
will involve no changes in existing accounting
procedures between India and the concerned
countries to or from which transit service is
made availble by India,

Telex

The question of providing telex service
between India and Bangladesh as well as
between Bangladesh and other countries via
India is also under negotiations and an
agreement is likely to be reached very soon
between the two countries on terms broadly
similar to that for Telephone Service.

The new agreement is effective from
1.4.1972,

12 33 hre.

STATEMENT RE. CHANGE OF DATES
FOR ELECTIONS TO FINANCIAL
COMMITTEES

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI RAJ BAHADUR):
I beg to make a submission that the
dates fixed for nominoation of ¢ andidates,
withdrawal and election to the Financial
Committees of the Lok Sabha have, for
certain unavoidable reasons, to be extended.
I crave your permission to request the House
to agree to it. [ have consulted the leaders
of the Opposition also.

MR. SPEAKER : What dates do you
proposs?

SHRI RAY BAHADUR : I propose that
the dates may be extended, and we shall
mutually settle them

MR. SPEAKER : I think the House
should have he objection.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : The proper procedure would
have been to convene an emergent meoting
of the Business Advisory Committes, and it
should have been fixed there.

time for D.G. s

MR. SPEAKER : This matter does not
concern the Business Advisory Committee
at all,

SHRI JYOTIRMOY BOSU : It does,
MR. SPEAKER : It is a question of
mutual consultation and you have agreed.

' The motion is that the Speaker be autho-
rised to fix the revised dates. 1 hope all of
you agree.

HON. MEMBERS : Agreed.

ot s

12.35 hrs,

RE. ALLOTMENT OF TIME FOR DIS-
CUSSION ON DEMANDS FOR
GRANTS OF MINISTRIES

THE MINISTER OF PALIAMBN-
TARY AFFAIRS AND SHIPPING AND
TRANSPORT (SHR! RAJ BAHADUR) :
I know that the Members are very keen to
speak on the Demands of the Ministry of
Agriculture, and I also appreciate that you
have been very carful to see that the time
fixed by the Business Advisory Committee
should be observed and not extended. But
in this particular case, may I request you
either to place the matter again before the
Business Advisory Committee or kindly
extend the time by two hours?

MR. SPEAKER : Yesterday we saved
about two hours. As the Minister of Comm-
unications had already taken hailf an hour, 1
thought he would be concluding immediately
after Lunch, but I was surprised that he went
on and on and got one hour more, which is
sort of beating the rceord. The total time
for the debate was 1} hours, and the Minister
took more than 1§ hours to reply. That was

very surprising. [ tried to save time and
m-ddnmthaﬂenunaontheuhlmy
of Agriculture, so that all of you could be
sathsfied.

The Business Advisory Commities gives
its report and that is approved by this House,
and the time schodules are very tight, but
whea Members are keen to speak on the
Demands of a particular Ministry, they
forget the following Demands, and the resuit
is that at tho end of the session you do away
with the Lusch Hour, you extead the session
by oav howr, sitthon Saturdays, That s not

s & ey -hesithy peactios,
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1 do pot mind it this time since the
Minister himself has come forward with a
suggestion to extend it, but it should not be
a regular practice in future. I am going to
stick to the report of the Business Advisory
Committee strictly.

SHRI JYOTIRMOY BOSU (Diamond
Harbour) : As it is, the Home Ministry's
grants will come at the fag end of the day,
and it will help those who are going to
speak on those Demands if you can give a
clear indication.

SHRI RAJ BAHADUR : The Home
Ministry's Demands may be takem Wup
tomorrow*

MR, SPEAKER : Agreed.

12.37 brs.

CENTRAL SALES TAX
(AMENDMENT) BILL

APPOINTMENT OF MEMBER TO
SeLecT COMMITTER

DR. HENRY AUSTIN (Ernakulam) : 1
beg to move :

“That this House do appoint Shri Ma-
hammed Sheriff to the Select Committee
on the Bill further to amend the Central
Sales Tax Act, 1956 in the vacancy
caused by the death of Shri M. Muha-
mmad Ismail.”

MR, SPEAKER : The question is :

“That this House do appoint Shri Mu-
hammed Sheriff to the Select Committee
on the Bill forther to amend the Central
Sales Tax Act, 1956 in the vacancy caused
by the death of Shrl M. Muhammad
Ismail.”

The motion war adopied.

SHRI S.M. BANERJEE (Kanpur) ;: Now
that the time for the discussion on the
Demands of the Agriculture Ministry has
been extended, we should get more time so
ﬂ;:f“ more member from our party may
speak.

MR. SPEAKER : We will revise the
allotrrment of time to the various opposition
parties according to the extended time.

i
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12,38 hrs.

DEMANDS FOR GRANTS, 1972-73-Contd.
MINISTRY OF AGRICULTURE —Contd,

MR. SPEAKER : We will now resume
the discussion on the Demands of the Ministry
of Agriculture, Shrimati Jeyalakshmi.

*SHRIMATI V. JEYALAKSHMI (Siva-
kast) : Hon. Mr. Speaker, Sir, I am grateful
to you for giving me an opportunity to
speak on the Demands for Grants of the
Agriculture Ministry.

At the outset I would like to request the
hon. Minister of Agriculture that, if [ am
critical about the performance of the ministry,
it should not be misconstrued as my making
allegations. Solely motivated by the desire
that, so far as Agriculture is concerned, the
mouney allocated for developmental schemes
should be utilised in full and at least in the
next year there should not be such huge
savings in the Domands.

Under Demand No. 25—Agriculturs,
there is a saving of Rs. 77.1I lakhs during
1971-72. A sum of Rs, 1.02 crores has not
been spent under Demand No. 26 during
1971-72. The allocation under Demand No,
28—Forest—has been under-utllised by Rs,
25.20 lakhs. In the Community Development
Department, a sum of Rs, 2.25 lakhs has
been saved under Demand No. 30. During
1971-72, there is an unspent amount of
Rs, 1.40 lakhs under Demand No. 31, During
1971-72, the expenditure on Capital Invest.
ment in Agriculture under Demand No. 11§
is less by 8.55 crores.

I need not elaborate my contention
that the sums allocated under these
Demands for dovelopmental schemes in
Agriculture have not been spent in full.
The Minisiry has enumerated certaln
cogent reasons for the shortfall in  expendi-
ture. I would Hke to pin-point some of them
for your informmtion.

For the saving under Demand No. 25,
the reasons given are that due to lats
stacting of certain cattle bresding farme
and also due to noa-fllling of vacant posty
in the regional oentres of agro-sconomic
ressarch there has been this shortfall. Apart

* The original speech was defivered in Temil,
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from other causes advanced, how can we
appreciate this explanation ?

Some excuses have bven offered for less
expenditure under Demand No. 28. They
are : The provision for grants to cooperative
banks for credit facilities for small farmers
has been reduced by Rs. 20 lakhs; Lesser
provision has been made for the Directorate
of plant protection Quarantine and Storage;
No provision has been made for grants to
the Fertiliser Promotion Council; The sub-
sidy for fishing trawlers has been reduced;
comequentiy the scheme of fishing trawlers
has not been implemented and the Pertliser
Promotion Council has not been set up;
Vacant posts for impelmenting fisheries
programmes have not been filed. Can you
in all seriousness commend these reasons
for the acceptance of the House ?

For less expenditure under demand
No. 28, one of the two reasons offered is
reduced expenditure on the Forest Research
Institute mainly because of non-filling of
vacant posts. I would like to ask of the
non-Minister whether this is the endeavour
the Government arc making to create
employment opportunities for the ever®
increasing unemployed agricultoral and
agricultural enginecring graduates in the
country,

The saving under Demand No, 30 is
becaure of non-setting up the High Power
Commission to examine the working of
Community and Panchayati Raj, I would
like to know the hurdles which the Govern.
ment have to cross in setting up this High
Power Commission.

For less expenditure under Demand
No. 31, no reason has besn given.

Onpe of the many reasons given for the
saving under Demand No, 115 is the lesser
investment in the debentures of Lands Mox-
tgage Banks by Rs. 50 Lakhs. Am I to
point out here that the Land Mortgage
Banks do help the small farmers by giving
loans on their lands and the investment

in their debentures has been requced to the

detriment
farmers ?

1 have made sqecific reference to the
reasons aiso because | earnestly feel that
at least at the end of 1972-73 these things
will not recur.

of the interests of small

1972 132

of Agriculinre
If today the agricultural sector has
fulfilled its target of the IV plan. it is
primarily due to unceasing hard work of the
farmers. This factor also should make us
realise that. whatever money is allocated
for agricultural development it should be
spent in full aad no excuses for any short-
fall should be put forth in the coming
yeoars,

1t is anticipated that by the end of IV
Plan annually Rs. 4000 crores worth of
paddy is to be processed into rice. At
present every year paddy worth Rs. 3000
crores is processed into rice. Out of this,
Rs. 1500 worih of paddy is hand-pounded in
rural areas, which results in the less of
Rs. 150 crores worth of paddy The remain-
ing Rs, 15000 crores worth of paddy
processed in old and outdated rice, miils
and the Government have stated that only
70%0of the paddy is processed into rice.
This means that every year Rs 1450 crores
worth of paddy is lost, do you not consider.
Sir. that we cannot afford to inour such a
heavy wastage 7 So far. during the past
seven years, the Food Corporation of India
has setnp only 13 modern rice mills I
have no information as to how many
modern rice mills have been set up in the
private soctor, When we talk so much about
achieving self-sufficiency in foodgrains. how
is it possible to translate this into a reality
if we do not have adequate number of
modern rice mills throughout the
country ?

During the years under report, a sum
of Rs. 1 crore bas boen allocated for
strengthening the 400 agricultural coopera-
tive marketing societies. If each society is
given Rs. 25000 for its share capital,
oaturally these societies will be able to
ensure that the farmers get fair price for
their produce, In fact, I would suggest that
the F. C. 1. should be directed to make its
procurement omly through Agricultural
Marketing Co-operative societies; direct
procurement by F, C. 1. should be banned.
In the matter of procurement, there is an
unseemiy competition between the F. C, L
and the State Governments in the matter
of procurement, which creates confu-
sion in the minds of farmers and which also
acts as a stumbling block in the farmen
geiting a fair price for thelr produce; We

invested huge sums of monmey ia
F.C.LIt is also incomprehensible how
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the administrative expenditure m F.C.I.
could come to 25%/, which seems to be the
highest as compared to all other public
undertakings. Inspite of this, the F. C. 1.
is not functioning energetically and effec-
tively,

Eor example, in the godowns of F.C.I.
for the past four. five years, fertilisers
remain unsold. On the other side, the agri-
culturists are to pay double the price for
Purchasing fertilisers. As far as I know, in
the Visakhapatnam godown in Andhra, 2200
metric tonnes of Urea and CNA are lying
unsold. On seeing the auction motices,
some business men went and saw the godown.
If stored for long, Urea absorbs moisture
and dissolves itsell into water. I understand
that many buckets of such water had been
thrown out of this godown. I had on an
carliar occasion brought this to the attention
of the hon Mimister, Rs, 3 lakhs worth of
fertilisers 15 becoming water and no action
has so far been taken by the Government.
I do not understand the hesitation on the
part of Government in doing something ex-
peditiously,

The hon. Minister once told me that in
the matter of accepting tenders, co-operd~
tive societies are given preference, If 1t is
categorically stated even at the time of
calling for tenders that only cooperative
societies would be given preference, it would
help the private people. Otherwise, they
submit tenders and they also deposit earnest
money on such tenders, After three, four
months, if they are told that their senders
have not been considered, naturally they
got the suspicion that even the public ten-
ders are subject to prejudicial treatment on
the part of Government. They lose confl-
dence in the fair dealings of the Governmant,
Then, what happens to the earnest mney
which Hes with the Government without in-
torest ? Do they not lose the in:rest on
the earnest money ? I would request the
hon. Minister to examine this question and
1o have & clear-cut definite policy in regard
to tenders.

Whea the damaged grains in the ware-
houses are guctioned, the businces people
and tranders buy them and mix them with
80od gralas. When the Govecnment are
trying to implement the Food Adylteration
Act vigorously, with this not be giving es<
couragement to aduitepation ? lfh;wm
"o quction syoh damaged grains ? a9
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be converted into cattle feed or chicken feed
and freoly distributed in rural arcas,

As ao agricultarist, I want to point this
out with all force at my command. The
Reserve Bank charges only 4§% on loans
to be given to agriculturists, But by the
time the agriculturists get the loans, the in-
terest rates go up to 94%. The reason for
this that these loans are routed through
the State Government, the Central Bank,
the District Bank and the Credit Society in
rural areas. All the overheads in these orga-
nisations go to raise the rate of interest to
9}%  All this burden is passed on to the
agriculturist in the forms of high rate of
intorest on loans. The State Covernmeat
just acts as a middie man. I would strongly
plead with the Government that all the agri-
cultural crédit institutions should be broaght
under the direct control of the Reserve Bank.
Then only the farmer will bz able to got
credit at 4§9/ interest.

The State Governmesats as also the
Central Government are thinking of taxing
the agricultural income. Already, there is
income-tax on the crop basis. Throughout
the country there should be & uaiform level
of taxation on agricultural income. Ths
income-tax should not be on the acreage It
should be only on the income derived from
lani. The industrialist is givea protection
and security for his factory, for his produ-
ction, for his investment, and for his finished
goods, What about agriculturists ? Is there
crop insurance, cattle insurance, insurance
against failure of monsoon for the agricul-
turist ? Have we assured him fair price for
his produce ? Unless we give him crop in-
surance, catile insurance, fair price and
immediate credit facilities, the Government
should not think of leving tax on agricultu-
ral income. If the hands that feed you got
benumbed, then the whole country will be
frozen, Do not wake up a slumbering tiger.

In a recent Seminar held in Ahmedabad,
our Planning Minister, who is himself an
agriculturist, stated that 80% of our agriculs
tural toaants have not got security of land or
tenuse even after 25 years of independeace,
I am sure that what eur Planning Minister
says Is true. I would suggest that the Centre
should bring forward a comprohensive legis-
lation giving protection and sesarity to
80% of our agricultural tenants.

Hers, | amy reminded of the allogation
made by tay hon. friend is the Qpposiiy that
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sitting away, 2000 miles away, from the
villages, the Centre canmot understand the
problems faced by the agriculturists in
villages. [ would like to tell him how his
Government, sitting 300 miles away from
villages, in the Fort St, George, is not showing
aby appreciation of rural problems. When
I found that Tamil Nadu has only 3 plant
protection mobile squads, while Kerala has
9, Mysare 19, Andhra 30, I asked the hon.
Minister why the Centre has showa such a
oegligence towards Tamil Nadu The Minis-
ter prompty told me that it is within the
competence of the State Government, I
would like to know from my hon, friend in
the Opposite why the State Governmeont has
not taken steps too increase the plant pro-
tection mobile squads even to the level of
Kerala State.

To sum up, so far as Agrictltural Dema-
nds ar¢ concerned, during 1972-73 there
should not be any saviog for one reason or
the other. If necessary, priority should be
given for importing modern machinery and
equipment from abroad for implementing
agricultural developmental programmes.

A rice Mills Corporation should be set
up by the Centre so that modern rico mills
can be set up throughout the country as
early as possible

Direst procurement either by F, C. 101
by the State Government should be prohi-
bited. Procurement of foodgrains should be
done only through co-operative marketing
societies.

Auctioneering of fertilisers should be
stopped. The unsold fertilisors which dis-
solve into water on long storage should be
distributed free through cooperative socie-
ties, or at 30% cost. '

Similarly, the damaged grains should
not be auctioned, After converting them
fnlo cattle feed and chicken fecd, they should
hdmﬁwﬂﬁumthemm !

tutions shoutd be Brought uader the direct
Wmuumvhiondﬂuwu
of Tndia. '

A central legisiation should be cnacted
for giving protection sod secumity fo ageh

gultural tenants.

Oeop Tnegre nop a9 Satily Losypiney,
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should be introduced for the benefit of
farmers,

Agricultorally there are backward areas
in each State and the State Government
may not have adequate resources for deve-
loping them, In such cases, the Centre
should make available additional financial
resources to the States for the development
of such backward areas,

The crash programme for rural employ-
ment should be implemented vigorously.

Finally, T would suggest that a Na-
tional Cropping Board should be constituted
by the Centre. It should be ensured that
alternative crop pattern is formulated by
this Board so that, if the country unfortu-
oately happens to face the drought of
1965.66, the poople are mot left high and
dry. Shortly it is expected that the popu-
Iation would go up to 59 crores and then
our requirement of foodgrains would be to
129 crores of tonnes. Unfortunately, if we
are to face a drought like that of 1965-66,
what can we do ? We should have an
alternative programme for such an emer-
gancy. That Is why I have suggested the
oonstitution of a National Cropping Bosrd,

With these words, I thank you.

MR. SPEAKER : How much time will
the Mimmster take ?

THB MINISTER OF AGRICULTURE
(SHR1 F.A. AHMED) : My colleagne will
tako about half an hour and 1 will take
about 40 minutes,

MR, SPEAKER : Pleass try to finish in
an hour, both of you. According to the
allogation formuin, Congress (0) will get 12
minutes, Swataatra-6 minutes, Socialist
Party-S minutes, unattached Members-12
minutes. They have been given I} times
more than the usual time allotted for them.

oft wrftee viwe (snfar) : weaw
wgww, piy fowry o aidt o w9t wa
Wi Ry o wiw o aww
o ¥ wrr wr T 81 oot g e
gon aw ¥ yftr dife & e weid W
W@ ¥ & w g f o gy Reft
o el ) o
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Fo qEw a¥ o diw G ¥ A @ war
3, ot fewrr @Y & W wgar R ag
ST ) N K g e
ey § 0 g afufr afsa O wifgy
fawre &w =T 97

sl TR & W ¥ R Ay
It frwar aff § ok formar St g @t
vaar v fowrar § e fearr o aff
seaR Iy S i g g
afwr i & o & Fevwr e
%1 g g o) few ®YRY & qre adY
WAL I qre ey iy o WY
w1 arer off ghar §, @ wwree
dor o i ow I www gehr
aTT yrey oY o W I A qrr

o ooy ¥ o A wrok O Twvent
O vaw d B ANY o WP g,
Tak frg ot Tt @t ag wew
S ) At E, WY wEw oy
ww ag vard Aoy {1 wherag Qv
fis e St g § ok e & wie
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[sfr wmfrew o]

i ear | wuk fag Wy gt ¥ wfew
% o¥ ot oX ged aff ff oyt Regrw W
AT @), wef o MR Ty Ol
wifiy she hz-moe wameat Wt o
arfgd arfe STeawT ST Wrw 9t
" |

13 brs.

s wEYea, & oF amw W1 SEAT
wgeT § A ag § wgwfcar feamr &
it ¥ ) wgwifear foam gt wATeE ¥
weafew §, gar &t 7 wnfgd o1 e @
P & grer wgeTé A 3 Ay
¥ o YT IuET AW U A FO A7AT
w fiudr ; Afiew o wgve g} fe ag
TEETH TR W AT qrEtAT ¥
war §, agt worhfe g g § o -
A& gEr & ey forw Fw A
¥T 9 WTRFT AAAT AT 9T, IAR
grvem g T fuew Ra §
o ¥ s wgt 9 Praw A AE Wl
a) foar @, arx Aff Y 8, 94 9T dar
forwrer arar 8, 3% AW & Arx Prarelt
ardy & WX ag-a<g & w¢ A W
frsrar wrat § o FAFP wqaT O
& faar § ar Toq aTER & far 8, dw
¥ o) faat™d §, zow &, or qwfas
eyt Yy IRy
IawT AT Wy §, 9N Gur @rw W
it § | Segew ¥ i T Asy wRg F
v mfew wrfa agerdY frsre Frrr o
gor &, 3% w09 wowr W wwr
W fear 1 Forg wrafr v aofearfent &
fawre ot ok frar armr a@r, Tpwr@
fifrdf ® fiear oy ar, wyt sgerfon
# growr oy § fn wwd w0 R W
wier &1 3% e @ win % fe¥ ow
whardar, witet ¥ wiw ot fr oy
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du1 wgt war, dfew ol a% Sw ¥ I
o foid N mfr e 8

ER
443

=

L

E -1

a
42
¥
3%
L)

tw & of frea¥ & wgt weorg gfr
aft g€ &, fwasy ndf & fet & o 7t
wed 8, witfs 3% e dee arf wree
ad gt &, ¥ gt & oy g fefewe
# or dee fafgorm o Afad, foad
wrears ¥ fegrey dvzdy ok gat aresr
w s £ A% W1 ffe B s w5k
W e-ut s § our ¥ el
wrc v a7 fe Y § Qo Wiw AR awy
§, wiifs ¥ AW T & FeawTe §
oy Wl ¥ g g wgE wee ST awr
& 1 T ol ) Sl & o ot
wr wwar §, wiT gewr o ff dv wrew
o wix ¥ frfiewsy firar amw, o ST @
wgw fear ar gwar § dar fs oo g
i §

MR, SPEAKER : We now adjourn for
luneh and meetat 2 p, m

1304 hre,

The Lok Sabln sdfesrsed for Lunch
Fourteen of the Clock. -
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The Lok Sabha resembled after Lunch at
Sour minutes past Fourteen of the Clock

[MRr. DeruTy SpeakEr : In the Chair]

DEMANDS FOR GRANTS 1972-73—Contd,
MINisTRY O AGRICULTURE—Contd.

SHRI INDRAJIT GUPTA (Alipore):
I wish to draw the attention of the House
to a very urgent matter which is continuing,
A few days ago this matter was raised on
the floor of the House. This is about the
bank strike in Andhra Pradesh, that is, the
State Bank of India in Andhra Pradesh and
the Andhra Bank. The result now is, the
whole work of banking operations has been
para lysed and this dispute is still going on.
J} sec the hon, Minister of State in the
Ministry of Finance is here. He had assured
the ,House earlir that he and the Labour
Minister were both seized of the matter and
were hopeful of bringing about a settlement,
May I know whether the Government made
some recommendations which have beon
Tejected by the management 7 If so, what
do the Government propose to do ? They
should come and tell the House about it

SHR. S. M. BANERIJEE (Kanpur) :
The Minister will no doubt mako a state-
ment on this, but I wish to bring it to the
notice of the hon. Minister and to the House
that 42,000 employees of the LIC are goi
on strike from the 25th of this month. May
1 request the Minister to kindly tell us whe.
ther the Chairman is having some sort of
Degotiations with the All-India Insurange
Employees Association to avoid the strike,
Sir 2 1 would request him to say about this
n his statoment.

MR. DEPUTY SPEAKER : The hon.
Minister bappens to be here mnd he has
heard what hon, Members have said...

SHRI INDRAJIT GUPTA : We want
to know whether it has been rejected by the
mangoment.

SHRI. S. M. BANERJEE :

Lot him
what the position Is ; i
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SHRI 8. B. GIRI (Warangal) : The
sirike has been going on for such a long
time. Last time also, the hon. Minister
promised on the floor of the House that
there would be settloment, but unfortunately,
the bank management has met accepted the
proposal of the Government whereas the
workers are prepared to accept it. May I
know what action the Fisance M inister is
goiog to take in this matter ? He must in-
form the House of that,

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRIK. R.
GANESH) : Since I happen to be here and
since the hon. Member has raised this ques-
tion, T would say that if the hon. Member
gives & proper notice of this question, I
shall try and get all the facts and place them
before the House,

Regarding the point which he raised
about the formula worked out by the Labour
Miniater in relation to the Andhra Bank, I
regret that the formula has not been accept-
able to the management, and, therefore, the
stalemate as far as the Andhra Bank is coa-
cerned, is continuing.

SHRI S. M. BANERJEE rose—

MR. DEPUTY SPEAKER : Now, that
should be enough.

SHRI S. M. BANERJEE : Placse per-
mit us for & minute, Otherwise, we shall
again trouble you some other day. We
would request you to permit the hon. Minis-
ter to tell us something about the LIC emp-
loyoes. Let him tell us whether negotiations
are going on regarding the 42,000 employees
of LIC, The strike would be coming off
on the 25th. I only want to know whether
the hon. Minister is seized of the matter.

MR. DEPUTY SPEAKER ;: The hon.
Minister has made a gestors that if proper
notice is given, ho is propared to scoept it,
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SHRI INDRAJIT GUPTA : 1If he does
pot accept short notice question, thenitis
-of no use

SHRI S. M. BANERJEE: The hon.
Minister has not said anything about the
LIC employees.

MR. DEPUTY-SPEAKER : Let there
be not m<re than one subject raired now,

QHRI S. M. BANERJEE ;: Then, you
may allow me tomorrow.

MR. DEPUTY-SPEAKER :
morrow come,

Let to-

it ety Tag (ang faesl) @ Soreqm
wgrex, & gfr garan ) A w1 anda
¥ wEAT § AW Fiw AT 57 Q7
ar gl off s war Sgar g M
qaren F SroY wifyrg v fearal &
e g9 fowrd @1 waw fear § wic g9
grf fex AT o i AP ok gEd
ot w1 frar § 1 Sfwr sft 3 § e
& g aga & gfr o gE & Faam f
foars wr AT g1ar AIfge | o SN
wgeg A ag aamar f5 gmrd W anEe
e #Y Aiaar & sad wfcy agg s ™
fisar § ¥few gawt o A @R wE
e b ¥ ¥ gEd ogE sEw
qrit # gt 21w feary Y ardt
faw arar § @Y a8 AgTa FH IaH Aif
d ¥ iy far wT XOT 1 ST @A
wfi & ot whya i fodr a8 € waar
o afgar @z fod ga@ At e At
wafog ¥ % sa¥ awd 9 o §
gnr gfe HarET SR 2R Wl A
W gTs FIw IS8T @ & Iuk fag &
gfirat arar st # 1
., W YRR ST AT 4w dw ¥ wgn
Rrewre ¥ ferar o wgr € & v §
farefr 2t a1 fely A ¥ sore P wvelt
p & 3ah oed ow o qE a4 L,
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afrs fearal ¥ gfca wifr st erk 8
weraY frdt wiw ¥ oree ey A
wifre %3 1 gf, % wmg < gR el
o g § fn faeeit & oY aee & wiw-
wrhfead ¥, §7 wgd™ RN A, 59
TAEIE A AR X W FG WG A
aTF QIFTIT BIH  &91C § Wi I 9%
Ay A A feg § a37 qEged
wh g & steagt qv Wz dar FA A
wifee o a7 wdt § 1+ W # wew A
T§ A wadAce ¥ aww 6 ag aga s
Ay ¥ S & 1 AfET arg agi wmeT
W, MR X F oF ey | arsre wrar
§ waT oy ghorew Agdet & 914, gt
T A w1 a8 wrar feey gar @
W FEwY @R aver W€ Agr ) Y agt
AR & T ar ) § greife agt
Y sarede gz At w7 § et ara
W N wrAet 9 ¥ faarg or o
1 EWag ¥ T A uot o6 ot )
ez H3r Y § | wofag 7D quw F
af amar fr gfea mfrwgi 87 & @
#gar § 58 fifware Sl { A

® am feard 1 N Qe dw g 2
frar & R ¥ gu i | o ¥ A afew
TG N q, IF XA A 0F am @
g fofeard @ faege g 2w & wwr
g9 & WX qEL A qT Ewg e W
w1 § wfeg awrR o gy feam A
aws s¢ @t fawd feer 9 wrar §
WRr 3% AT W7 AT A sdw Aaeeed
o w & ¥ 5y wgr Prw wrd
afier sr 37 w1 Frarey WET AT § i
& O Wl O O ) w
W IAE FT AT T A A A o
-y foart ¥ wolt sy @enl
% s ¥ ot wra, W0 T v
fe ofwewe s wdtew o w0

fisrr St der gwr & o, g oy
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s eb gz § ) TAwTwgar § FF
67 g0 ¥ ux fiaew A fvarm dar ¢
dar § 39 faq araftg qir o X a3
¥ fgara @ g3 wod wifew wdaw #
sarar e 105 %o § uw ferew A
wr Fk fegm W qgar 1 K gqr At
AT § w4 ¥dr AT g ¥ HWE,
fe feama &) sar-aar Qarfaal w1 A
FTAT 9TAT & | oifldeAT STEH WA
¥ wir aN Ao e & ox T gl
wary 8 Afere A § e gora, gfe-
T o faesht & forar agt 95 FLE
WA Mgy @ xR AN
fa¥ st ool avd wd wgh ) & AR
Se HAt oft #1 garewar v g e
T A WErgyiagds gl A gl
Y wg fr e @ AF wwl
N mfgg 1 &+ sy g, Afew ag

TH ) awar § wafe Fegre o aww
N NFE ¥ e g A S

W 5,7 arw qg¥ 13 v» ¥ fawefr of
I IEFT FAT 52 o Y A § 1 WX
utar feqry 1 avar @ a9 fag w1
wa e d @t oF Ol &1 gafar
& g7 g, WYC AT AT WY W B
T AT 9% ot oF ferew I aw W
T fodt geAoT N WM oAw 9T T
a9 s &Y faz g W qriwT |

A a7 o fw fea w feadft
gfraaY w1 arwar ST qTAT § 1 WX
AT qyAT § Y Frwrr & @ 9T qwAn
& 1wt arpe A e fe Frelt geTTRT Y
ATTY 9 q¥aT 8) a1 B W N B
T ooEAT @ ? XA WYAT §TU AT
T FT g oAy ¥, Afew
frate 30 awa & oo ¥ ¥ @y g
iR M gaR wrovow ) wwe
W wfor f & o feem ff wrer
wrar ¥ 1 qff o dre ol firgre @ e
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wraf gex wfw oelt ¥ WY A o
wg! # fearr ol IR T qdara @R
foX 1 & wrar wrgan § fe wf sarem
¥ I¥Y W waE WY anfeT W fear,
awdt & v oW e ot fred G
srgfas ot} &1 qreAr 9y W AR
qraT o quar § Y ard waq € gar
W@ A @, ¥ o ow qiftaw oA
T e qEet &1 mrfac ¥ wre
P AT WA WAt & v B
wafad & s wrea § fs o wrpfaw
gired feard o7 ot § oy e &
@R F QN 7 7z & A
gfear wdor g ¥ giay adf
urdl, ¥fwa ot ofr Ye g ard
I A d ¥y daem & qw@ AW
# ofy § fawd w8 frart o w2z
Iy ?

¥eft g7 2vw #r Ty ww @, W
WAG-ANE ATA G AT @ E | WY ww
qrfty wfr off ¥ wgr fF T o e
W e 57 g€ § forad ge o = ¥
w8 @ Wi W owew a8 §fw
forgelt aor fearr #r wr faegwr @y
fawr, wix of fawr ¥ =t & T W
g et o q¥ a7 foar few o
8 smA feet ®r qw firara #Y figmr
gafed gax a7 #< foar G g ooy 7t
et § W FueY §F g aw s
yafed fora® are Y afeas @ @ 50
oradt T gaw wq g ady 1 fEET
# g wai § fm ¥ a7 ot gEw N ww
wx feur, a& & s g wr W frown
wriery & &g A AN wW DN, & gad
wad aan | afedr @A A @ f
k¥ A e stn @ wEw ¥ N g
¥ va weai w1 @Ay 9o, g
% fod wogr o1 qyrE & fed gw Jer
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(=t =it Sarg) W ¥ wrw @ffew it g W
frma® | s W A A wamew  wErr vty of o ow afta ) ww

a® 4 ¥o ®w fur, ar wmw @™ ¥
giferer Y A frarr Al oow A,
& wara 3t frerge 20

@ifqr T g a¥ O ¥ 99 W@
B & g g 5 dfewr g g
AR F A 31 A A memr &
wirr & difer owdw ¥ @ ey
W EETATTAFS EY | Weaw ol 9EN #Y
ffrerg 7z 99 § *afs faad are oy
50 @y wMw 9 gl FEEF AR T
g T oY 3g WX feeat ¥ q wh o ar€
gré uss uF ae & fgedy 0 q@r | gad
a9 AT A 7z KA N T a7 wwaAT
wifr g eFr @t aAN ¥ R & ol &
arfe?, G o sy ¥ 77 &7 AT qedl
w1 ¥z whar 1 owrw O e Qfeew §
g & gy, dfan feady wiad, ook
gre agd arofe gt off wiT W dw
waTaT T 1 AT gat ¥ oifeer §, Faeeht
o 1953 § etfaw oY ady, ¥few M
wedt arardl &, wgt 9T oF-UF woA ¥
qra 50, 5 #Mfzat §, ¥ aww W@
wrefead agr v q¥ §, afer oq ¥ wre
Fagaa § §fF weiw wieef qT qe
wrar &t @fqr it I Far ¥ DY
wifsar garar ge FT fear §1 fwaar
AT A qar g8 i@ ) s s@ §
foad + gw w19 B goa s igd

g7 difar wrgy §, feemr oy
A T § T W ¥ fag o,
f, g7 Wi oF A}, AfET N wiw
arhfead § e arme o d X @
AT § e Y qiw wrer o e
orw Qi wrfig, e ax feew W
@ far swuw wr g fewie
we o oagw & wWw wer wx 0w
wre T 7 wrfedr )

oY, & wgar e ar fw g oiw % o
gfe el oftv 9w gfve & ogw &ew
ﬁ.#ﬂéﬁ.‘fwﬁﬁ.%ﬂmifm
ara g gifsen w1 Feam frara Rwe
2T 6%, UYX GTU TIGT IAH TR 0T
w4 | s QT fear arm @ B frara
& g=91 &1 gwg ¥ F¢m fag A
Qe 9grf ¥ &% T AH¥ § 1 qg A9
Y FAT 0|

oF qra gR 9t Wi atew e &
TR & vt & | mwmt qr qEr gedegE g,
1956 %t arx &, fasdfr ¥ awdiw AT A
¥a 8, N qw Yrara g Tx &1 Ay gt
wY graw X qrAt dew & fay qmr AW
fear | ¥fr gawr At e wrar § ag
witr 81§ @ www fa arag dever
wew 7qr v | I w31 fw ga o
¥ wraw w dar ) gFar §, aw s gant
@ ¥ T IS T & qrz oA
uw W ¥ wiww qrft a8 war § 1 T
gra ¥ ayi 9T Araw # DA AT IO
§ | B vl grgw fafaee, e
ft ¥ fazdt farelt fr q@ qar theegye
& fadt & fad s091 wadr o frd d
§ 1 war oy & g ¥ fead s fagdh
R F AR W ae gar A
qFIT TG I T TX W1 IFHY AT FT
IR X@T 1 qar war 5 fra W A
grers 1€ g€ o) Ia% Fd wg faar fs
Tzt aras el § wveht § o Paw @
& At Y g€ Y Sud Fad vy fewr B
Fgt il gl § wwd &

ot fax gore wen  (wellay)
vy gy, g @ oR wwed @
Wy wrrerd g ww W W G AW
o S wvh RN Tw W oy
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a1 A drar FT AT IEAT @ AT O
T g aqura fasre ¥x & f ek 2w
¥ feaar gamza @t asarg ? Bg-wrf
v @ wwet ¥ A gD FQA § q@wr
afer fparat &Y oY awenrd § ¥ aga
fagn ol g ¥ @y A sufew
1 2 A3 o qwy § 1 Fraral £ g
At g areT guerew afY § Pt sgarg
st g e frdt g9 &7 OF
frft wwrc ¥ WX P AMAT F M AT
FRT A FAAFH T§ AT WL w7
qeaTH ) AT WAL A AY wwr G
ardt § ar aT ardt §  w9AT W AT Wy
w< R & oY 9Ed fr g g At
T Y| N wEw A Iawr A Az
gfesa Y T g Tad fad o0 §9
AT 7T /64T § IR A F @
wrfegd, o afs s sow & wear oy
o fer ¥ gfr e i W A
o A st |

A Fq A AT ¥F w9 foar ar
wyfe ¥ & wr F dew aww
g 1 aex FArT Wiy o aday
wrd § o wroe agy wad § e
FR oA A a7 o0 ¥ My I aed
Wk AT g § IT AT AT AAT WA
wifgy, wmarfodt Wi a¥ 4y wroww
ST AT anit wifg | RfFa foarr &
faay ¥ fsar frdemvre & s gw ow
o wrAwe W qA STH Tere A ¥
6 guy av o ot a¢ dww W faear
ot T § W qEd o wrw oK TR
® &vw warr wgd €

% arvary o fifr wrara §
g ot gawargds stwgre #§ wi dng
81t vwet g wwe oty gw afat
W qwrE w we 18 qwy ¥ dfaw @
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arw & & wfl-wgl X 12 OFF N A
WG @ s Ay s wrd
wa %7 wur feafa  a%dt @ 1+ amo =
feaar @ aferx fralea & fag 9
amd, AfFT uW 9w $T A Frdr §
N7 AP A A Tg AR
AT @ A AR o) S G H
wrar § ag AT aw Y s o

W qra-grg W arfeaw
wearAT wrgy § 1 @ 3w F v g
qrEx & @ ward | afew Wi & g
agt arfr-ardt whT § agi 97 daT v
&4 | wiT o 3fed T daeT gw aum
frfrwfoag & ggoew § @RE W
gt gfs ¥ ey Wl & arg & @
A arfaw ¥ A awerr aga fawe @
T | I W19 waifed dfew T
@ AR E AT W wWAT WG @
Forafer w1 Ay o arg ¥ qy o
orgl qx uw ary & 91 AT farer v &
T T gwy agh @k Ty ¥ qiw
5T fiFg IHTT €T FT 7Y | qafad ag
wropadfey areft ara St wsrAEd &
W geaey # § g9 gwrT AT Srgar g !
I A1 By df FuF ¥ sqa &)

wreaad ¥ ger gacar N § =g o
# wrfex T & gro-arg guTE oy, A=y
¥ frgraY #) frey 47 & 1 o fod o
aw qq FX a7 9 g Aff FI0 97 a5
g 7t T 1w A vwrafar E@w
T FTEm R, BT B Of
[ ¥ ford oot w2 8, Afes ag o
g% waerar ot § Fe ag ot wr Fase
st &1 7T qad are ady e &
wrr @ g o qudt ¥ ofe At
W, A ar Mre N =g & oy
ot ¥g o9 ¥ w7 v pEAY qw T
afs ) 79 @ § 1 gafed qro N
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Tt #Y 3fa #Y i = W wfid,
fora® g &Y g Y Fqerew A ofte wwR
wa ATy el @z W fadr ) s Ew
W Dy wry g wgt gw frgw
it agt ¥ et wark & Fad afgar
wrz ot qrit | ee dw @@ ¥ wwar g
o ot dmrw wTar § A frem K AT
% wrT ¥ ot §, ax 7y TNy gu AT
sard @ foam & ¥ ¥ oz 9y W
§ ¥ W oW e e wed g
Yy $T 2, Tawr forw Fomd, AW
freomy @ fomt g ag 3w & fem
¥ gud dter Ft Gar A w1 gafed
W19 WY ¥ W T dar wifgd |

og $aW  Wigwar ¥ gwear g g
wdwry gfe it & agw gfe oo & @
waw ¥ gure gl 4 T o A g
@ 0w W oI e f, Tg
wgen § ff G wH A Ty
g ey Al W g w3 & gfka
w51 @ w3 QY T AN
gare quel @ sl weet ® Ay &
fay Wt afesm ewar wifgd e ferdy
TRt T di e 7% wg Ivwew
Lack ui o8

aq § fawr§ & spwear o agw
weE § | S Wi *@ 61 3T A €F
Wy W qZT T§T YA @ FHTC W 97
g 8, ¥ fagr A aw gw g,
FaT w2w & qff amr #) 2w Nfed, agt
i wmew § &l ol arard ¥ Frew
wwer & dfew agr & fag @ whé fask
squeqr A % 7 | I 5w ¥ qfews
forsit & orgt AgX T Yot § gt g
I § AfeT oyt wrewe qiwgiw v
fenr ¥ faweh maxr W @ g T @
Tt k1 87 wod frdt ¥ gy swer fpar
s wgt ¥ whoeifal ¥ qur fe i
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Freedt ook Aa A qrlt X & ol D ar
7 Ao e § sAw) da-dir wrewrg
w2 % fawslt Ay @¥ ¥ sy Ay
w g9 g A w21 e Ay
srerar<Y ¥ ar Tx ary waAr gl g
g g ey as
frocht aft widh @ ag seF agawc
AYAT FREA FAT AR § 1 AT I
forg ay g =t sl &)

oF A I N 6R & a9 & o
fadry =7 & feerar =rgar 2 1 ag wfears
IEAWL TPA AT @Y ¥ &K wEew ®
arx 9wl fedt s gz &% A€ gere
it w7 | qF gAET I TAT A @ gt
¢ AgT W W & | A wwE ¥ Wy Ay
Y & HqrE-aT DA JE TTAX AT
gaf T wiflA art ¥ T g d vk A
gt XA & s A ¥ uw
aeE I °Y ag gwenr §fw gAY
gt g3 % fag fearat A feaar #se
ot qEAr § st gud qg s e
R IR NRarF A v os
SeTETm § W Arg B g W o fer
gr fis oo AT wda wda feeel &
areft w1 v wgw fear ST O
gfir 3w o gamdy g e arlt oo
wftw ¥ oo § wrr Ay ot ow @
wgt ¢ fw sOw dar WX & v A
off sed A dww agw fear o @ &
wrewt gt W o g wfey W
T wTEE WO wifgd fe gl & we-
qre ot oY g § Ia & ot = fremw
o fre og ¥ waW qaT §O B ARG
wATaT oy gwar § o

b FT9-a1q e 940 oA § o
wgt Tg<t w7 qrd wwE § a7t qww arf
T orar @) 7 AF AN 9 g
afwidt § | Frewdy g9 T w7 o A
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® fod argy § Ao ag N wardt
N R are frdt avg ¥ gr AR

sl gew wx of¥ (@demare)
qavan ¥ wront awré v g v owrw
a1 gR WA w7 srEay oy )

@l ¥ @G AY, sy av AR
e e i fearal, wdw o) Y v
ag Frearw &) war § fe s @ owe
g midt & Ager § gAw guered o
AT gh, SA%) awWeqTHl ® WK
W earT AW ) gy A A
oo o % Aaed), sv dfaT
RNuAr aar a1 W@ 1 97y WA Fa
A Ay e mA S g D RO R
a3-a% frgm, a€-a€ dewd@ wod
ol v g% §, wod W S e
T EE FTGHE | mrgw Ao wot
R AT ¥ 5@ FIGT w1 I ST
Rt oo ¥ A Fw gk & I
T ¥ GiFE Y qrowy 2@AT FHAv AN
TGAT T fir aw IA® @ qEA Frat
dt & el a9 31 € 9% WT @R
A far o Am, @AY AT A AeT
ATAT G gg FITT HAA FTAT ATH a7
Y @ TGN, FATAGT F THF AW &7
sfagrea 7df &) qrqar

& fearm ofeart & grar g
e f Hifew NN ar WLagaw
¥ warig ooy fafea gf & fag & ar
@ wR A dw i fer
WETCg uFy & @ty o frerat S ¥
¥ qar guy gwrg st ¥ foaar wwae

far g ¥ ol d4Y N aqr FTerc ¥

afrer war wrgen § Bs ware fsart AN,
Tdr qagd W gnaw ¥ ww STe
qguTT wrgd § @ wAel & dA N
W AT WuAT wATd, HE &0
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A & faw fom asft & ot @@
aifgd |

avaf afedea ¥ wsg ¥ duat fear-
qr, wiew ¥ fraia far 91 fs ge< sgw
aqT WY Sl & et oAt &1 osd-
w fear o | gy weaTe 9% geafa
¥ qra fegr mar @t gax W@ A
g@C Y gy 5t &7 srdar # W
forar & fe 9o s2T & frel 1 -
FEAFA S aBa e &1 AJvg AT §
fs arsr g9t s%a & fearal &1 qew
dq7 et @yt &1 wE w1 AT gy ar
qr wr g, fedt ot "R A w9 AHT
@ E adx wugy fram oA W@
#oaedht g€ v ¥ ¢ Fw@ W
s faw sr@m o gaAr ofor &@
& a1z oY gae) 7= w1 Ifaa gA A
fawar | & wrgar § f5 @ aw@ @wRC
Negr R THEAEW F TR F afs
3y & gar I AW & fFam woagd w
ag muT 4% fw g FwrArd GO
AN AG AR LW Y

% ox AT M wET FTAEAT § |
#fy o7 AT 7 TR KAT IAAT WA
& 7 ory gad Ay sw Q@M e
A9 oar ¥ g9 wawa Ag g, fwad
%“mwg.aﬁgmaﬂ%waﬁ
grar & ¥ Fasifer Fe 2@ &) avg K
sy wfadi ), gura HA o ® qar §f
aefy ot 0y anrk 2 g § fe SR
hﬁ*wﬂmfmmﬂtf‘wﬁ
% srqg m fear s faafrara
qara & #g ax fad ot § WK @
§ fr o fierzwr 3 %1 Wit ger 82
T ¥ 95 T WAT § 1 GG WM.
gy gea wiaw X saw A fer | & gfw
sy ofr o arwr A g 6 S AEH
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g 9t WM faar o feedi & e
"y Tt 1

g wdw w o qff wiwe oy
' e derare a8 Wy o O BN
faeafauran @ar s wifgd agt A
WA A X W N WY, T
fogd Y orq | fggerr w1 awaT wour
arvar § fr wei WY wypeag wew W
§ o< wrgnfa, ogl, wwrer e A
ofc wr g Wt e gvar § 1 & W
§ fir guk forg wet foad ¥eiege @
Ty |

ww gart gy W off ¥ ey
foreg *Y Gurar< g ot wrfigh 1 R
¥ S wg o @ F e R
o ¥ & gwrd wefomam, o
ok gafame wmft agdsl & g
foaml ¥ Sordlw o e
wwrer e § darare oY Afew gy agt
wdied arar ok gt § o fral WY
I w9 &1 W fewrar 99T g% TS
0wy Frar & it ¥ § fe g
# S W) W) w8 mE e
wwr ¥1€ 1 @, oY ag fead ¥ wr feww
W oW § wWE wE W W
wet §

TwT 52w & off w'ww F wr§ ot
€ 1 o ¢ frair wo i frdr v oo
wwr wt weht wifgd | o e §
qw ¥ fewr & arwif sragr ww @1
o e g i o gt 4
foam woge Wt wer won gk 8,
TENT SETY ST Wy § o wrew
w1 fs fearr o & oy fowrd
& wrwr awhl ¥ ol ot wivw ¥ wfew
wwt ¥ Swerow fieg and
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T wdw & o off et ¥ wft ax

o srpevaTt % A @ | wgt 9y W
qrar &% war arar wifgd o

gt wh @ ¥ ww wy s Aw
YT IEx 3@ ¥ 9T &% qIW A
worg ar < § | & e weAT WEnT §
fi orgt & ST &Y sraegwar &, wgt
AN TETT & W I NG A qqT IN
forsit ¥ o storw afes & wiow ward
o7 e foy wfes ¥ wigw o= far
AT | W EEIR GoTa ¥ OF WWA
wxer X wgr 6 qora F 1 WA ¥ SA
¥ Wk worge g e | qog @R gt
gue s ¥ @ ]| A A AR
ooy @ wmar & ¥ wgar g 5 oo
geqr & FINTT O W W W SR KT 6
¢, swwr famca g arfed )

& @fer & arr o3 Ff wof o
T wm o o e wrefea §TT
wTgaT § | IR W arnAT Y g R
¢, wro anrel WY Gy four &, ETRe
el ® e fear &0 9o ot wad
Xy w7 wgen ww &, W, SEE 6 i
TRy &7 =T Ay war § 1 ey
we arAy § e Iwe sdw & wfegrame
aqr AT ¥ aqur e fad F oo wrw
oy far § Wk foas ary faed § A
Yay § e e fedt wraw
wrer § 1 ¥ wgar § fF arw ww st
# wa sqwgre w31 g ¥ A9 @Wre-
ol wrbwl ol aym aA § A
AR g ey § $T ST g 4
F W wgd % @Rl & gw wfe
wpet welt g, qw avs agifewrd wft
T vt o Wk ggld T whw
ol Y g B wrdr off @
T W oy ger A3 fwar &, ag WA
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o 3uk amd ¥ dw ¥ erfer ot
HOEASTT WT A Wyt X guT, CEWr T
ot wh ot W e e wfied | W
w1 g fiewmr affe gz 7oy W@ @S-
ardt goeTe Ty § Wik ¥y T awrend
wrdwdt &) sty gy dar wgaT ¥
W T & frde wo g B wae
T ST sary Y Fear v, wor I
geafa & fod o aff fear war, oY ag
i wwA arel) T 8 qw & @de
TIFT ¥ ATE W 4% piw wwraw ¥
sy g far § 1 ovw e feafe ag
¢ fr ag fe v v waar § Wik @
wogd v fady qg aw Faifcr aff &0
Tl wehrer § fe wfy worge A ol A
fraffer #rorg ) wfe 3o« Q¥ i
7% ¥ i a¢ frde s ki @ 2w
N gAsw w7 ger A, 85 sfewe
frarr worge 8, dfarr g oe B s
Aot wr e 0w ey
s il

e % are § o qilf e W
dr W g o

(Tripura
M. Deputy-Speaker, Sir, firat of
all, I draw the attention of the Minister to
the Raport of the
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tion from eviction, such persons are
deprived of land before they can take
advantage of technological developmeant.
It may also be mentioned that even
where legishative provisions exist, unless
special measures are taken to safeguard
the interest of the Scheduld Castes and
the Scheduled Tribes peasantry, due to
weaker social and economic position,
the temnnts and share-cropeers are likely
to be reduced to the status of agricul-
tursl labourers.”

It is also stated :—

“......S5cheduled Castes and Scheduled
Tribes to contract a simpl. mortgage
for raising institutional credit for agri-
cultural development, such persons
are in practice tenants at will, with no
facilitiss to improve their lands. It
is, therefore, apprehended that unless
special measures are undertaken for
protecting  their interests in all
stages......"

MR. DEPUTY-SPEAKER : You have
almost exhausted your time in reading that
out,

SHRI BIREN DUTTA: 1 want to
draw the attention of the Agricalture Minis-
tor to the findings in the Scheduled Caste
and Scheduled Tribes Commissioner’s Report.
Thore is s0 much howling and big words
regarding ceilings and other things, but a
groat scction of the people, who had land
are being dsprived of their land gradually and
are being ousted from it. This 1s stated by
Commissioner appointed by the Government
itself. 'What steps is the Agriculture Minister
goiog to take to safeguard their interest 7 [
belong to & State where half the population
belongs to the Scheduled Castes and the
Soheduled Tribes. I find that most of the
Ssheduled Castes and Scheduled Tribes peo-
ple have been doprived of thewr land in spite
of the Land Reforms Act being implemented

to draw the attention of the
the fact that during the last

areas with Bangla Desh, rommained faliow due

war and the uphecaval in Bangla Desh,
In the hill areaw also there was scarcity.
This yoar wo are fiading that otost of ®e
agriowitmre aclivities have stopped and ihusd
stacvation provailing already in those

1 3
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arcas. I have very little time and therefore,
1 only want to impress upon the hoo. Minis-
ter that unless he takes note of it and im-
mediately helps Tripura State, there will be
a great havoc in the near future.

THE MINISTER OF STATE IN THE
MINISTRY OF AGRICULTURE (SHRI
ANNASAHEB P SHINDE): Sir, Jam
thankful to you for giving me permission to
intervene in this debate. I must, first of
all, take this opportunity to thank this hon.
House and the very large number of hon
Members for their extremely génerous appro-
ach to the problems of my Ministry and the
problems of food and agriculture in India.
Talso wish to put on record the thanks to
the very large number of Members of this
House who tiwere good enough to spare their
valuable me and to join the tours which
were oJganised by my Ministry to see the
various institutes and what my Ministry is
actually doing in the field. It is really sur-
prising —the Members themselves may not
be aware—that almost more than 100 Mem-
hers participated in these tours, I am really
grateful to them. In fact, they were good
enough, many of them, to inform the Minis-
ter of Parliamentary Affairs that he should
address a letter thanking my Ministry, my
senior colleague and myself for organising
these tours. I am really grateful to them.
I think, it was our duty to organise such
tours.

In fact, my Ministry has been making a
very substantial progress and doing a great
se(vice to this country mainly because of
your couperation. 1 do not want to critl-
cise anybody. There is such a good appre-
ciation, whether itisa question of Iland
reforms ; whether it is a question of small
farmers or whether it is a question of pro-
duction. Many hon Members of this House
have been taking such a keen interest in it.
I think, this Parliament has Provided genuine
leadership to the agricultural problems of
this country. That is why this country has
succceded in attaining major success on
various fronts as as far agriculture and food
of this country are concerned.

I do not know why Shri Bhattacharyya
has been unkind to us. He is a very senior:
Member and 1 have great respect for him.
Of course, he admitted that agricultural’ pro-
duction has increased, Nobody can deny it.
Even the strongest critic of this 1 imistry.
cannot deny it. Therefore, Shri Bhatta-

charyya absscved, it is true that agricultaral
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production has increased. 1 am thankful to
him for at least mentioning this one fact.
But the first sentence that he uttered was
that the working of Agriculture Ministry
was not satisfactory. T do not want to cri-
ticise the hon., Member individvally, Asl
stated earlser, 1 have great respect for him.
But there must be something basically wrong
with his party He sees everything wrong
with the Congress Party, with the politics of
this counfry and with the leadership of
Shrimati Indira Gandhi. I do not know
what has happened to his party. 1 have no
remedy for that, It is for him to think
about it,

May 1 submit very humbly that the year
1971 has been an outstandirg year in the
history of Indian agriculture ? It is great
land-mark and water-shed. Many people in
this coumtry, many critics and sympathisers
outside, in the world, never thought that
this country could attain self-sufficiency in
foodgrains. Therc were many doubting
Thomases here and outside. But what has
happened ? The year 1971 will be recorded
in the history as an outstanding year, not
only for the outstanding victory of Bangla-
desh—that is also an outstanding historical
event— but equally important is the outstand-
ing achievement of this country that
it attained self-sufficiency in foodgrains.
This would be recorded by future historians.
Al of us rhould be proud of it. We arca
proud country in the world today.

I think, we faced the Bangladesh crisis
very bravely. No imperialist force could
threaten us because we were not afraid of
nanaging the food economy of this country.
About 10 millilon refugees were inducted
into this country. We extended all hospita-
Iity to them. At no stage the supplies were
disputed. Many times, our friends criticize
the functioning of public sector organisations.
I am myself aware of the weakness
shortcomings of the public sector orgamiss-
tions, All efforts should be made to
improve them, I am pot trying to ‘defend
their weakness. But T would like‘the House
to appreciate, for instence, edually the work
done by’ the Food' Cofpotation of Iodia
which was entrusted with the job of supply-
ing food to the refuhées. During that period,
there were many floods, dislocation of trans-
port; and défencé pribrty movemeats. 1
wotld like to ask fhis' honourable House to
pdint out a single instance where the disloca-
tion of supplies had taken place. Should
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we not at least put on record our thanks to
the Rood Corporation of India for doing
such » good job and delivering the goods in
such a difficult situation ?

The Government of India and my Mini-
stry had given a very solemn Pledge to this
House and to this country that we shall stop
imports after 1971, That pledge has been
redeemed and today we are not importing
anything. We have ended the PL 480
Agreement, We are not going to have any
agreement with any country like the PL 480,
now. In fact, we are on the threshold of
export markets. Surpluses are emerging.
This has to be realised in the background of
what has happened in the last 20 or 25 years;
in fact half a century, This country has
been importing foodgrains since 1920s, for
the last 50 or 60 years. And after these
50 or 60 years this outstanding achievement
has taken place. The hon. members will
appreciats this. We were examining the
figures, how much of total quantity of food-
grains we had imported in the last 20 or 25
years. You will be surprised to know that
the figure is a staggering one. We imported
101 million tonnes during the last 20 or 25
years, since independence. The price in
terms of rupees comes to almost Rs. 4,655
crores. What a staggering figure; Whata
tremendous strain on the economy; In fact,
there was a stage in the country when people
thought that the Indian economy would
break under the strain of import of food-
grains. But we have overcome all those
difficulties. Now those difficulties need not
frighten uws. I think, our scicntists and
farmers deserve to be congratulated for this
achievement. I wish 10 congratulate the
scientists and farmers on behalf of all of
you. ¥ hope you will join me in the senti-
ments that 1 express.

One of the hon, members said that far-
mer were not respecied in this country. |
think, it was Shri Vijay Pal Singh. He is
not herc now. Let me tell him that man
who labours in the farm, the landless labour,
the small farmers, the farmers who toil in the
farm, deserve to be congratulated for the
achievemen®, Credit goes to the tilier of the
soll. And may I tell Shri Vijay Pal Singh
that, as far as Government of India is con.
cerned, we have in our Ministry sincerely
worked to raise the status of this man—to
860 that the tiller of the soil gets the reul
¥atus in the countty. (mwivuprion) That is
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our approach, We want that the tiller of the
soil who actually cultivates the land should
have the highest prestige in the country.
(interruption) My senior colleague would be
dealing with the very basic problem with
which the House is rightly concerned. I am
coming to the other problems. The time is
very limited My szpior colleague would
be dealing with the major problem of land
reforms.

I have again to come back to what Shri
Bhattacharyya said. He said that, during
the United Front period, bis Government
did more than any one else for land reforms.
I have to put a very humble question of
Shri Bhattacharyya, When you were in
power, why did you not enact the ceiling
law ? It had to be done by the Government
of India; the Government ol India, during
President’s rule, had to enact the ceiling law,
and not the United Frunmt Government.
What the United Front Government did was
only to encourage illegal occupations. They
did nothing else. Even in the case of ordi-
nary tenancy law, what happened ? We
are really clear on this; as far as my Party
is concerned, we waot that tenants must
be conferred the inheritable right of cultiva-
ting the land; we are very clear on that.
Even this simple law was not enacted by
your United Front Ministry ? Again the
Government of India, under the leadership
of Shrimati Indira Gandhi, had to do it
Your Party did not do it. Truths are very
bitter. You will kindly excuse me for this.

I have no quarrel with DMK. Shri
Rajangam is not here. He said that Tamil
Nadu’s ceiling law was the ideal law and
that should be copied by all, all over the
country. He should be good enough to
read the provisions of the Bengal law which
was enacted by the Government of India
during President’s rule and also the Kerala
law. [ wish the DMK Government itself
copies some of the provisions and broad
approach of the Governmeat of India. I
have no quarrel with them, Butl would
welcome some amendmeats to their law; to
my miod, some amendments are still desira-
ble in the Tamil Nadu law. There are inany
exemptions, many flaws. My carnest re-
quest to our DMK friends would be o
persuade their Governmeat to see that the
necessary law, at least oo the [me; of Kerala
and Bengal laws, is enacted by their Govern-
ment. I don’t want to take~much time of
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the House. As far as land reforms is con-
cerned, as I said, that subject is being dealt
with by my senior colleague,

Then, Sir, many friends referred to the
problems of production, inputs, short-supp-
lies of credit, fertilisers, tractors, etc. May
Isay thatI am not making a claim that
everything is all right everywhere ? In fact,
ours is a vast country and fortunately or
unfortuoately, agriculture happens to bea
State subject under the Consititution. What
we can dois to help the States and advise
them as our brothers and fraternal colleagues,
but, ultimately the implementation is with
the State Governments. But, even then,
this hon. House will appreciate that as far
as our new strategy in agriculture is concer-
ned, irrespective of Party patterns, whether
itis the DMK or even the Gana-tantra
Parishad government or the United Front
government which was there in Bengal, no
government presented to us a different view
regarding our new strategy in agriculture.
That is why the agricultural production has
come up......(Interruptions) In fact, if I was
to say something, I would say that except
our Congress Party, no other Party in this
country has understood the problems of
agriculture. I am not saying from any
narrow angle.

SHRI C. T. DHANDAPANI (Dhara-
puram) : Why then did you fail in the
previous years ? You could not achieve
your targets even though the Congress Party
was in power all over the country,

SHRI ANNASAHEB P. SHINDE :
Nobody is born wise, May I submit that
agticulture is the most complicated subject...

SHRI R. 8, PANDEY (Rajnandgaon) :
Past is past. It is dead and gone

SHRI ANNASAHEB P. SHINDE : ¥
we look to the previous history of ous
agricaltursl economy, any drought, amy
serious set-back due ta floods and natural
calamities gave & sot back to the foed eco-
nomy and agricultural preducticn of this
country. Now, last yoitr was the real tes-
ting period of our new strategy in agricul-
ture, the test as to whether it was a sound
strategy and whether it would stand by us

in the most difficult period. Last yoas we .

had very umfortunate climatioc conditioms:
There was diought in Andhra. In fact, in
yegard to rice economy of this country,
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history indicates that whenever there was
a severe drought in Andhra, the whole tios
economy of this country got in to difficul-
ties. But this time, neither the rice eco-
nomy nor the wheat economy got into diffi-
culties. There was drought in the south
and fioods in the north Despite that, I
anticipate that fhere will be a massive pro-
duction of foodgrains this year., Our expefis
are struggling and though I am not am astro~
loger, but, since I know many facts and my
Mmistry has a full grip over the situatios, 1
can say with confidence that I shall be
surprised if this year the production is less
than 112 million tonnés as against 107-108
millon tonnes last year. That means that
we are going to have a record production
this year. Here again, it is despite all these
difficulties. What does that show ? It shows
only that the agricultural strategy worked
out by the Government of India is really
sound. Newer and interesting developmonts
aré taking place in the agricultural front,
This, 1 would like the hon. Members to
approciate. For instance, rice has started
coming up in a massive way in areas whers
people do not know how to grow rice—
Pamjab, Haryana, Weatern UP, etc.

SHRI R. 8, PANDEY
Madhya Pradesh.

: As niso

SHRI ANNASAHEB P. SHINDE!
Madhya Pradesh is already a rice-producing
area,

MOHANTY
the

SHRI SURENDRA
(Kendrapara) : But what dbout
Price 7

SHRI ANNASAHEB P. SHINBE :
Now, you will be suprised to know thiat
Punjab this year gave us almost 8 Lakhs
tonnes of rice to the Central pool. That
is the Highest figure that sny State has
gived to the Centre. Mind you, it is a nets
rice-producing atea, Haryada is coming in
the same way. UP Is coming in the same
way. Thid yedr my Ministry, with the
co-operation of the Slate Govetnments
Plats to take up 500 lurger progorammié for
rico production for thsed years.

Thea, Sir, an imporatsnt development
is coming up in Nosth-East Indla, Pasti-
cussly, im West Bengal. This is & veey
imporiant development not only for West
Bengal but also for Assam, Tripus,
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Manipur, Orissa and Part of Bihar,..

(Interruption)
15hrs

The North-cast India has been an
unfortunate area In this county where there
bave been always natural calamities,
cyclones, floods etc. Evey year this part has
been suffering due to one calamity or the
other. What was the remedy for that ? This
fortunately happens to be one of the areas in
country where the under-ground resources
of water are plentiful. It did not strike us
80 far how to harness the underground
water resources. But now we have taken up
a summer rice programme in Bengal. This
year we had summer rice programme
in 8 lakh acres. I my selfl vrsited West
Bengal a fortnight ago to see how the prog-
ramme worked, I am very happy to say that
this year West Bengal would get almost
12 millions toones of rice, from this
summer paddy. Mind you, the yield is the
highest in Asia. They get aimost 1} tonnes
of rice, not paddy per acre. This js the
average yield from summer paddy. Now
that a solution to this problem is found out
we want to extend the asea. We want to
undertake a very ambitivus programme.
Ia fact, in Calcutta itself, I had consulta-
tiony with the West Bengal Government,
I asked them to extend this from & lakh
acres to 13 lakh acres. We want to take up
similar programmes in Orissa Tripu,
Assam and some parts of Bihar. By this,
sven supposing there is a  natural calamity
due to rainy scasop or flood, this area will
not have a set back, and if this programme
comes up this area will be able to feed the
:"bole country. This is an impoitant aspest

it,

The second aspect is the employment
potential that is generated by thess pro-
fmammes, Ja Bongal itself if you provide
employment per man for 4 months—actually
it comes to two men-on one acre of land.
with the addition of 4 lakhs of acrss, you
=must be-giving employment to about 4 to
3 lakhs of people and If this programme is
taken to 15 or 20 lakh acves, you can well
Imagine the great employment potential
which it will generate, We are goipg to
Sxpand our programme in the years to come,
;‘:ﬁmﬂ. this will solve many sacial apd

peoblems of his greg which we have
withessed g fac,
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Even in respect of commerical crops,
when the midterm appraisal was being
discussed, some Members asked : What
about cotton ? What about Jute ? What
about oilseeds ? As far as cotton is concer-
ned, we had imported cotton worth more
than Rs. 100 crores from outside to meet
the requirements of our textile industry
during the last one year. Byt this year, we
have taken up a programme of new varieties
of cotton H-4 nnd MCU-5. coming up in
cotton areas very fast in Gujarat, Maharash
tra and Madhya Pradesh, and parts of
Tamilnadu and production is expected to be
almost one million to twelve lakh bales
more this year.

But then, with massive production there
are certain other problems. There is the
problem of price and morketing, I will come

to this subject a little later on. If there is proper
marketing support, price, proper support, In
this country, there should be no reason why
India should not become self-suffient in
cotton in & vcry short period of say, 2 to 3
years. The soil condition and the climatic
conditions are very favourable. The soil is
rich, Qur farmers are hard-working. With
proper marketing support for their pro
ducts, with regatd to Dilsteds or cotton, [ am
sure we can make very substantial prog-
ress,

Similarly, in the cate so oilseeds, the
picture was very gloomy when the mid-term
appraisal took place. Last year, the produc-
tion of oilseeds was however almost 9.2
million tonnes. This year, despite all these
difficulties and setbacks, the production of
oilsceds is expected to be just & million or
half a million tonnes less only ; it is not
less by a greater quantity, This has happen-
ed in spite of diffculties, becauss in many
years there has been a setback due to drou-
ght, For, many crops like groundnut ete,
are rain-fed crops, and because of failure of
rainfall in Andhra Pradesh, Mysore, a large
part of Maharashtra etc. there was drought,
but deposite these setbacks, thers has not
beon & setback as far as oliseeds preduction
is concerned.

As far as oilsceds are oconcerned, there
is again a very important new developmeot.
One is soyabean which is being introduced
in the country. Soyabean gives not only oil
but it gives a very rich, protein-rich—food.
In our countty where poople suffer from
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under-nourishment and malaourishment,
this is a very important thing.

Then, we are having sunflower seeds. 1
must tell the House, though with a little bit
of pride and yet in a spirit of humility, that
1 have been responsible for introducing
sunflower seeds in this country. Three years
before, I happened to be in the Soviet
Union, and at that time, naturally 1 had
carried some impression. I think Suryamukhi
is referred to in our Puranas, and
therefore, it was known to oor forefathes,
but we failed to commercially exploit the
potential of sunflower seeds. I thought
that its cultivation should be intreduced in
our country. 1came here and discussed it
with our scientists, and our scientists all
responded very well, and now we have tried
on a very large scale in this country and we
find that our Indian climate is particularly
suitable for it ; particulaerly South India is
suitable for it, where it can be grown in all
the three seasons. In Madras or Tamil
Nadu it can be grown in all three seasons,
and its cultivation is coming up. Even in
North India, I found that in Pantnagar a
very good experiment was being carried out.

This is one of the ollseeds having 50 per-
cent oil content. That means, if you have
one quintal of sunflower seeds, then you
will get half a quintal of oil. Another thing
which is of interest to heart-patients is that
it has no chalestorol qualities This moeans
that even heart-patients can consume it. It
ijsa very good typeof oil. 1 thmk there
is a great future for it. So, we are having
a plan for producing more sunflower seeds.
I think it was Shri Nathu Ram Mirdha who
had asked why we should not import seeds
from outside in order to expand the acreage.
I may tell him that we are even thinking of
importing it, and we have already negoti-
ated, and we are importing large quantities
of seeds from the Soviet Union and the East
European countries where sunflower is one
of the popular crops, We want to take up
a very large programme of sunflower seeds
production during the coming season iitself,
and 1 anticipate a production of about
40,000 to 50,000 tonnes of sunflower oil
during the coming season.

Similasly, there is a very ambitions pro-
gramme for soyabeans. 1 need not go into
the details of the programme, but itis &
very very ambifious progrhmme,
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In the case of jute also, we have taken
up an intensive jute production programme
and we are trying to take up package pro-
grammes in very difficult areas like West
Bengal. But I may say that even on jute,
if the other programmes come up and they
have started coming up, as I said earlier, I
do not anticipate difficulty. So, the picturp
as a whole is very encouraging ome. Of
course, there has been some setback on two
or three fronts, and I must share my feelings
with the House and take the House into
confidence on those matters,

For instance, in the case of puises, there
has been considerable diverson of area taking
place from pulses to wheat. The main
reason is that large areas have come under
irrigation, The main reason for this diversion
in this country has boen that pulses have
never been grown under irrigated conditions.
As soon as the land is irrigated, the farmer
naturally would like to grow other crops.
But my Ministry is seized of the problem,
and the scientists are seized of the problem,
and we are trying to see how this problem
has to be handled, Ultimately, the avails-
bility of pulses is important to a very large
section of our population consisting of vege-
tarians and cven thoec non-vegetarians who
are not in a position to get meat, poultry
and other products ; from the point of view
of protein, pulses are very important for
those people. So, my Ministry is seized of
the matter at the moment,

Then, in regard to coarse grains, there
has been some difficulty. One hon. Member
had asked me why there had been price
rise, Itis troe that there has been some
marginal price rise, I would request the
House to appreciate that despite the Bangls
Desh refugees, despite floods in the whole
of North India, despite drought in the South,
the price rise was not 30 great and the food
economy never went out of our control ; in
fact, that is a credit to us. But there are
certain factors which must be born in mind,
Last year, bajra and jowar had a setback
and naturally, if ope looks into the price
index, one would find that the prices of all
these grains had gome up.

Naturally, that has & reaction on other
foodgrains. But they have come under the
impact of & mamive production of whest
which is likely to come during this season.
Pricos havo started roceding. ‘Whent prices
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also went up. There are many :ns’om for

this. T need not go into them in detail. The
food economy of the country is part of the
whole economy. If there are inflationary
trends in the economy, they arc bound to
have some effect on the food economy. But
despite that, [ think we have succeeded in
managing the food economy in such a way
that it has been brought within manageable
proportions, The reasons why prices went
up is that there has been monetary expan-
sion, We also come to conclusion on the
basis of our analysis that the public distri-
bution system in many states is very weak.
We have sizeable stocks. But the parado-
xical situation is that even as we have the
largest stocks we had ever in the history of
the food economy, a price rise was taking
place. The main reason was that the public
distribution system was not well kait, parti-
cularly 30 in the state of Orrisa 1 wish
the hon. member over there would use his
good offices with the State Government to
see that the public distribution system thers
is well organised so that the poorer sections
of the people particularly get the needed
relief. The hon. member is a part of that
Government, at least he is influential and 1
would request him to use his good offices
with them to bring about to the necessary
change in the attitude of the Orissa Jovern-
ment,

I have very limited time and many more
points to cover, There were many sugges-
tions made. We havg taken to massive pro-
duction of foodgrains. Some people feel+
there is no harm in discouraging 1t. I per-
sonally feel that if we did that, it would be
the darkest day in our country. In fact,
there are millions of people in the country
who are under-nourished even today despite
bumper production. What is netessary is
that we should create the necessary purcha-
sing power for them. In fact, my Ministey '
is trying with the idea that by massive pro-
duction of foodgrains we can feed people
and also give employment to them. There
are many administrative difficulties. Siill I
would like to pursue this idea of using food
for works programmes in years to come. |
am diseussing this with other Ministries and
the State Governments,

This cowntry has still td’ sce a very bad
year. -Fortunately, wheat ‘prodection has
ome up very well becayse of scientific
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support. This year we expect it would be
26 million tomnes. [ personally fesl that
the production is going to be larger than
26 million tonnes, much higher than the
Fourth Plan target of 24 million tonnes,

What is to be donc with this massive
production of wheat ? The Government of
India has taken a decision to have a Wheat
and Wheat Products Development Council.
We want to use this Council to promote the
consumption of wheat. There are many
arcas where coarse grain is consumed. We
‘want such areas to take wheit in their diet.
This applies even to the rice eating arcas
because consumption of oaly rice is not good
for health. It should be a diversified, mixed
diet. So it is desirable to popularise the
consumption nf wheat 1 those areas 1 am
particularly haspy to say that one of the
public sector organisations, the Modern
Bakeries, is operating in Cochin and Madras
which arc ricc-eating areas. In lact, [am
proud to say that most of the public sector
organisations under our Ministry are doing
extremely well. The Food Corporation of
India, the Central Warehousing Corporatio n
and Modern Bakeries—all are doing wells
In Cochin and Madras, Modern Bakerie.
units are working to 101 per cent of capacity
This year we anticipate a profit of Rs. 47
lakhs from the Modern Bakery units, opera-
ting in various parts of the country.

My Ministry has formulated a plan to
encourage a very large number of medium
type of bakeries all over the country, so that
the massive production of wheat is used to
feed our people.

There was some criticism as to what is
being done to supply fertilisers to farmers
and to organise fertiliser rproduction in the
co-operative sector. As fa_ as the co-opera-
tive sector is concerned, th™ Indian Farmers'
Fertilise Co-operative, th® largest fertiliser
project in the co-operative sector, is licened
to produce 300,000 tonnes of ammonia,
3,96,000 tonnes of urea and 4,75 200 tonnes
of NKP per annum, It will have an yrea
and ammonia plant at Kalol and a NPK
plant at Kandia. The total cost of the pro-
duct is Rs, 91.6 crores. Tt is expected to
bé completed in 1973.74.

Then, thers is .the problem of day.
farmers; amtlmpmuundmhswq
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[ Shri Annasahib P, Shinde )

difficult problem. Itisa human problem.
We are doing a number of things and under-
taking 8 number of programmes in the dry
areas. The recent, and an important decisien
has been to have an international crop
research institute for the arid and semi-arid
tropics. This would be established at
Hyderabad, a world centre for improving
jowar, millet, Bengal gram and red gram, [
would not like to go into the details, but
the only reason why all the countries, or
many of the leading countries in the world
thought that this international institute should
be located here was that they found, apart
from its being a very good area for experi-
mentation of millet and coarase grains, that
the research organisations in the country are
so0 good and are functioning well that they
would provide the necessary background for
this institute to operate here.

I would not go into the details about
storage and inputs. (Interruption)

AN HON. MEMBER : Storage and
marketing.

SHRI ANNASAHEB P. SHINDE : As far
as storage is concerned, may I assure the
house that no procurement operation will be
adversely affected? We will take care to see
that all foodgrains that come into the
market, which are fairly of average quality
are purchased and mnecessary arragements
would be made for storage in the surplus
States particularly of Haryana, Uttar
Pradesh and Punjab. (Interruption) No effort
would be spared in this direction,

MR DEPUTY-SPEAKER :
have any storage reserve of time,

SHRI ANNASAHEB P, SHINDE :
About cotton marketing. 1 would make
only one observation. For the first time,
time, the Government of Indis have taken
a very revolutionary decision that the procu-
rement price or the purchase price of cotton
has to be fixed, We are wotking out the
price and In a day or two we shall be anoou-
ncing the price. That means, in times to
come, like wheat and other crops, whatover
cotton is offered, it will be bought i a pre-
determined price which we antlcipate would
be & remunerative price. The Cotton Corpo-
ration would go in a big way to provide the
necessary support for the production progra-
mmes snd markating of cottos.

I do »ot
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Tlen there are the problems in retard to

coconut and tobacto. We are attending to
these problems.

SHRI K, P. UNNIKRISHNAN (Badag-
ara) : We have lost durring the past six
months Rs. 60 crores, and you cammot
seglect twd crores of people like that,

SHRI ANNASAHEB P. SHINDE: As
you know, as a resnit of the discussion that
yourself and your colleagues had with me,
we took the decision to send an expert
toam to go imto this question. I would
like to explain our broad approach to
this question, whether it is tobacco or
ecoconut. Particularly in regard to coconut,
there is nood to have a very effective
marketing organisation. My Ministry's
effort would be to se¢ how to bring about
some institutional set-up so that the coconut,
growers, the small or petty farmers could be
given the necessary support in times to come.
We will be consulting you and the State
Government.

SHRI R S. PANDEY (Rajoandgaon) :
Mango and banana. You come from Maha-

ashtrs.

SHRI ANNASAHEB P.SHINDE : I
may be excused if I say a few words aboat
it. We are attending to the problems in
regard to mangoes. To Pandey ji. I would
only say that we are aware of the problem
of establishing an additional agricultural
dniversity in Uttar Pradesh which is a very
big State. First, we took a decision that
esch State should have an agricultural
university, But, as far as Utiar Pradesh js
concerned, we have no objection if the Uttar
Pradesh Government comes up with an app-
ropriate proposal for baving one additional
agricultural university, and at their discretion,
if it is to be locased in eastern Uttar Pradesh,
it would be most welcome,

Sir, I am extromely thankful to the boa.
Members for their suggestion and for having
given me a patient hoaring.

SEVERAL HON. MEMBERS rose—

MR. DEPUTY-SPEAKER : Order, ple-
asp. The senior Minister is yet to ceply; af
mm#hﬂmwwm



193 D G Min,
Shri R. S. PANDEY: Mangoes come
from his State,

MR. DEPUTY-SPEAKER : You can
discuss these things in detail with the
Minfster. He has an open mind.

SHRI C, M. STEPHEN (Muvattupuzha):
Water, water, everywhere, but not a drop to
drink. You have a surplus production of
rice in Punjab But in Kerala quality rice is
not available,

That is the major problem. 1 wantto
know whether you have addressed yourself
to that problem,

MR. DEPUTY-SPEAKER :
look nto it. (Interruption)

He will

SHRI ANNASAHEBR P, SHINDE; We
will ook into jt,

SHRI D. K. PANDA (Bhanjanagar) : I
have been keenly hearing the hon. Minister
Shinde who has been demonstrating his
enthusiasm for making certain declarations
and who expressed his extreme happiness
over the past performance of his Ministry,

1 would only request him and his colle-
agues in the Ministry to approach this pro-
blem with a spirit of inerospection. My
friend is satisfied over the increased produc-
tion. We had not discussed about the
factors contributing to that. While there
bas been increased production on the one
hand, there is famine and starvation death
in Orissa. For 12 days people went on
bunger strike. If the reactionary comlition
Governmeat of the Utkal Congress and
S.wgtantu party are not taking any respon-
sibility, is it not the duty and the responsi-
bility of the Centre to rush in food to
Orissa ? Under our Constitution, it isa
matter for the Centre also. It is only their
party people, a collective body of people
who had gone there; leader of the Congress
barty had gone there, to ses that the matter
cnds and the people who resorted to hunger
strike are persuaded to withdraw their sirike.
The Centre is demonstrating a callous and

cold attitude to the famine, starvation situa-
tion there,

The hon. Minister spoke about increa-
sed production, But what about sugar?
There =0 two crores of canegrowers, 30
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lakhs of them in U. P, alone. My friend
knows that they have, in most cases, given
up cane cultivation, Sugar production had
gone down from 42 lakh tons three years
ago, to 40 lakhs last year and this year it
will be still less. My hon. friend declares
that he would nationalise the sugar industry.
What about the demand of the canegrowers
for an increased cane price, Rs. 100 per
tonne ? The hon, Minister Shri Ahmed
made a statement in the House in reply to
the debate here and in that he says that the
Government have been following a pramatic
approach to the problem of cane price and
that they are alive to the interests of the
canegrowers and the noced to ensure ade-
quate cane; and he says that all thesc aspe-
cts will be taken into account while fixing
the minimum price for cane for 1971-72.
Whenever this question comes, they say
they will fix it up the next year, This year
also they say so; I shall advise them not to
make a statement with regard to cane price
saying that it will be decided next year,
1972.73.

On page 30 of the report of this Minis-
try, they say that they are satisfied with the
steps that are being taken to carry on lift
irrigation. On the same page, para 1.5
they say that final reports about ground
water schemes are still to be received. Last
time they said that they had established a
central ground water board. Now they
have amalgamated it with the geological
survey committee. By this how has the
problem been solved ? Things are very
vague; there is no target at all .... (Interrup-
tions ) Everybody knows that better irriga-
tion will increass productivity of the land.

One last point about Orissa. The
total land for manufacturing salt is 1,36,240
acres. Out of that in the public sector
there are 3,979 acres and in the co-operative
sector there are 8,798 acres. In the private
scctor they have kept 1,23,487 acres two
thirds of the total land under salt. A
handful of individuals are harvesting the
maximum profit at the cost of the salt
workers. My appeal to them is not to
lease out any further land to these private
individuals; it should be given only to salt
workers co-operatives. In  my district,
Ganjam, there are so many salt worker’s
co-operatives; let it be given to them,

H? last point e
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MY. DEPUTY-SPEAKER : Please lake
your seat; this is really being unfair to the
Chair.

SHRI1 D. K. PANDA : There are thirty
lakhs of agricultural wasteland available in
Orissa and they canbe distributed among
the Adivasis, Harijans and landless agricul-
tural people,

SHRI K. RAMAKRISHNA REDDY
(Naigonda) : 1 rise to support the demands
of the Agricultural Ministry  This Ministry
deals with food and agriculture, community
development, co-operation and forests also,
These subjects very much concern the
peasants and people in the rural areas and
it is through this departmeat that the rural
areas can develop.

In India more than eighty per cent of
the people are agriculturists who live in the
rural area . Some of our friends criticised
this department and said that it was not
doing well. [Itis not correct. There isa
green revolution which is in progress and
we are achieving self-sufficiency  Just now
hon. Minister Shinde said that imports
under PL 480 had stopped and we need not
depend upon other countries. ICAR is one
of the wings of this department and the
scientists are doing a good job. They are
working in the fields also, Hundreds of
hybrid sceds are evolved and they do
research on them and experiment with them.
Afterwards they are sent to the public for
their use. There are so msny ministries,
but only the Department of Agriculture
arranges several tours for Members of Par-
liament to see their work. 1 have had the
opportunily to visit Izzatnagar, Pantna-
gar, Karnal, Bombay and Ludhiana and I
have scen that the scientists there are really
working very well and they deserve the
congratulations of this House,

We are self sufficient in food. In 1970
71, 107 million tonnes of foodgrains were
produced, which represents an increase of
8.3 million tonunes over the previous year,
7.9 million tonnes of stock of foodgrains
are available with the Government,

During the last elections, the slogan of
garibi hatdo was raised and the public also
repopded to it. Now it fs oyr doty to
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foifil our promises made during the elec”
tions. In the last seasion, privy purses were
abolished. Earlier we nationalised the
banks. Now the Chielf Ministers have been
advised to take necessary steps immediately
to introduce land ceilings, Unless the land
ceiling Acts are implemented immediately,
we would not be fulfilling our promises to
the people.

Even though Telangana and Andhra
are one, the Tenmancy Act of Telangana,
which is very progressive, has not been
applied till now to Andhra area. 1 am at
a loss to understand the reasons for it. Ia
that Act, there are many provisions giving
protection to the tenants, They can even
become owners of the land under section 36.
Many acres of banjar-poromboke land are
being distributed.

MR. DEPUTY-SPEAKER :
conclude now,

SHRI K, RAMAKRISHNA REDDY :
Some incentives have to be given to the
cultivators, Tested seeds and fertilisers
have to be supplied to them at the block
level, so that they may not have to go far
to get them, Crop insurance should also
be introduced for the small and marginal
farmers. Exploitation of ground
water should be done. The rural people
are carning very much less than those in
the urban areas. When the gquestion of
ceiling comes, the ceiling to be imposed on
the rural areas should be on a par with that
of the urban areas, Thea only the celling
Act will be properly implemented. Other-
wise, there will be discrimination between
rural areas and urban, If we do all this
then the agriculturists will occupy a pro-
eminent position in the economic develop-
ment programmes of the country. There
must be formulated a permanent plan to
eradicate famines in chronically affected
famine areas particularly in Telangana and
Rayalasooma, etc,

Please

MR. DEPUTY-SPEAKER : Plaase M.
Reddy; I hope you are ready to sit down
now. Mr. Prasannabhai Mshta.

SHRI P. M, MEHTA (Bhavnagar) :
Mr. Deputy-Spoaker, Sir, the hon, Mialster
who intervened ia the discussion, who is not
present here, referred to higher agriouitueal
productjon, But that i not the criterien fof
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judging the real progress or evalution of the
position. We will have to see whether the
higher production has benefited either the
agriculturist or the consumer, If you take
the casc of agriculturist you will notice that
they have not been benefited by the higher
production, The reason for this is that the
Ministry do not have a comprehensive, inte-
grated and coordinated programme for the
development of agriculture,

In the agricultural sector there are so
many problems like rural employment, irri-
gation, power, rural electrification. inputs,
fertilizers, pesticides, flood and famine cont-
rol schermes. They should all go hand in
hand, Because this Ministry failed to have
an integrated and coordinated effort, the
farmers are not getting the benefit of higher
production  They do not get financial help
in time. The agricultural credit which they
get is not adequate. When they get water,
there is no supply of electricity and when
there is supply of electricity there is mo
water. Then, either they do not get ferti-
lizer at all or they get adulterated [fertilizer.
Then, they do not get improved seeds to the
cxtent they require.

In view of all this, merely having in-
creased agricultural production is no achieve-
ment of the Ministry, Ifat all there is
increased production, it is mainly due to two
factors. One is the hard and ceaseless effort
of the farmers in this country even though
they are not getting the due return for their
labour. If you go to the villages you will
sce that in spite of the increased agsicaltu-
ral production the economic condition of the
farmers has not improved. The second fac-
tor for increased production is favourable
monsoon. The contribution of government
towards increase in agricultural production
is very little, because they tackle the prob-
lem in a piecemeal way. They do not have
an integrated and compreheasive planning
for rural employment,

The small farmers developmant scheme
it not adequate. There is no medium wage
for agricultural labour. Then, how much
have you given to the farmer by way of
clectricity and water 7 It & very small per-
centage,

There is no planning about production.
When the demand in the market Is good,

the farmer gots § higher price for & particulsr
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crop in & particular yoar; he grows it again
the next year but finds that he doos not
get that higher price. So, a problem is
created for the poor farmer and this Ministry
is helpless regarding this, They do consider
that there should be a support price but
the Foreign Trade Ministry never agree to
that, So, there is no coordination between
the two ministries It is the same regarding
sugarcane growers. They are also not getting
a due return for their production, The
same thing is there about jute,

Thercfore, quoting higher figures of
productian is not the criteria to evalute the
agricultural position of the country. The
consumers arc not benefited; the growers are
not benefited; prices of sugar and other
things are going sky-high day by day,
Everything is rising. It is not so regarding
cereals but it Is so in the case of pulses, jute
and other cash crops.

So, the first and foremost thing fot this
Ministry to do is to have an integrated and
coordinated approach to the problems of
agriculture. This Ministry should not work
in isolation or in a piecomeal way. They
must have coordination with the Irrigation
and Power Ministry, the Foreign Trade
Ministry and the Finance Ministry,

Very poor conditions prevail in regard
to rural finance. The farmers do not get
adequate floances either for agricultural pur-
poses or for consumer purposes, Too much
has been said about thc nationalised banks,
but the small farmers have not got any bene-
fit out of these commercial or natiopalised
banks. It has adversely affected the work-
ing of the cooperative banks also,

So, 1 want to stress that this Ministry
should not be satisfied simply by quoting
figures of higher production but they must
think what really the problems are, namely
rural unemployment, rural finance, rural
electrifieation, power and irrigation to the
fislds. Please do not get over-satisfied by
the achievement. It is not due to the assis=
tance given by the Gavernment bat it is due
to the endeavour and hard work of the
farmers of this country. Kindly create con-
ditions by which the agriculturists and the
cpnsunyes are bensfited. :
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sit dwrfeat (Tmz): SoTeRd Agey,
# 5Ty vareg € @il w1 gudw war
g1 o &F @il & qrr arfemdiz ¥ ag
gt W famr gReameus & ant &
@y g &) saw fan & gw 2@
¥ 7087 frardl o page & fae
TR &TX AR Awet  Ax dmlray Y
wrare *ar ¢ 1 & ofvweat fegrdde N
gz 48 @ Awar o gaw frfeargw
o afY §7 @Fer, adifs @ o AT R
gui e aga Asgr W gar & | AU €W
ara ¥ sgawyr w%ar agg wwd g fw
fearm &Y sisr qar s<ar &, 9@ wE
ardr wifgr, ¥ WA arfge 1 Qar
agt gr wifzn 5 e w1 SErA
I ¥ o, A Suw W oW @
wrd R Az sAre & [ o g
fasd &7 o1y | oY TEN ¥ a7 fear
wraT wifge fr gadt SNw dar @i &
AT 2 W oA niEra} § @, @ O
9% 3 ga A ot Sie s die owd
g umy dw & gy gg o foR
o aifgd, T T wifgy, a9
e g ¥ gt fafaed b @t &1
ueft wgea ¥ awga wey wmifes fus,
wawIfen wier ¥ ¥&) 1 wfy & an
¥ ar & X 30% @e aAr agwa A
g |war |

gad arg ¥ @ A ama TwrE
o frgm & A &1 Wy T FE@U G,
FTET TT AT A9 FE@T §Y AT G finedy
A At F g aedt o G oA ag
7 v § | os shg fasrar gar
TR 7@ & |rq wgar gyar § 5 gx dwe
& wTEE AR wQ@ § Q) gak fag st
et & sfafafe «Y frar arar § dfen
ux fema Y dnw 777 A w0
gt sar v 3 f5 o e At & Farr

APRIL 19, 1972

of Agriculture 200

w1 ¥ 2 O gy At &, Fef qar
#&f frary ¥ ¥ waw &Y dar FRE,
e Iad fasr 3 § o fram v gu¥f
Yt wfafafom aff fawar) faa & 6
ag war ag i amre 4 der v @ Ay
ke Uo THo IR o "o UFo a
&z w1y 8, 3w war Arga fn e fea
aig A wAry qer AT @ 7 fyram W
g9z Jn1 qwar §, gfewreqy ¥ar qwar
2, 4w ¥} gz § sas Nag Frad agdh
@t 7@t § S8 9T % e A fear arar

g

gafae & sz wigar § B S o
wHiea fazmar wrg &2, a1 wieange,
¥ fag a1 @ avg &1 qEU N Wi
ww &) 9ok frgret & sfafafe =) g3
W qE L Af aw W) gar ag am
fifar | &fsa ma & ag W A
fifog | aY fafaet aga 2o & afa
PINRAg P ek o
afesy ¥ ag qudt T @ g
17 T4 9 |
15.46 brs.

[Sur1 K. N. Trwari in the chair)

ham syt fode @fer O
age § o¥ Wt 7€ 1 § A Afew W
Rrdelt 7t § 1 & st g B b e
it wifgy | Afer & wa® @rq a0 oy
weT wgAr wigar g 0w gw dw # 09
frars § &t areall s oY agd Faferay
™ § o A wft qvar ) wgd Prfewn
o fiferr Fare ¥, ogd faferanr @
wafer & ard ¥ ft weft ook ey ?
fweree difon & fog of Rea F oy
qgar §, ¥fwa agdr fuferan o 9t fifew
§ ag oY wry o awd § 1 owre W@ ol
a% Jait 3q § 7 wg ey g § @y
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o7 o @ arsr ar @ §? Wi A
ot @ g A ww e 2w A wwAr
T A IE g A g KA F WA
wen Owar § 7 framt st fifen &
o q@h qga wgd faferan qe
ferr sl wefigg « AT Sfe wre @19
w1y Wt wifge fred sO% Gadl &
w7 ¥ g W §=v 7 & ow fis gak o
T sragre fear s § o wEd ¥ W
ary @ & a1y weay sga T fear wmar
¢ ) safen & sgw fs Y dtfer ama
a1 et wfgy |

qedt e & wgm Wy 6
e e §, feaw arew wni &
Tt @fenr & gfasd famdft wfgg
ag ot aw o freft 20 dfew &Y
gfasmg & & fag fad afe Rore® are
eermfs @ifeer adi § v Sl A
% fog, 3Jd ¥ fa arsd ¥ wedhy gfand
frd oy g ¥ ¥7 = [ W
fasdg s ey § a7 N w1 fedw
T %9 €1 wad fag W gaN
ifsn  gleag faselt wfgg 1o
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ow wig & segfvd) FaTiie & e
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g fawt o, ¥ ST Y @ A
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™ e & are & 57 afv w1 GndA
FATE |

SHRI D. D. DESAI (Kaira) : 1 would
not like to take the time of the House on
matters which have been dealt with already.
But there are a few items like cotton,
tobacco, finance and related things on which
1 would like the Minustry’s atlention to be
drawn.

You bave mentioned that, Jast year, we
imported Rs. 100 crores worth of cotion.
This year we are having surplus cotton,
Unfortunately the cotton growers are siill
finding themselves with large stocks on hand.
The monsoon season is close and the stock
are still not lifted. The Cotton Corpora-
tion which was directed to purchase the
cotton has been playing a sort of double
game : on the one hand they are saying that
they are lifiing cotton; and on the other
hand they are saying privately that they are
interested in disposing of the stocks, thus
depressing the cotton prices in the market,
We should, at the earliest, discontinue the
import of cotton because we have already
achicved a certain amount of self sufficiency.
The finance that is available to cotton
growers as loan is very low, The margin
tisat is demanded today is of the order of
60 per cent. In other words, on even one
crore rupees worth of goods the maximum
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amount that a person can get is 40 per cemt
i.e. Rs. 40 lakhs whereas the same baleof
cotton, if it goes into industry, will get it a
loan of 75 per cent, The same is the case with
oilsceds. We are talking of small scale indyst-
ries. Ifa tin of oil is ina village small
scale oil mill, a man can draw Ra. 25 as
loan on Rs. 100 worth of goods, but the
same tin of oil, the moment it enters into a
vegetable ghee plant, will enable that unit
to draw a loan of Rs, 75 on Rs, 100
worth of goods. Therefore, the small scale
entreprencur and the grower—both these
people—are at a disadvantage compared to
the industrial units.

Then, we bave been talking about our
green revolution successes. We would not
rest om our ores Rut should establish water
and soil analysis systems all over the country
with the result that whatever reduction we
have in trace elements and the deterioration
in the food values of our crope are made
up by introduction of traco elements along
with fertilisers which Is presently not done,

I now come to the question of cattle,
‘We have on hand about 17 crores of cattle,
Somehow or other this problem should be
solved. [Israel ir ome country which has
succeeded in this respect. We have no
relationship with that country, but all the
same we might borrow some technology in
respect of raising cattle breed, There are
certain cows which give annually ten tonnes
of Milk in Israel My investigations in
Sweden and Denmark have shown that the
cows in those regions are not suitable be-
cause they have no sweating cells, But the
crossbroeds developed in arid conditions
like Israel have swesating cells and are,
therefore, better suited to this country.

I know, Sir, you bave given me a few
minutes only. With these points, I support
the Demands for Grants of the Ministry of
Agriculture.

lho.u. CHAIRMAN : Shri Satyanaraysn

SHRI M. SATYANARAYAN RAO
(Karimnagar) : Mr, Chairman, Sir, before
I start my spoech, I will have to draw your
atteation to the procedure adopted by the
Secretariate.

.
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MR. CHAIRM4N :  You need not go
into it. You please speak on the subject.
It is for the Chair to see whom to call and
the Secretariat has nothing to do with it.
You plesse speak on the subjest... »

SHRI M. SATYANARAYAN RAO:
You must have soms patieace also. 1 want
to draw your attemtion that if this i the
attitude...(faterruptions)

SHRI ANNASAHER P. SHINDE : Mr,
Rao, please go ahead.

SHRI M. SATYANARAYAN RAO:
In this session I have not spoken on any
Ministry. Notice was given to me that ten
minutes are given to me and that I can
speak on any subject I want. T have chosen
two subjects. Agriculture is one. Before
hon. Mr. Shinde replied, 1 wanted to speak.
What is the use of my speaking Now ?

MR. CHAIRMAN: The S cretarat
does not call any hon. Member. It s the
Chair which calls the Members. 1 call you
to apeak. If you want to speak, you can
epmak because the senior Minister is yet to

reply.

AN HON. MEMBER :
want to speak.

MR. CHAIRMAN: Dr. V.K.R. V.

.

DR. Y. K. R. YARADARAJA RAO
(Bellary) : I am sorry, Mr Chairman,
Sir, 1 ind myself with the constraint of
and, therofore, 1 would not be able
all the things I would like to have
will say them in some other Piat-

He does not

§

L

what I would like to tell the
this. Well, there is no doubt that
we have done vary well on the agricultural
front. There is no doubt that in some ways,
year marks a historic year in

;
g

{
;
H
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stteation of the hon. Minister to is this,
that now we are going to face new sets of
problems. I was very much impressed by
the enthusiasm and the complete self-confid-
ence of the Minister when he was speaking.
but 1 was a little perturbed bccause during
all his speech, he did not show any awreness
though I know he was aware of it ....

SHRI ANNASAHEB P. SHINDE: Is
will explain it. Distribution of subjects
was made between myself and my senior
calleague and hence did not touch this, The
time also was limited.

DR. V. K. R. VARADARAJA RAO:
sl was only saying that the Government
should become awars of the fact that we
are going to face a set of problems, a new
set of problems such as that you have
not seen in the Indian agriculture for the
last I5 to 20 years. For the last 15 to 20
years we here accustomed to a certain
psychology of shortage, a certain psychology
associated with shoratge—pubtic distribu-
tion and procurement etc. The position
has changed enormously. I would like to
give you one figure.

16 hrs.

If you take the figure of the years
1966-71, imports have fallen from 10.36
million tonnes to 2.10 million tonoes
procurement weat up from 4 million tonnes
to 9 million tonnes and public distribution
has gone down from 14 million tonnes to
7 million tonnes. I waat that particular fact
to be borne in mind by this House, that
public distribution is coming down. If you
take the question of wheat—particularly,
wheat has been the siar of the show—there

CHAITRA 30. 1894 (SAKA)

of Agriculture 206

is falling distribution, Falling distribution
is not the fault of any particular organisas
tion. Falling distribution is there because,
people do not' waat to go and buy from the
shops, because, they can get what they want
from the open market and therefore this is
& question which must be taken into account
when we talk of the price policy, when we
talk of buffer stocks, when we talk of
distribution system and so on  As it is, the
Budget is placing & burden of Rs 132
crores on account of the wheat prices 1
don’t want to enter into any details on this
subject, but, at this stage, I should g0 on
record, as saying, I regret the decision of
the Government for having accepted the
recommendation” or the consensus of the
Chief Ministers, conference regarding the
present level of the procurement price of
wheat, What is the issue price of wheat? It is
Rs. 78, New, what is the issue price of
rice? The procurement price of rice Rs, 743
to Ra.99. The issue price of rice 1s Rs. 100
to Rs, 128, there is a difference of Rs 25
to Rs. 29. In the case of wheat this diffe-
rence isonly Rs. 2. I hope the hon,
Minister will tell about this when he replics
to the Debate, because, there are a large
number of rice consumers in this cuountry.
The total distribution is almost the same
as between rice and wheat. Then, why
should there be this discomination between
the rice consumers and wheat consu mers ?
Rice consumers pay Rs 25 to Rs, 29 more
on the procurement price whereas the wheat
Consumers pay only Rs. 2. Why should

there be this discrimination ?

1 know the Minister will tell us, this is
due to historical reasons and so on. But I
may say, those historical reasons disappea-
red with enormous production and I would
like the hon. Minister to deal with this
when he replies.

Then, there are certain commodity inbala-
noes coming up. I had said carlier elrewhere
that gre:n revoultion is going to bring the
problem of public distribution. We are all
aware of it; everybody talks about it. |
would have been glad if the hon. Minister
had given the House a whole history of the
growth of the different commodities.

MR. CHAIRMAN : He may try to
oonclude,

Rk
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DR. V. K. R* VARADARAJA RAO:
Actually I did not want to speak. Some-
times, I think, Sir, there is no point for a
petson who is a professor and economist
to seek eclection and come to the House,
{Intetrnption) it looks as if the Chair is
interested only in equal distribution of the
time to all the hon. Members. ..

MR CHAIRMAN : You may continue,

DR. V. K. R, VARADARAJA RAO:
1 don’t want to go in to detail with regard
to commodity imbalances., There are
fluctuations with regard to output of jawar,
bajra and so on; one year they go up, the
next year they come down, Quite apart
from that, from the regional point of wveiw,
I was trying to look at the figures procure-
ment figures for example, which are given.
I find there are certain traditionally rice-
growing States, like, for example, Andhra,
Orissa and 50 an and Assam,

These were ; three original tradi-
tionally rice-growing States, which once had
a very big rice surplus. But during the
last four years, look at the record of their
production, Rice production has gone
down in these States, but in the non-tradi-
tionally rice-growing States, the production
has gone up. In Tamil Nadu also, the
production came down; Siill, it has not
reached its particular lovel. And the Tamil
Nadu Government has also stopped the
procurement system. Why? I suppose the hon.
Minister will be able to tell us the reasons for
this, when he replies to the debate, why in
the traditionally rice growing States, the
rice production is coming down, while as
the bon. Minister said with such great
cheerfulness, in Punjab, Haryana, UP and
MP it is going up. UP is now growing
more rice. Madhya Pradesh is growmng
much more rice, and Punja band Haryana,
are growing much more rice 1 do not want
to raise any kind of regional or parochial
sentiments at all, and it would be wery
wrong on my part to do so, because we
aro a united country, But we also know
that we are living in a world of reality, and
we hve to recognise in time that the kind of
agricultural revolution and strategy that
Goverument are planning, while undouvbs
tedly it Is resulting in incrcase in product-
iom, is, however, creatng regional imbalia-
nces; itis creatin commodity imbaiances,
the conssquence of which so cially snd
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politically would be seen in the mext thret
or four years, if some serious attempt is not
made to try and reverse the trend as far as
possible.

1 know that Government are all the time
talking about dry farming and dry areas
and soon. But what is the progress in
production in dry areas? What is the concrete
programme for increasing production in the
dry arcas? Are Government going to get &
kind of division of the country such that dry
arcas will have lower and lower agricultural
incomes while the irrigated areas and the
rain-fed areas will have larger and larger
agricultural incomes? Then, on the top of
that, what is the price policy that they are
going to adopt?

I was just taking a look at the figures in
regard to the stocks. We started this year
with a stock, I am told, on 1st March, of 7.4
million tonnes in the Government godowns.
We may release 1.8 million tonnes in April
and May. That will give us 5.6 million
tonnes as the available storage space, cven
if we take out the 1.8 million tonnes We
are proposing to procure 6.5 million tonnes
of wheat. As you know, this wheat 1s to be
procured in about six weeks' time. You
cannot wait till the monsoon to procure it,
The wheat has to be procured between the
end of April and the end of May, or between
the middle of April and the end of May,
which means we have a storage capacity of
over 8.1 million tonnes, and we shall bave
a strain on the storage capacity to the cxient
of 12 milllon tonnes; even if we increase the
storage capacity by about a million tonnes
or 80, we shall still need about three to four
million tonnes storage capacity, which would
mean that the grains would be left jn the open
or stored in the open; it is no use blaming the
railways for it. Where will the railways take
it? So, it seems to me that thls again isa
point on which the ceuntry would like to
hear from the hon, Minister when he repliey
what concrete storage measures they proposp
to take to deal with this enormous addition
that is going to be made on the storage
demand, as sooni as the wheat procurement
sasson starts and gots into full swing.

I do not think that I should take advans’
tage of your geoerosity, Finally, there fs
one other very important poiat that I would
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like to mention. 1T have the feeling that as
production grows, the distribution is coming
down: in the case of wheat, for example, it
has come down. We shall have at the end
of 1972, probably a wheat stock of about §
to 6 million tonnes, and there is no doubt
that wheat production is going to grow., 1
must pay my fullest tribute to the Indian
scientists, the Indian factory workers and the
Indian peasants and also to the Government
of India for the way in which they have
been able to increase production. But if we
are going to buy it, then the question of
prices comes in. T think that it is going to
be extended to other crops. We had once
the minimum price. Still, there is a theore-
tical minimum price for paddy, a theoretical
minimum price for jowar, bajra and so on.
But in the case of wheat, the minimum price
has been merged into the procurement price;
I quite understand it because I am told that
it is very difficult to distinguish between the
procurement price and the minimum price,
because the rich farmers are getting more by
getting a higher procurement price, while the
poor fellows are left in the lurch and they
will have to get only the minimum price,
But if Government are going to make the
procurement price the minimum price, I
would like to ask the hon. Minister to tell
the House the economics of what the differ-
ence between the procurement price and the
minimum price is. If circumstances have
made it necessary for us to equate the
procurement price with the minimum price,
what are the principles that he proposes to
apply? I think it is very important to know
it because procurement price becoming the
minimum price means that we shall buy any
quantity offered of the commodity at the parti-
cular price, and we have got to store it and we
have got to sell it; and if wo cannot sell it
through the distribution system, what shall weo
do? Are we going to export it? We all know
that we cannot export our agricultural food
products except at heavy subsidies. Are we
Boing to use it in the rural works programme?
Are we going to moke use of it in creating
rural employment, in the nutrition programme
and 80 on. Very good, if it happens. But
i: mesns a tremendous amount of expendi-
ure,

. Before { sit down, I would say that &
Dew situation has arisen in India’s agricul-
. tural economy.
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get into the stage of the US. We know
that the US has got no public distribution
system of wheat. In fact, they tried in the
thirties under the Stamp method, to make
people consume more wheat. But in  spite
of all such attempts, they found they had
large surpluses of wheat, Then there was
the PL-480 programme., Are we going to
have a PL--480 programme? Who is going
to pay? It woold be wonderful if we had
such a programme, but where is the meny
to come from? At this momentif 1 may be
parochial for a8 moment--Mysore is having
tremendous difficulty in trying to induce the
Centre to give them what they lost by the
Finance Commissions’s award But the
Centre say they have got no money. Here
we are spending Rs. 30 crores this year. 1
suggest if we do not take an integrated look
at the whole thing, the subidy may rise from
Rs. 130 crores to Rs. 200 crores, Rs. 300
crores or Rs. 400 crores within a not imme-
asurable distance of time, quite apart from
storage and other problems.

I would, therefore, ask the Ministry to
ask the Agricultural Prices Commission not
only to produce a report on khariff grain
prices, cotton prices, or jute prices or wheat
prices, but to produce a special report taking
all the prices together, what will be the
relative price-, what should be the commodity
pattern, what is going to be happen if there
is a distribution system, how much the
Government should procure, what should
they do with what they procure All these
are queotions which did not emerge earlier,
But they have emerged now as the very
result of the success which the Minister has
quite s» rightly lauded of the agricultural
policy of the Government of India. I hope
and trust that the Government will act in
time, take up these problems and try to find
some answers for them beforz they themse.
Ives are faced with even more difficulties
than they faced when we were having the
problem of shortage,

In this coanection. 1 must say that the
Government’s very hasty rejection, after all
the build-up givea earlier, of the recommen-
dations of the Agricultural Prices Commi-
ssion, is not & good pointer. It is surpris-
ing how suddenly they came to accept the
consensus of the Chief Ministers-mening

1 do not think we should thercby, I suppose, the three Chief Ministers
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concerned, This does not give me encourage-
ment that Government has yet mustered up
sufficient courage to deal with all the aspects
of the problems with which we are going to
be faced as a result of what I call the
success of the new agricultural stratogy.

SHRI. M. SATYANARYAN RAO
(Karimnagar) : [ wanted to raise the same
points which Dr. Rao was raising here,

Recently, we had been to so many
places thanks to the courtesy of Shri Shinde
who provided all the facilities for some
members to visit all the research centres.
We have seen what is the green revolution
Therefore, I really salute the farmers, scien-
tists and engineers responsible for this.

SHRI K. SURYANARAYANA (Eluru)
Agricultural labourers also.

SHRI M. SATYANARAYAN RAO :
They are also included in farmers.

While 1 am happy, 1 am also uuhappy.
Thereason is that only Punjab, Haryana,
West UP and some other arcas are develop-
ing whereas other regions are being neg-
lected I do not say they are intentionally
neglected, but they are being neglected.
When 1 visited those developed arecas, I saw
not only big farmers but even medium and
small farmers having tractors. I want to
see such a state of affairs in the whole
country, If that happens, I will be the
happiest person

I do not know why the southern reason
is being neglected. Dr. Rao has pleaded
for the rice-cating areas. We have achieved
self-sufliciently in wheat production, but
what about rice production? Why
have we not done so, although more 50 per-
cent of our countrymen cat rice. But even
then, why it is neglected, I do not not know,
I want a categorical aomswer from the
Ministery about this matter.

We speak about the green revolution.
Itis not sufficient; let us have a white
revolution also. I have seen with my own
eyes ; there is a dairy from research centre.
We must develop all this. Not only should
we develop dairying, but also fisheries and
horticulture. Vegstables are necessary and
fishery development is also necessary.” Fish
is an importast food.
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Moreover, 1 have aiready told Mr. Shinde
that we are neglecting forestry, Although
we have got a rich forest land, we are neglec-
ting it. Forests are very essential for the
development of the country. Of course,
we have achieved remarkale results in, the
production of foodgrains. But forests should
also be taken into consideration whenever
we formulate our policy.

About cotton also, it is being improved
in the southern region also, particularly in
Andhra Pradesh I have not seen in other
parts, but in Andhra Pradesh. the Agri-
cultural Department is now cacouraging the
production of cotton also Further, I suggest
that some research centres must be set up in
Southern India also ; not only in Andhra
Pradesh but in other regions also.

May I draw the attention of the hoa.
Minister to the rescarch centres that are set
up in Punjab Haryana”and Uttar Pradesh ?
I want to koow why such centres are not
set up in the southern region also. If the
farmers want to get any traming from
such centres and gain experience they have
to come all the way from the south, travel
1,000 or 1,500 miles, to the north. It is not
possible for any farmer to come like that,
They have to know what is happening in rela-
tion to the research and what methods should
be adopted. Farmers are also working in the
southern regions and they are also interesied
in this and they are also very progressive
farmers. In view of this, theso research
centres should be established in the south
also.

When I visited Karnal recently, I sugges-
ted 1o the Director. and he said that they
are also doing that I wish to draw the
attention of the Minister also to this aspect,
and take into consideration this aspect
particularly, namely, opening of resoarch
cenfres in the southern reglon also. It
should not only be done in northern India;
may be you have got facilities here.

One other aspect is this. About agri-
culture, we have achieved sclf-sufficiency,
and you are doing everything. I congratu-
late the Ministery of Agriculture as well as
its officers, everybody 1 will have to app-
reciate their enthusiasm. They are working
ndt only as workers but are working with
cothustasm with the fecling that this is
our nation and we should preduct more,
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With such entusiasm they are working. We
must congratulate them all, and ] should think
that this house should extend its congratu-
lation to the Ministry and all its depart-
ments.

I now come to the Telengana region
You may say that whenever 1 speak I always
come to that point only. But as you know,
ftisa neglected arca and so it deserves
your attention. N

SHRI ANNASAHEB P. SHINDE : We
are friends of Telengana.

SHRI M. SATYANARAYAN RAO:
You are our friend, but even then, you must
give more consideration to that region. It is
most neglected not only from that point of
view of agriculture but from every point of
view, whether industry or any other thing.
So, please have some consideration for my
region also.

Lastly—I do not want to take up much
time of the house and because most of my
points have been covered by my predecess-
ors—1 want to emphasiss only one point,
and that is, the regional imbalaoces should
go. For that, please tell us what steps you
are going to take.
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IP® varew & afivg agadw far @,
afeT oY quR N G A OF qwE

fore gigery e WY org et smowr
TArAT ITHY W< Fadw ear 2, wEF QAT
7 Nfsae? fram dedg wae §
qze ard o Ay ¥ o frera Y wr
st wifs g WY ¢, ag gEar ¥ W) W=
o |

gt fraral &1 aeaifear & € aw
wifad | ggwifmr odiwa feardl &
favre ¥ for &, afvm & wg awan
T gAY sRai & oaerd A &, b
# guTady & vy § w7 awar g 6
garR agi % g1 fear AT F§ agraar
ford, aie $1€ worl frw aderc § IR
qar ot aff ¢, afem gAY woEr AW
forar wuT & | sraew gAY ¥ W EA-
W ¥ €@ SEIe gaer ey fear §, ol
W19 ST FIF F1 ATGH! qaT AN ATGAT
fis framt WY fig @ac ger T {1

& oeRY & arq & g A &7 AAGA
AT g 91 ga uran A fawg & @
andga wear g fmoarg AT gwE 0T
57§ o fews 7 grag 7 e ®
fasr & &%

ot facsity wr (wgear) : awwfa
wgieg, wgi # sfy e & sqargdar
g, 7gt wed 2w & fearal s @ ewaan
Far g, Fasdiy ad Y faaw feafe & ame-
= W a9 Al Jarar w3k fewarg
O EQIET & WA g9 qErE €Y
feafe & aff @1 afew am @ K ov
el s it @ dwwT W am
arwfae 397 w1gar g fwad srada wiw
feam, weaw af & fisar sie qage
gAY AR ar @

aamefr Agkaw, gr W ane Y ad
g atx oY feufa war & 7 gunt simek ¥
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firwr WYX 1w wft &, w00 o ¥ fagre F, @vewc & ogi ¥ wiaww g,

oty g fis fearm ) aug o &t faaar
afgy 1 ¥fsa Qar e 3 ? foma W
&3 §9T 9T &% 7@ Fraar, w0 § Wy
ARTPORE oA g @
Tt gt st § fF wigw afiwear @ f
gure & gy g & S A § A W
W ¥ W qurEAE GE w9 F AN
P—eh 8y R W !

wmPAaTE? w3 AW F AWR
Ft W1 & & agt fymar @ a1 o gt
g9aTE: wfta wgwR & arg faxd @ w1
S AAT 7¥AT § W) A WIFHIX FAFV
ardt wwm w7 ¥ ST wwr wAT 1 Ag
T F gAY AF) AFAT, IF IHA
AN dqw 7 woft fraa A awdt ) g
A% 7 9T %99 4417 @9 &1 @) 8,
% 9 ¥ fanrd 2t &, aga) A a1y
Yt ar ¥ srraggw 9 TEar § Ay I
wW T8 faad wFarn, a7 9z fod) =wgraa
gf-Arft & agi wiar & | 99 A7 AR
39T Fgar § fr smT gw Ao www N
ZAR g1y ww AT gAY 3, W WU
¥ a7¥, @ & gAA) O g W W]
qar aragr wear ogar &1 & g qars;
fis ot qrz 40 §9% 7y F awawar g, T
I wgrwA & F1q AN AR & WA 1S
Go §IT 20 Go WA ¥ YwAT quar § | &
quaT gy vt axg ¥ feara g2
w¥ @} @ wr woht wwoE w7
WIT oy FAA greer qEe Wkt gl
# wigar g 1@ AT AMET FT AW A
Wl s § gaw of fda & Sawr
e Y W gwg qT AR qar Fay—
W avg #F feafir Jar gt wefge

8w ag & b a gk ag

qftrar @t wgear ¥ 3 ara § srowy
T wrge g fe agt & w07 80 wfa-
wa framl & da wx 9% § 1w ran
& qrg &9 @z & fau dar A § AR
qarwg ¥ fea A afr g § | W am
# ot wrgwr g f s AH Ard
oAt | qar ag & g feafy asgandt
wiad @R A gea @H A
FTN AMGE | a9 §f &7 g AT &
gxe< o7 famba Y fwar srar wfegd
wa st yfw F @ w1 faafw @ wr
¢, =@ qFT oA frardl ¥ ara @i Q@
¢ ax A feaiT wreftg q=r9@ game &7
fvzT vt ¥ AT 98 AT ¥ Iaw) AST
WY war ®3% 7 qafad goa & aw oy
g arax & §xed w0 Fawfa fear anar
w1fgd W\ ag fraral ) qafea @rer &
mgar fear wrAr Sfge @ifs fears
Iqq "ot AN FT @¥ ) fge o
et wOieaT ¥ Fgd & gu osaw
faa sdza-ax fagr ar fafasl & qia
afea saf 1§ grarf 2 Q & 2
¥ 2R A ¥ fag @ @ @@
SaEdr #T 3% § Wil 999 Ok
wgafa faedt sofgd

o 719 § | 82 @ vy gtare
off Ty oA wrfee | war stfr afrar fret
@ ¥ ar o gt Frdrdt ag g gfir-
Al 3§ ol ok gy siwl ¥ gfadear
frek & arg wogd & St vy R @
sty | gaferd efter sl # wwaadt vt
& arfr wrfgd foe A @R oomd
Pt fear omr wifegd farsr sqam
we wugl & O @ ¥ ¥ fearar @k
Wi wgT W F gl w1 oWy v oWy
¥4 §C ¥ sqwear it wifigy 1



219 D. G. Min

wwrafr s : are guTey Mfag

o frdotw iy : oy @ gk gt
af qeey ¥ arge F fewrk A
qh gfeer svwew wf @ & ¢
gt Agx N eoqear § W, WA
93 G Y gAY agf frw qr@T | QF W9
gt ¥ ma §—dwew B gER v P
ar & §1— f fagre & wea A gfgar
fordr ¥ aiw AT w7 qoow wF AT I
fipar & foradt ¥g WY, ) &Y woy & Afw
@ wrar § wix ged faarf # gfsn
s g W ag Ao arw mg ke
Ry Afar #Y o aft aw feorelt 7t

arft &1 @ swrcdr feafs wgt 9%
& oo (sqwamr) et
uw Wt agt wwd an § ) et

arz #1 aw a¥ wger ¥ g § Afew
guk geftqrs Y AT <A it fear
14T | aufy gark agh fagre ¥ ww W
g sarer win § fe gwat et ag
2y ar < & 1 & st e & g T
fis @ #1 qiY swaear g T QAT wrfgy
farzdt are s ¥ 759, @ fagre
A & o gy far It qgaE &
st faar srsrd % vamfie ww &
wivr % qfcqw €1 aTe W @R AT
qifgg 1 fag ot onw ot wfgd ik
<u¥ wiw fy faar vwTafas @@
s gifesres g1 we ff gd W
qr weder Wiz & gAw W o g
frrererr wifgd |

awafe wovew : wTa qETeT W |
ww o< ¥ garss aft sear

ot fartolte w5 : Qe sorgrfos T
araw qarr wrgar § fe agee e .
ager sy ot § vt wdy wenewer off forely
g 1 wra o § fis e o aogiy ¥ fegre
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WT T 3 A Y war ol IR and.
W AT arg< ¥ ot dtw A w0 ey o
wg g Ao A qr @t ¥ ga el
WY il & vk Awe, Afew gae g
Wt § ? qu avg w1 afwewie @ fear
agr o fir 15 Fama aw Oar afgy o
afe ag aor war femsas ar ol ¥
1% 39 ang g% aft @A & agw T
& &% oY, forawr wedftar ag gam  fs g
§4 g aarz gt war IfwT AT & fFTw
TUETFAT 937 GOT ] | Ma: FCHTT GAH
wiw 7Y f§ Yar ¥4 gwn ? gafag afc-
feafs % g gt ox rmag & i A
WTTEwAT g SHte Midar fear sar
Lyl

W TR & W ¥ qroeY searg 2T
g

st Trw wgTw otd ;o o argw ww
R AW T A IFPT wE ad w0
N el aarAr w1 PR A e
wfed | & Tz qar g i this must not be
exported, It does not matter if we earn a

little less of foreign exchange. This export of
Bananas and mangoes should be banned.

SHRI S. B. PATIL ( Bagalkot ) : Mr,
Chairman, I am very thankful to you for
having given me and apportunity to spesk
in this sugust House on the Demands for
Grants relating to the Ministry of Agricultare.
1 will confine my speech to only a few im-
portant poiots like prices of foodgrains,
procurement price, glut in the cotton market
and land reforms. Because of the limited
time at my disposal, I will not be able to
touch other important points.

Only a little earlier 1 was reading in the
library an article on the cost of cpltivation
studied by the various universities. Tho
Research Director of the Mysore University
has quoted some very important Tigures
there. A study was made of the cost of culti-
vation in various regions of Mysore and the
cost of cultivation comes to Rs. B0O per acro
The sverage yild comey to 12 quistals, The
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market price for wheat in Mysore is Rs. 88
per quintal So, for 12 quintals it comes to
Rs, 1,056. The procurement price fixed for
the current season is Rs. 76 and at that rate
it comes to Rs. 912, So, after deducting
the cost of cultivation, the farmer will get
only Re, 112 or 120, It is not fair or rea-
sonable, The procurement price fixed at pre-
sent is nota tall remunerative. Therefore,
the agricultural prices Commition has to go
into this matter, take into considerassion all
factors and fix aremunerative price.

The Punjab University scientists have
also studied this problem in Harayna Accor-
ding to them, in the case of irrigated areas
the income was as high as Rs. 984 per acre
from wheat whereas the expenditure per
acre came to Rs. €36, Therefore, I would
submit that the prices fixed by the govern-
meat should be remunerative to the farmers,

According to the Food Corporation of
India, if we study the details of thc econo-
mic cost of it, procurement of indigenous
wheat is Rs. 76 a quintal; procurement
charges come to Rs. 11/02; and storage,
movemen: and distribution charges come to
Rs. 6/94. The total economic cost of pro-
curement, excluding carrying charges to the
buffer stock, comes to Rs. 93/96. 1 we add
to this the carrying chirges of the buffer
stock, which are Rs. 7/94, it comes 1o
Rs. 101/90. The overhead cost for the FCl
is about Rs. 25/90

The FCI is selling it to the State Govern-
ments at the rate of Rs. 78 a quintal, even
though it costs them Rs, 101/90 including
the cost of buffer stock. So, the Govern-
ment of India is subsidising at the rate of
Rs. 26 a quintal of wheat. The wheat grow-
ers are getting a subsidy at the rate of Rs. i5
or Rs. 26 a quintal but rice, jowar and
oilseeds growers are not getting even a siogle
paisa from the Government as subsidy.

If we look at the economic cost of rice,
we find that the Food Corporation is pur-
chasing rice at the rate of Rs. 74 to Rs. 9
a quintal, the issue price to the State Govern-
ments is Rs, 100 to Rs. 128 and the retail
price to the consumer is Rs. 112 to Rs. 140
The procurement price of jowar is Rs. 55;
the issue price is Rs. 72 and the retail price
to the consumer is Rs. 79 to Re. 80. The
rice and jowar growing area people are not
at all getting a single paisa from this Goyern-
msat g8 subsidy,
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Regarding the cotton glut, cotton is an
important commodity and is declared as an
essential commodity in the country, but it
is persistently subjected to the unimagina-
tive Government controls on its production,
distribution, consumption, price, storage and
advances, Each and every form of Govern-
ment control has failed to produce the de-
sired results. Ultimately, the sufferes have
been the innocent growers and he poor
consumers. All the cotton is rotting in the
market shops of Mysore, Gujrat and various
places, Therefore, 1 request that something
should be done by the Government immedi-

ately to clear off all the stocks which are
there.

Then, talks have been made about
landreforms in  the country for the
last many years but nothing has been
done by this Government and any State
Government The Central Land Referms
Committee has recommended a ceiling of 10
to 18 acres but I am sorry to say that the
landlords have already transferred their lands
to their relatives in one form or the other.
Therefore I request the Government that at
least the Central Government should direct
the State Governments to pass important
laws like land reform laws.

m

Finally, regarding exemptions. The
recent Chief Ministers’ Conference exemptod
plantations from the ceiling. Why should
plantations get preference over mechanised
or any other farms ?

With these words. I support the De-
mands.

st Trw WA (21%) : waafy wga,
sfy dwem & aEE ) qi g &
arax & faq wer gam g1 Fwr Twamt
¥ wft Agd wW® wary &7 G
wré §, ¥ wuEI T AT o g &
IR TGA-TGA AT AT WATEAT § |

arqaTq o g fisar §, O wwgew
gree v o § SR ¥ o ¥ sy
wrgat § e Ay <} v ager omrar agai
g ¥ & @ ofusawe fovrdile & o
sarar qrard warg ge g X s aw Ay
frgri B SR QA Y AN W@
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IIH qAT FT 37 w7 @ § 1 I aw
ara # falw ey wrmr wifgd o e
W A X frAma v wearg 5
dEgee wIEE ¥ wiza #), ) qogd wQ
£ R faad qre qodt gt 78 § o
T Wt §8 fear oy, g o e d
AT | o A ¥ gl w@ § ey
ERE A aga v gAY § ) wa whr R
IE ¥ Ragdr A1 quifay § @ s
wwgd A1 it @ N, fF FW w@Ey
AEmER Y AfeT ¥ A ey wge
§ 9 9a-fed woge & oW A
IEIT FT W AE orar § gk Are
sfgm wagd 1 TR A awe ¥ w9
wré Syar 78 O 1 S R wghew
AT R A F A9 qww ¥ fF qE Q@
QAT ag I 7R @ FF gT Az W\t
TAT ATFATT w9 fad | § g qra
argar g fr s wz w17 w7, a1 W
RUFT & ¥ O) WA A F A AT
WE R, ®F q9AT TG weT I AT §,
wafy Ay @ FAArd §, gAw
#1929 &Y F1g¥Y qar ST e e qrw
&Y 9ot W@ qaeaTg fawd g0 ¥ @
Aag § A geard Wy A8 w EwF § W
AMAT FFT &Y THANGT FT GAFT QIAAT
T qgd@ @1 afer ¥ wage faaw
sqrar G foedy § o wrearY ¥ ey
s § ¥ gETTw a7 SR A wT I
Art w7 AF § 1 @ ared day i
g i o ¥ &7 & rogT § oo ¥H
a1 oy oy AR Tl v K vgw
g s Sfug gzt ¥ sTEm qT
AT AT | §F WO A A O agw o
frd & o of dyggee wrec & W §,
g fafored & o el fgr orrar wifign
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#ft s ot ar gen g S &
qw R 9x TwEeAT™ € A WAt
argar § 5 g ox duger W &
gg @1 N frgd W gg w8t A
N FhF gt 0f § gy ot sfa-
T WA 9 s gy gfv agwErd
afafodt & wrac v AN FE

wHitd ot & o A ot oft § AR
FORTT & qTH § AT AT $3
W gy L wwry & forg ar egwde W
¥ & fg = anfe s apfaad @ & af
¥ fa ot 9T ¥ 9F gu & 7Er W
acara S @ aidt § o gvw @ o §
Wi s A Qe § A gy g I
@t & 1 ITHT qF drac Fgr wgEr § W%
g Wy e gty Ay Ay EX
Rq ¥ T JuT wewd e @y §)
UYVEIT | gEa §6 O RN AT A
Rt wf g e goeh agfen
gaF! wedl avg & ary g )

o ag @ A 5 ag o dages
T2 & SR B oY wilT gEre o Wi ag
&, s feafa war § 7 gwre q@e #few
A ww @ § geaR W w
T o Al ol § Y A @
Ao’ orw R ol
Y ¥ W o o @y v ¥ agl 8T

gsd § | &9 ST A AT FT @A w4rEr
wifgd

FTFTT & qTE wrE) OFT wdw Q|
it g€ & war o< e At § dfeer o
e feodie & witw § @ AR
®Y agt wmar oy gwar § Wk ag ool
e @ oy gedt § At 99 e A q@
& Yaudy g0 o1 gg gw frew
s §
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o w2 v §, 97 I% qg 9TeIC
ot a% ag'w agiart § | TR N A=
s & fag @ fedt ot oeeft @ @RR-
aRt A oAy § o wear & fe X
TH ) DA oy gr § e &
Wil #) wsft & ard, awf ¥ gEN MNaA

a wrEh o agh 7@ wrdn, fey aoee
St WIg WX

wamafa wiew : AT X AW
aaTeE FT |

s TrawaT - garfy s, § s
gt frre stTgam

warafa watew : gt 1 iy sefeglg

SHRI MD, JAMILURRHMAN (Kishan®
gan)) : I fully support the Demands for
Grants of the Ministry of Agriculture. 1
would, however, like to make a few points.

Mr. Chairman, you are fully aware of
the fact that Bihar has got 86 per ceat of
is people on agriculture. Most of the
farmers are small farmers, small land-holders
and that too with a large number of frag-
mentations of holdings. Therefore, I would
Suggest of the Ministry that the scheme of
consolidation of holdings should be taken up
at once. A direction should be given to
the State Government that these progrivmmes
should be finished within a period of two
years,

Secondly, irrigation facilities in the State
of Bihar are available only to 30 per cent of
the cultivated area. The Kosi Canal scheme
has failed ; it has not been able to meet all
the demands of the people ; it has not been
successful. There is no land leveling scheme
m the area, Therefors, the irrigation water
is not at all accessible to the felds There
is not sufficlent boring in the States of Bihar
and that noeds the attention of the
I may mention here in
of the boring scheme, there has bee
of electricity. . That should be met,
problem is water-logging in thd
Eight to ten per cent
under water and cash crops
sugarcane fail every year

E

i
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for antl-waterlogging so that the kisans may
be benefited.

In the district of Purnea, there is one
unit of this ministry, the Farmers' Develo-
ment Agency. But I would say, Sir, that
this agency is a dead agency ; it is practically
doing nothing. An expert of the Agric-
culture Department should be placed as
the head of the agency so that the work may
be fecelitated.

So far as the question of fertilisers is
concerned, Bihar State is the Worst sufferer.
Whereas the demands of Bihar State arc
about 2 lakh tonnes, only 41,000 tonnes are
supplied by the Ceatral Government. This
is rather a step-motherly treatment. The
demand for higher allotments should be met.

I would also like to draw the atteation
of the Governnment through you, Sir that,
though the Sindri Fertiliser Corporation of
India lies in my State, it has not been able
to mect the demands of my State. For the
year 1972-73, our State requires 2 lakk
tonnes of Ammoniem sulphate. I hope the
the Government of India will meot this
demand.

Take also, for instance, tractors. Our
State neods about 55,000 tractors, but the
Government of India has alloted only 2,5000
tractors.  This allotment 1s quite insufficlent
to mect the demands of the day.

Thirdly for the land-levelling scheme,
my State requises 550 tractors, but nothing
has been done with regard to my State,

The Bihar State Agro-Industries Develope
ment Corporation has applied for & licenc-
for the manufacture of & small tractor with
Japanese collaboration and that scheme Is
still peading and no licsnce has been granted
though the application was made in 1971.

Sir, last but not the least, the crash
progrgmme should be taken up with a crash
speed and spirit but nothing tangible has
been done. The Central Government should
insist on the State Governmeat to take up the
crash programme immediately with crash
spoed. ‘

There is one wing in the Mindatry, namely,
the Natiopal Agrioulr! Co-opeeativy mackp
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ing Feberation which was supposed to be the
friend, philospher and guide of the Agri-
cultuas! Co-operative Marketing units. the
functioning of this particular agency is
quite the contrary. This agency ib
ot at all helping the State. It has become
only an export body and is mot at all
saving tte poor kisans from the exploitation
of the Aratdars, the middlemen profiteers
and the money-lenders.

There is one Ofgan- sKurukshetra® of
this Ministry. It is published in Hindi and
English only. I supgest that it should be
published in Urdu alsa for the benefit of
the Urdu-speaking people of Punjab,
Haryana, Delhi, Up and Bihar so that the
poor kisans could be benefited out of that.

To sum up the consolidation of holdings
scheme should be taken up immediately,

The land-levelling scheme should be
taken up on & war footing.

The boring scheme should also be taken
up in the right carnest in North Bihar.
Blectricity should be provided immediately
for boring schemes for the State of Bihar and
a time limit should be fixed for completion
of anti-water logging schemes so that the
kisans may be benefited out of that.

The minor irrigation schemes should be
taken up in Bihar on a war footing. The
demund of my State of Bihar with regard
to fertilisers should be met immediately.
There should be no step-motherly treatment

in this regard.

So far as the question of tractors is con-
cerned, I have already submitted,

Last but not the least, there should be
an insurance for cattle and crop for the
entire kisans of India and there should be
a ceiling on urban and rural property

equally

Thank you, Sir.

MR. CHAIRMAN ; Shri Rao Birender
Sinsh. -

SHRI BIRENDER SINGH RAO
(Mahendrigarh) : How many minntes haye
Jpot ?

APRIL 19, 1972

of Agriculture 228

MR. CHAIRMAN : Five minutes.

SHRI BIRENDER SINGH RAO:
Five minutes Is too short, Itis all and
one-sided debate. Since morning, three
Ministers have participated in this Debate
and the fourth one also would speak.

MR. CHAIRMAN : 1 should not have
given you the opportunity because one man
has taken all the time that was allotted to
your party, but I am giving you time because
you are an agriculturist and you take keen
interest in agriculture. Please avail of this
opportunity.

SHRI BIRENDER SINGH RAO:
Itis quite in the fitness of their scheme,
Agriculture has been destroyed and Agricul-
turists could not raise their voice here.

Sir, you have asked five members from
the Treasury Benches to speak consecutively
at the fag end of the debate...

MR. CHAIRMAN : Of course, because
their number is greater.

SHRI BIRENDER SINGH RAO : Mr.
Chairman, all I can say in the short time at
my disposal is that agriculture in India has
been destroyed and the statement, a few days
ago in this House, by the hon. Minister can
be said to be the requiem on agriculture there
could not be a fliter person than our vene-
rable Shri Ahmed to read the Fareha on the
death of the peasantry in India.

The bold peasantry, pride of this country,
is being murdered. My class of agricultur-
ists, the farmers, are the only class who are
not allowed to give opinion the subject. It
is always somebody else but a farmer who is
an expert on agriculture. There is much
talk about the green revolution. But, I
don't sec any groen revolution. It is only

these policies of the Government are contl-
pursued by them " in a fadistic
, those who live in
pot throw stomes at

i
g
4
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Within the short time at my disposal, I
would like to put certain questions for the
hon Minister to answer so that his reply
may sct at rest our fears and our suspicions,

Is it afact or not that sugar is being
sold in the market today at Rs. 4 per kilo-
gram in the country? This sugar is any-
thing but sugar. Is it not a fact that wheat
is not available for less than Rs. 125 per
quintal in the market today ? It is wheat
not fit for human consumption. 1Is this
the way of self-sufficiency 7 Are you satis-
fied with it? Have we sufficient water
resources. and even fertilisers 7 Are there
not recurring famines 7 Just as we are in
sight of self sufficiency in food production,
thev are trying to go back to shortage and
bunger instead of consolidating the condi-
tions.

What do the developed countries do ?
The developed countries want to support
their farmers by insuring incentive prices.
Developed countries want to support their
agriculturists to become prosperous. If
there is excess production and it is feared
that prices will go down, millions upon
millions of tonnes of foodgrains are dumped
into the sea. That is what is happening in
the USA. That is what is happening in
Casada, Farmers are asked to destroy their
crops; they are paid compensation. But
here, prices of foodgrains are fixed without
considering the cost production, Far-
mers have no voice in the fixation of prices
of their produce—wheat, maize, cotton or
sugarcane,

They have lasnched land reforms ina
big way 1 would like to know whether
they have collected aay data on agriculture
in India before taking this plunge in the
dark abyss. If they really want to bring
land reforms, why could they not wait for
the report of the Agriculture Commismion
which they have set up? Then what is
the use of the Agriculture Commission ?
They did not even waat to coasult the
Membery of Parlisment before the ponounce-
ment was made after the Chisl Ministors’
Conference, There is & Consaltative Com-
mittee of Pariiament for the Ministty of
A griculture, But nothing was ever brought
before this Comsultative Committeo of Par-
jlameat. Is that wot § diaporpecs to thie
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House ? Is that not ignoring the represent-
atives of the people ?

I only want to ask them whether they
have taken all the implications into consi-
deration, when they say they are going to
dovelop rural society, to give it the prope-
rity that they promised. They want to raise
their standard of living. Will the children
of the farmers be able to get education and
employment within this ceiling of 10 to 18
standard acres ? Will there not be rush to
the towns where rate of population growth
is already double ? Have they assessed
what the incidence of rural indebtedness
today is 7 Have they assessed what will be
the net income of the farmers, the net profit
of the farmers, within this ceiling ? Have
they thought out what should be the cushion
of extra acreage against natural calamities
in this poor country where hardly one crope
out of every four is a good crop, and thres
crops foil Do they know how much land
is going out of use every year due to erosion,
water-logging, salinity and urbanisation ?
Have they also considered what will happen
to the village community if there are no
pastures 7 They are not giving any exemp-
tion for pastures, What will happen to
their commitment in the Coustitution for
developmeant of animal husbandry 7 With
the lowering of the ceiling, would they not
need more bullocks ? What would happen
to the fuel problem in the countryside ?
The fuelwood today costs anything from Rs,
5to7a maund., and that is the oaly fuel
available to the farmer and the poor Hari-
jans, They do dot get any gas cylinders in
their villages, Where will they get their fuel
from if there are no woods on common-
lands. Have they ever thought what will
happen to over Rs. 100D crores which they
bave already speat on idation of land
holdings 7 When laad is golag to be fur-
ther fragmented, what will happen ? Will
there again be another attompt at consolida-
tion as was suggested by an hon. Members,
with Rs. 2000 crores more to be speat. And
after & year a furthor lowering of the ceilings
whon dry lands get developed

Have they ever thought how they will
stop the increasiag desert without tree belts ?
Have they aiso thought of how much money
they aro speading on afforestation ? And
on the other hand they are going to clear
all the forests for intensive cultivation
through sl hoidiogs,
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I would like a full discussion on the
statement of the hon. Minister on land re-
forms and the policy beiog pursued by
Government, There are certain things which
I would like to mention briefly. 1 ses also
some sase of invidious descrimination. Even
in the statement which wa: read out only
the other day, they have thought of exemp-
tions for tea and coffee estates. Is it be-
cause the tea and coffce-growers are poor
farmers ? Or is it because the tea and
coffee plantation workers do not waat a
share in the profits ? Or is it because these
tea and coffec estates have been purchased
from the Britishers who had left, by big
influential industrialists and businessmen ?
Or is it because many of the managers
getting fat pay are sons and relations of
Ministers and by officers 7 I can give names
also but it would not look nice to do so.
Let me kdow if the hon. Minister can say
anything about this ?

There is one thing more, and that is
about land for industries, Land for indust-
ries is being exempted. In medieval India,
the great Moghul Emperor Shah Jahan was
content with only 117 acres for his Red Fort,
He thought that it was sufficient land. The
great Emperor also thought that 10 acres
were sufficient for the mausolenm of Mumtaz
Maha! and himself, and the world famous
Taj Mahal was built only on 10 acres. But
these industrialists are building their empires
on land which is being exempted. Even a
small indnstrialist does not want less than
300 or 400 aeres of land, the required land of
poor farmers and for no price; yet they are
being exempted. Is this the way to remove
disparities 7 Are we really thinking of
removing poverty in this country ? Have
we ever thought vof celling on urban in-
comes 7 For this, was any conferent: ever
held of Chief Ministers by this Government
during the Inst one ycar 7 But two confe-
rences of Chief Ministsrs have been held
within the last one year only on land reforms.
I would like to know whether this is not an
encroachment on the rights of the Statés
and the people of the States. Is agficulture
not a State subject 7 Why is it not feft to
the State Assemblies and the Chief Minis-
ters 7 Why are they beat upoa runniag the
farmers who cannot pay even land révepue
todey, what to speak of sgricultursl imsome
tax

MR. CHAIRMAN : Now, fiy hes,
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Member should conclude,
Shri Ram Chandra Vikal.
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D, G. Min.

*SHRI J. M. GOWDER (Nilgirls) : Mr.
Chairman, Sir, I am thankful to you for
giving me an opportunity to say a few words
on the Demands for Grants of the Ministry
of Agriculture.

Sir, it has been universally acknowled-
ged that agricultural sector alone has achi-
eved the TV Plan target during the first two
years of the plan period. In fact, agricult-
ure has even exceeded the plan target. All
of us are duty bound to pay our humble
tribute to the energetic endeavours of our
agriculturists in playing this vital role in
the economic growth of the country.

I request you not to misconstrue what
1 am going to say and also not to consider
me as the prophet of doom. Itis always
good to be a little bit restrained in our jubi-
lation and it is also good not to sloat our
success in agriculture, We will be wise to
remember that in  1965-66 the country faced
an unprecedented drought situation and
spectre of famine loomed large over the
entire population. We ran helter skelter to
fetch foodgrains from all carners of the
world, 1T refer to this bocause Indian agri-
cultural is primarily dependent on monseon,
In 1965-66 the monsoon falled us in a big
way and the food production took a nose-
dive,

1 am stroagly of the view that in order
to reduce the impact of the failure of mon-
800n on agriculture we should make gigantic
efforts in tapping our ground-water resour-
ces,  All the minor irrigation schemes which
are under implementation and which have
been formulated for implementation should
be taken up on & warfooting. In this con-
text, I would refer to the imperativa nece-

——

*Teh original specch was defivered in Tamil,
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ssity of linking Ganges with Cauvery. This
will ensure that our Green Revolution is just
not a temporary phenomenon. This scheme
should be expedited and completed before
we are overtaken by any sudden catastro-
phic drought,

1 would just like to emphdsise this fact
that our agriculturists cannot aflord (o conti-
nuously scan the skies for rain-bearing clouds.
Secondly, our hon. Minister, Shri Shine,
has categorically stated that we have put ad
end to PL 480 imports of foodgrains PL
480 foodgrains filled our begging bowl at
the time of 1565-66 drought. It will not be
there if unfortunately such a drought repeats
at any time in future

In this connection, I would like to make
another concrete suggestion It is high time
that the Ministry sets up a National Crop
Planning Board. This Board should be en-
trusted with the duty of formulating alter-
native cropping pattern to face such an even-
tuality. It is expected that the population
would reach the stupefying figure of 59 crores
before the next census. If the country is
threatened with a recurrence of 1965-66 dro-
ught in any year in future, inspite of our
achieving self-sufficiency in food-grains, in-
pite of the fact that we have reached the
level of peak production inspite of the fact
that we have built up a huge buffer stock,
we will be requiring 15 million tonnes to
tide over such a crisis. Who is going to be
the Good Samaritan then 7 Therefore, we
have to plan in advance beciuse of the fact
that monsoon is whimsical and it may let
s down any time. So we cannot wilfully
neglect the vital meed for prespective plann-
ing in the sphere of agriculture. The Nati-
onal Crop Planning Board should be consti-
tuted forthwith,

In the matter of foodgrins production,
the coopertative socicties play a vital role.
In the matwer of giving credit, storage, and
marketing. he cooperative societics have got
of be encouraged, In Tamil Nadu, the co-
operative movement in agricultural has
proved very useful and in fact the coopeca-
tive societics have been given all the earo-
uragement by the State Goverament of
Tamil Nadu. Though there might be some
deficiencics in the cooperative societies they
do not warrant wholesale condemnaton. In
fact, they sbould be given greater incentives
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and encovragement so that they can play
their due role in agriculture. I would even
suggost that other States can conveniently
emulate the example of cooperative move-
ment in agricalture in Tamil Nadu and the
support given by the Government there,

With these words, I conclude,

ot weht wranw ofg: gl
gty & frdaa wr wigar g fe ¥
frag g2 gETe N o Ffy  wgraed A
¢ wy wga Y Segd 1 gEwr ofam
7z & s & &) fear gad axgee & WX
T & SoT T &, R | W AN
Afr % o g afcads aff fear amer
aw % o guiT aff §f wwar § )

wgt % ofe g0 T W W
§, wett ow g% feardi o ofen e
fafwer adt foar orar &, feart @
Im ww aw I At git o,
awaw & aff aawar g fe fewm ®
o Scaren frwr QT | JeTET AW
Womw gl wEems ¥ qwd
wiw ey f awd ¢ 1

Foere ¥t e ¥ o Wit gw-adia
Fryar wr wwaafe arewT seqe v
qar §, 3ud ved ag feg v R gfw
wifr it iy % saf & goee & ot
& wrayy fre® @ a5l & v o o
W § I W W §
Wfisr T, T o wraw wii et
w I wer § AT Suw am-aw
s, w6 gadt arfger ol #r
oA R s E ) K AR ew §ay
areran wngar e ag aadt Ny % o
ar Yer wremigy o gegw  ofowt
v o 1 §, faad feam henfim
wheurd agwT dw o ad-sqaear #§ gwie
a7 oY e ufe 3 A wgAr A

APRIL 19, 1972

of Agriculture 240

wCud 1 g g frere ¥ ffee
wtel ¥ pfy a=fe wdwr Fww § WK
Sed rsy Re Mg

st e ¥ swartfey v A wgr
at h..-i.-

wwife aghew : AT aTer w9
wedfen v ¥ srdwft w7 forw & &%

e mwimroawm olda : grgEfas
frwra sdwet & arg gy frarr w1 are
e fezma & fac ov grf ara wdraw
fasrar w1 & IR g wraAT ARAT
g e xw faag § war wrdady @ A€ g,
arfr o QAT fwrei} & aredw fazrar
W A% W TER AT w8 A% |
T wry ¢t e Pewrl &) gl
g #Afer Smfer srafte o ar
& araft ?

gfe st & 3" Wk o= ) oy
wgee § Wi 7§ ST | @wre feart
® ¥ W Ifww WAy af e o @
b e O Aify & sTer SowmE
»Y gy O Y off § oK v ¥
sfr feardt & o S wedht o @ 4
@ oy ¥ st § B wft feafer aarsil
% feeg 0 a @ 1 s Feart w2 9
® wrre v e gorawr aff e,
oY ¥ wEge gt aie dw ot wrd-sqaent
ey ¥ gy Dagw @ F
q |

awrafer wgvew : & qraig geed &
g wigar g fn eweedfer sy ar
WO whdor & @ wd v arh g,
et cw gaw & aff Pear o
wifgg 1 vl geer g faew % WAt
ey ¥ § 1 & qgt 97 39 i or Faw

v § 0 ey gafew gl 4



21 D. G. Min. VAISAKHA §,
THE MINISTER OF AGRICULUREAT:
(SHRI F. A. AHMED)
30 members participatend the discussion
on the Demands of the Ministry of Agri-
culture, I am very thankful to them for
the very nice suggestions and views that
they have expressed in the oourse of: this
discussion. After all, we must realise that
agriculture represents that largost secotor of
our economy and, therefare, any change in
the economics of agricultures is likely to
have very profound implication on our
national life. It is true that a large number
of questions have been raised in the courss
of this discussion, but bon. Members will
agree that in the short time at my disposal
it will not be poasible for me to deal with
each and every one of the questions which
have been raised here. I should like only to
touch upon important aspects of the matter
which has been discussed in the House and
keep the other suggestions of the hon.
Members for study and taking action in jhe
Ministry.

1 am happy and very much sncouraged
by the appreciative speeches which the hon.
Members have made regarding the achieve-
ment which has been made by the Food and
Agriculture Departments of my Ministry.
There may be shortfalls here and there, but
the achievement is something about which
we have reasons to be proud. 1 am not one
who would like to take the eatire eredit for
the Ministry, and I woulds say that the
cultivators, the scientists who have found
out high-yielding varieties and also our
planners and our departments which have
been able to provi de the necessary
inputs to the cultivators, all deserve to
be congratulated for this . achievement,

In 196970 we had.increased our agricul-
tural production hy about 7.1 per cent. over
1968-69. In 1970-71, agriculteral production
bad inorcased by about 6.7 per oceat. over
1969.70 In both these yoars, the production
Was more than the target of 5 per eent fixed
by the plasning Commission. Apart from
that, our achisvemeat has boen mere oo the
foodgrains side, As hos. Members are
iware, in 1969-70 our foodgrain production
was 99.5 millien tonmes. In  1970-7 1 it was
:07.8 miltion toanes, that is to sy, an ine
crease of 8.4 Percent in the course of one
Year. For this year the figures are not avail-
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able, but in spite of the bad weather condi-
tions in some parts of the country like
drought in Maharashtra, Andhra pradesh
and Mysore, floods in Bihar, UP. and West
Bengal and cyclone in Orissa, 1 hope we
shall end the year with a production of 112
to 113 million tonnes of foodgrains. This,
1 consider, is no mean achievement, parti
cularly in view of the fact that we were
confronted with all kinds of difficulties. We
had to feed the unparallelled influx of ref-
ugees from Bangla Desh. We have to pro-
vide foodgrains to Bangla Desh evenunow
and we have to meet many other regiwe-
ments in our country. Therefore, I consider
that the achicvement in this regard cannot
be set aside very lightly. It is something
which we can be proud of. For that the
credit goes not only to the ministry, but our
thoughts mast go to the cultivators and
scientists who have helped us in reaching
this achievement.

Five years ago, we had declared that
we shall stop all concessional imports from
outside. That Promsise has been fulfilled by
us. Not only concessional imports of
foodgrains have been stopped, but we are
no longer importiug foodgrains even on
commercial account. I hope in a few com-
modities, we shall become self-sufficient
within two to three years, time. It is true
so far our success has been mostly in wheat,
We are also increasing rice production and
we hope in commercial crops also we shall
be able to become self-sufficient in two to
three years' time.

A particularly gratifying development is
that wheat production in the current year
is likely to move up to a new peak of about
26 million tonnes as compared to 23.2 million
toones in 1970-71, The progress of wheat
production in our country in the past five
years comoares well with the highest growth
rate for wheat achieved anywhere in the
world, In the case of commercial crops
where our progress hitherto was relatively
less satisfactory and inadequate to cope with
the mounting demands. a number of new
initiatives have been taken to accelerate the
tempo of growth, To supplement the supp-
lies of vegetable oil seeds, a programme for
cultivation of soyabeans in U.P., Madhya Pra-
desh Maharashtra and Gujarat has been taken
up on an extensive scale, The aim is to cover
4 lakh hactaves under soyabean cultivation
by 1973-74, In the curreat year. the Food



243 D. G. Min,

[ Shri F. A. Ahmed ]

Corporation of India has beeu authorised to
pay a premium of np to Rs, 15 per quintal
over and above the support priee of Rs. 85
per quintal. Snn-flower oil seed is yet an-
other crop we are ftrying to introduce.
Demonstration programmes have been taken
up to acquaint the farmers with the crop
and the techniques of its cultivation. An
Emergency Action Progr mme to bring 1,4
lakhs hectares under the crop during 197273
in Tamilnadu, Andhra Pradesh and Mysore
is proposed to be taken up,

To further augment oil supplies. steps
have been taken encourage the crushing
of cotton seed and rice bran and for greater
exploitation of minor oil seeds of tree origin.

For securing substantial rise in output
of indigenous cotton and curtailment of
imports. new measures are being implement-
ed, An Intensive Cotton District Programme
has been taken up in 13 districts, including
six nredominently irrigated areas and seven
districrs in the rain-fed areas. Steps are
also being taken to extend the cultivation of
high-yieiding varieties, hybrid 4 and MCU-5.
Development of cotton has also been taken
in the canal irrigated areas under the Com-
mand of the Rajasthan canal, Tungabhadra
and Nagarjunasagar projects. As a result of
developmental programmes, cotton produc-
tion in 1971-72 is reported to have gone up
by as much as 10 to 12 lakhs bales over the
previous year's production.

For increasing the productivity and total
output of jute, an Intensive Jute District

Programme has been drawn up by the
Government for implementation from
1972-73.

In view of thc very large areas under
rice and wheat and some of the coarse grain
crops. efforts towards the improvement of
varieties of these crops were given priority
in the past. However, the importance of
some of the minor millets and pulses, which
are grown under difficult conditions and
which are comsidered important for the
pooret sections of the rural people in many
arcas, has led to the formulation of pro-
grammes for thc improvement of these crops
in 1945 and subsequent years. Among the
minor milles, very little improvemcnt was
achieved and the conditions undet which
these crops are grown are hardly conducive
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to high yields, Some of the important
varieties tried are IP 158 Kodo millet, ISC
701 and [SC 709 in Italian millets, IBM 211
IPM 140 and 223 in common mlillet. For
horse gram there is an important programme
in the Central and Southern parts of the
country. It is grown under conditions in
which it is hard for any other crop to grow
usually, It is grown in late Kharif rabi season
after the harvest of the Kharif crops. A
centre for breeding better varieties of this
crop has been sanctioned by ihe Indian
Council of Agricultural Researeh, Proposals
that may be received from the States
interested in such crops arcalways considered
in view of the special importance of these
favourably by the ICAR crops for areas
which can be hardly for suitabl other
crops. Any such schemes that may
be received from Mysore, which is very im-
portant areas for this crop would certainly
be considered acceptable

Therefore, 1 would like to point out to
this House that efforts are being made not
only in the direction of increasing the pro-
duction of wheat and rice but also with
regard to such crops which are inadequate
and for which there is a demand in our
country, We are making a serious efforts
for increasing production of such crops so
that the deficiency can be made up and we
can become self-sufficient in the next two or
three years,

The large increase in production record
in some crops such as wheat and cotton
have thrown up new problems of plenty. Dur
experience is that these problems are no less
complex than those faced during the period
of scarcity. Itis estimated that this year
we may have to procure as much as 6.5
million tonnes of wheat Such massive
procurement would cause a heavy drain on
existing marketing, storage and tranmsport
facilities,

One hon. Member has raised' the question
whether we have made adequate arrange-
ments for storage in order to cope with
such heavy procurement. jmay Inform
the House that so far aa pur storage capa-
city is oonoarned, the total stopage capacity
of the Food Corporation of India, the
Warchousing Corporation and the State
Oovernments put together b 14.7 million
toomes. It ia, of course, not available with
the Food Cosporation of Indis. So far s
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we are concerned, we have only 8.1 million
tonnes under owned and hired categories but
we can depend on the storage capacity with
the State Governments. So far as our requi-
rements are concerned, we are short by
about 2 to 3 million tonnes of storage capa-
city. For that purpose, we have made
arrangement for covered plinth storage and,
1 think, it would be possible for us to make
the necessary arrangement to store 6.5
million tonnes of wheat which we are expec-
ting this year.

Last year, we had difficulty because of
higher procurement. Our estimate of
procurement was only 4 miilion tonnes but
we actually procured 5.1 million tonmes of
wheat. That is why we could not make
storage arrangements at the proper time.
This time care has been taken to make a
proper and adequate cstimate so that the
same difficulty may not be felt at the time
of procurement. We are taking noccssary
precautions and, [ hope, the storage arrange-
meats which we have made will look
after the high procurement which is expec-
ted in the coming season.

So far as marketing is concerned, we
are also trying to improve that. Up till
now, a3 hon. Members are aware, through
some pucca arharias, pacticularly in UP,
wheat was procured. But now the State
Government has also come in and we are
insisting that procurement should be made
cither directly from the farmer or through
the cooperatives. So far as procurement
through cooperatives is concerned, that is
going to be increased from 33 per cent to
about 50 per cent this year. We are also
making an effort to make direct purchases
from the cultivators. So, that will help the
cultivators in the coming season,

So far as transport is concerned, I must
say that theee is some difficulty. It has not
been possible for us to transport as much
quantity from the purchasing areas as we
would have liked to do due to higher pro-
curement last year and what we expect
from future years. But we arein touch
with the Railway Ministry and wo are taking
all necessary steps to see that there is no
bottleneck in the future and that whatever
is procured by us is transported as early as
Possible from the procurement centre to the
deficit areas.

| bave already informed the Houso that
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despite the increase in production, Govern-
ment has decided to maintain the procure-
ment and issue prices of wheat at last year's
level. Dr. Rao said that the procurement
price ought to have been reduced and we
ought to have accepted the recommendation
of the Agricultural Prices Commission, He
suggested that there was no reason for the
differenze in the issue price of wheat and
the issue price of rice. 1 may inform the
hon. Member that the procurement price
and the issue price of wheat have been fixed
on historical grounds and I need not give
any explanation for it. As the hon. Member
is aware, when we were importing wheat,
imporved wheat was being sold at a much
lesser price. In the beginning it was sold
at Rs. 37 or Rs. 38; then it rose to about
Rs. 48 and to Rs. 55, There was not so
much the question of subsidy. Wec wanted
that this should be issued at Rs. 74. This
time, our concern was that the prevailing
price level should not be increased and it is
only in order to maintain the price leve!
and 10t to allow the increase in the price
that the issue price has not been disturbed,

So for as the procurement price is cocer-
ned, at present, we have no data on the
basis of which we can definitely say what
will be the proper cast of production so
far as the cultivator is concerned. There-
fore, what we have decided is that we are
setting up an organisation to ascertain data
for different parts of the country and to find
out what is the proper cost of production
and, on that basis, to take necessary action
in that behalf.

1 also agree with the suggestion given by
Dr. Rao that the time has come when we
have to think ia terms of plaaned cropping
pattern 30 far as all the commodities are
concerned. That is a suggestion which js
worth consideration. We are seized of that
problem and we are taking action in that
behalf.

Tt has been suggested that prourement
prices at which support is given should pe
announced before the commencement of
sowings so that the cultivator can plan his
crop pattern accordingly. To enable the
Government to announce procurement pricas
for the next yoar's harvest, before the rabj
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sowings, a special study of the cost of produc-
tion of wheat is being expeditiously under-
taken. As a matter of public policy, the
Government of India have decided that the
cooperative institutions should be associated
intimately with the operations of the Food
Corporation in regard to procurement. The
share of the cooperatives in the procurement
was 38 per cent during the last rabi seasion.
In the current season, the cooperatives in
the States of Punjab, Haryana and Utter
Pradesh have been allowed to procure
specified percentages of the total quantities
purchased by tbe Government, These per-
centages are nearly 30 per cent in Punjab,
20 per cent in Haryana and 33 per cent
in Utter Pradesh,

Apart from this, the Food Corporation
is also utilising the service of individual
cooprative institutions whenever possible as
their agents for procurement, In the agre-
gate, the procurement through cooperative
agencics may come to about 50 per ceat.

Shri Ranabhadur Singh had observed
that the price structure should be formulated
as to cover the whole range of crops rather than
one or two principal crops. It may be
pointed out that the minimum support prices
are, at persent, fixed for paddy, jowar,
bejra, maize, ragi and jute. For sugarcane
delivered to sugar factories also, the minium
prices are fixed. In addition to these mini-
mum Prices are fixed. In addition to these
minimum prices in the case of paddy, rice,
wheat, jowar, bajra, maize and l'!sii;| the
procurement priees are higher than minjum
support price are fixed for these foodgrains
and, at present, all purchases are made at
these procurement prices.

For soyabean, the support price in
1961-70, was fixed at Rs. 85 per quintal,
During the ourrent year, 1971-72, the
Food Corporation of India has has been
authorised by the Government of India to
offer a premium of upto Rs. 15 per quintal
over and above the procurement price
of BS per quintal, to encoursge the dewve
lopment of this crop. In the case of
rape seed, the Government of f{ndia decided
in 1971 that it should be purchased by the
F,C.Lata price of Rs. 120 per quintal
the price of different crops are generally
fixed on the advice of the Agricultrual Prices
commission. Their advice on price policies
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of agriculturial commodities is given with 8
view to having a balanced and integrated
price structure in the perspective of the
economy and with due regard to the interests
of producers and consumers.

In this case of cotton, the prices in the
current year have fallen to low levels due to
increase in production and the cultivators
in many areas have been facing difficulties
in disposing of their produce To mest the
situation, the existing credit control for
advances against stocks of cotton has been
relaxed. Also, the Cotton Corporation of
India has been asked to make purchases
at pre-determined prices. Not only they
have been asked to make these purchases at
pre-determined prices but they have also
been asked to hold stocks so that the prices
of cotton may not go down. I am sure that
these measures will soon have their impaoct
alleviate the difficulties and hardships of
cotton growers, Shri Bhattacharyya, Shri
Mirdha, Shri Swaminathan and some other
hon. members have exprossed anxiety about
the progress of land reforms. Duriag the
recent months, this ohject has received the
close attention of the Central Govorntmeat.
We are fully aware of the pressing need to
remove the gaps between accepted polices
and legislation and between enaocted laws
and their implementation. An importaat
landmark in the context of land reforms is
provided by the recommendations of the
Central Land Reforms Commitiee. The
main recommendations of the Committos
are that celings should be made applicable
to the family as a whole, that the ceilimgs
for a family of five may be fixed withins
range of 10 to 18 acres of pereanially ir-
gated land or land under assured irrigation
from Government sources for growiag two
crops ; that for various other categories of
land, the conversion ratio should be fixed
taking into account the avallabiity of water,
productivity, soil classification, crops grown,
etc.; and that the exemption in favour of
well managed and mechanized farms should
be withdrawn, 1 wrote to all the Chiel
Minfsters in Sepetember 1971 requesting that
necessary action be initiated to bring the
State coling laws in line with the reconfmen-
dactions of the Committes, WRecently I
have again mddressgd the Chiel Ministers
suggesting that necessary Jegistatiba may
enacted during the current session of
State Legislature. As ypu am
question of exemption under the oeil

§€8¢
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wis discussed again with the Chief Ministers
on 14th April and & consensus was reached
in favour of doing away with most of the
exemptions under the existing law. This is
certainly a positive achievement,

An hon. member raised the question of
religlous and chritable trusts. Our policy
is that only genuine trusts of public nature
deserve special treatment, They may be
ecither granted annuity or some other suitable
arrangement may be made in order to ensure
that the objectivcs for which the trusts were
created are not frustrated,

A point was raised about the question
of retorspective effect being given to the
ceiling laws. The Central Government is
in favour of retrospective effect being given
to the amendments. As a matter of fact,
this principal has been adopted in the laws
of soveral States, Some advance has already
been made in the matter of ceiling legisiation
in saccordance with the recommendations of
of the Central Land Reforms Committee
The ceiling laws of West Bengal and Kerala
are already in line with those recommenda-
tions, Recently Bihar issued an Ordinance
for reducimg the level of ceiling. The
Governments of Madhya Pradesh and
Jammu & Kashmir have introduced Bulls for
amending the oeiling laws. The other State
Governments are also expected to fall in
line with this policy. It was made clear in
the recent Conference of the State Chiefl
Ministers that Centre had only issued-lines
relating to outer limit but these were not in-
tended to inhabit any stricter approach should
that be found more foasible in any State or
Union terrdtory. [ must also state before
the House that [ found the attitude of the
Chief Ministers very resouable in the receat
Conferenoe. There was not a single Chief
Minister who was opposed to the recommen-
dations made by the Ceatral Committoe so
far as celling laws are coacrned,

DR. V. K. R. VARADARAJA RAO ;
May I know what is the area of laad which
e expsct to got when ceilings are imposed?

SHRI F, A. AHMBD : That isa very
impoctant question. This was rabvad in the
Chief Ministers’ Confereace, and I may
inform the House that ouly the Chief
Minister of Msharashira gave cortain fgures
with rogard to the aces of land which game
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under exemptions. I have msked for this
information from every State so that we may
be able to know the position, how much
land is available under exemption and what
is to be done with regard to these excess
arcas. When the figures are available, we
shall place them before the House.

SHRI R. S. PANDEY : What about the
railway land?

SHRIF. A. AHMED : As] have sid
the other day, the hon. Minister in charge
of Railways has been pleased to offer it. We
will see how best we can utilise the land.

SHRI SHIVNATH SINGH (Jhunjhunu):
What steps the Government are taking to
see that the unozcupied land which is to-day
lying waste is distributed to the iandless?

SRRI R. V. SWAMINATHAN (Mad-
urai) : That s also a very vast problem.

SHRI F. A. AHMED : Our policy is
that all the available land should be distri-
buted to she landless, particularly, the
Scheduld Castes and the Scheduled Tribes.

SHRI SHIVNATH SINGH : But what
has been done sv far? How much land has
been given?

SHRI F. A, AHMED : This is a matter
which has to be implemented by the State
Governments. We are insisting and we shall
again ask them to distribute all the available
land to the landless people,

SHRI JYOTIRMOY BOSU (Diamond
Harbonr) : All that should have been dons
before the 1967 elections,

SHRI F.A. AHMED : Apart from amand-
ing the ceiling laws, I have also requested
the Chiel Ministers to accord high priority to
the re-distribution of land to the landises,
particularly, those belonging to the Scheduled
Castes and the Scheduled Tribes, No Jess
importaat Is the question of removing the
#Aps in the tenancy laws and saforcing them
with a view to affording effective protection
o teaants, particularly, share-croppers. The
rights of share-croppers are mot geaorally
recorded and they continue to cultivate the
land at the will of the landowners. The
chief objective of tenancy reform Is to
protect thiy class of pople from harssscsent
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and eviction. Our experience has been that

_merely by enacting necessaly legislation it
will not be possible to protect the really
under-privileged class unless such measures
are backed by vigorous administrative efforts,
Most of our difficulties in the effective
implementation of land reforms are rooted
in the unsatisfactory conditions of land
records, I have, therefore, advised the Chiel
Ministers to pay special attention to the
updating of the land records. I have also
advised them to sec that this scheme gets
the necessary admimistrative and financial
support. I wish to assure the House that
Government will spare no efforts in easuring
the speedy and efficient implementation of
land reforms.

Shri Darbara Singh and some other
Members have referred to the difficulties of
small farmers and other weaker sections.
Members are are of the great importance we
attach and the keen interest we havein
directing developmental efforts for the benefit
of these sections of the rural commuanity in
pursuance of our objective of *‘growth with
social justice * The special programmes
sponsored by my Ministry include the
Central Sector Schemes for the development
¢l small and marginal farmers and agricul-
tural labourers. The setting up of these
SFDA and MFAL agencies in 87 project
areas 13 & pilot experiment for inducing
greater flow of credit and other facilities to
the participant farmers for their economic
uplifc. Most of thess Agencies started
functioning effectively only during 1971.72,
The Agencies located in the border areas
had to face difficulties during the last year
and we hope that they would soon b2 able
to reach the levels of others with greater
effort in the current year. From these pilot
projects we hope to learn usefal lessons in
isolating the problems of development of
small and marginal farmets, agricultural
labourers and rural artisans, devise suitable
‘measures gad adapt them for larger applica-
tion throughout tho counfry. A pragmatic
approach is maintained in the implementatioa
of these programmes and modifications are
made im the light of the experience gained
in the fisld. One such modification is the
inclurion of marginal farmers aleo ia the
SFDA areas.

Till the ond of PFebruary, the SPD
aguioles liad identified 13.25 lakhs of pastitl-
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pants and the MFAL agenciés 6.95 Iakha.
With credit support of Rs. 17 crores of short
term, Rs 2 crores of medium term and
Rs. 6 crores of long term loans obtained
from co-operatives and commercial banks,
the participants had invested in 23,400 minor
irrigation units and taken up 9,100 units of
subsidiary occupations, These agencies had
faced initial administrative problems in
personnel selection, extension support, progr-
amme formulations and credit flow. We
have been having discussions with the State
Governments and the concerned institutions
including Banks by organising Regional
Seminars and a National Seminar. The
suggestions throwa up in these Seminars
have been found to be useful in finding
practical solutions to the various operational
difficulties faced by these newly created
agencies.

One of the important schemes aimed at
alleviating the prewvailing conditions of
unemployment and under-employment in
rural areas is that of the Crash Scheme for
Rural Employ meat.

Hon Members will be glad to know that
the scheme which came into operation from
April, 1271 has made considerable headway
duriog the last year is estimated to have
reached a level of Rs 30 crores. Reports
have already been receieved about the em-
ployment generated of 538 lakh mandays.
This figure will go up whea all the reports
have boen received, As my colleague, Prof
Sher Singh has already explained, the scheme
involved several operational steps such as,
selection of labour, choosing works in cons-
ulation with people’s representatives, prepa-
ring plaas and estimates, airanging for pro-
per technical scrutiny, etc, The scheme has
aroused considerable inteiest and enthusiam
among several States snd the people in the
rural areas. We have adopted a flexible
approach and every possible step has been
taken to introduce improvemeats and make
the scheme more effective and useful in the
field, For exampie, when it was fouad that
considerabe time would have to be spent
in identifying fsmilies n which no single
person is employed. as originally eavisaged,
be decided that this condition should be
rolaxed while giving prefetesos to the more
needy persons and to those whe bave no
altermative omployment. Purther, we sllo-
wed material comfent in cortals pyojects to
§9 UPto 46 pep et or #a, with & vier 0
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cnsuring that the assets created would be
durable, Similarly, to enable the State
Governments to cnsure proper ezecution, we
raised the limit en staff expenditure from
3 porcent to § percent. For speeding san-
ctions we have also delegated neecssary
powers to the States with effect from the
1st April. 1972. These measures should en-
able the States to not onjy generate the tar-
getted number of man-days of employment
but also ensure the durability of the works.
The Bhagwati Committee on unemployment
bas recently drawn attention to the need for
ondertaking action-cum-study projects in
small and compact areas on a pilot basis
with a view to understanding the nature and
extent of unemployment and evolving sult-
able programmes. We too have been think-
ing along these lines for some time, We
have now decided in consultation with the
Pianning Commission to start 10 to 15 pilot
projects on an intensive basis in compact
blocks generally within the farmework of
the Crash Progra mme.

Another programme which has been
taken up to mitigate the severity of scarcity
conditions is that of Drought-prone Areas
Programme formerly known as Rural Works
Programme, The latest reports indicate that
several States have spent dunng 1971-72
larger amounts than allocated for the ysar.
Projects worth more than Rs. 80 crores have
been sanctioned and are under execution in
different States. Minor irrigation projects
aceount for about 60 pereerit. of outlay, soil
conservation and afforestation for about 10
percent and roads for the balamoe 30 per
cent. Here toc. we have adopted a flexible
approach: Where no other form of irriga-
tion is possible, we have agreed to tubowell
schemes. although they aro not very labour
intensive. A few drinking water projects
have also heon sanctioned in some districts,
It is our hope that when all thess schemes
are completed these chronically drought
districts will be in a somewhat better posi-
tion to face the drought when it occurs in
the future, ‘We are conscious that the pro-
blems of these backward and poorly eado-
wed arcas are .complex and that concertod
efforts are required to improve the lving of
the people in these areas. It is proposed to
organise studics in a few selected distracts
with a view to evolving policy guidelines for
the Filth Plan,

I i
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garding engar. Shri Mukhtiar Singh ha®
stressed the need for an appropriate long™
term policy for sugar. There can be no dis"
agreement about the need for sucha long~
term policy. The fortunate of the sugar in-
dustry are linked with thc availability of
the basic raw material, namely sugareane,
Unless it is possible to ensure & steady level
of sugarcane production, sugar production
cannot be maintained ata constant level,
Sugarcane production depends on the vaga-
ries of the whether and also on the prices of
competing crops. The Sugar Industry Enqu-
iry Commission has been asked to sugges'.
among other things, a blue-print for the
development of the sugar and allied indus-
tries over a period of ten to fifteen years,
The Commission is due to submit its report
by the 31st August, 1972,

ot gem wox qoR ¢ ganafy W,
& 7oy wiw ¥ fa¥za Frarar,
T &Y fadl ®r Tawy  arw wie-
YA orw gar, WA AT fael & ww Qo
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wq USHTFTT T |

aaafy w@lE@: oF 96 & A
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&ifag st gavt age Wy 1T § @¥ @
T GGE N AT FL @ § | o
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SHRIF. A. AHMAD : It is also the
Government's intention to evolve its policy
on nationalisation of sugar industry after
the recepit of the recommendations of the
Sugar Industry Enquiry Commission, which
has been asked to go into the problem of
the sugar industry in all its aspects with an
eye particularly on the demand for nationa-
lisation of the industry. In the meantime.
the necessity for nationalisation of somc of
the sick mills in UP was feit by the State
Government, and on the basis of the advice
given by the Attorney-General and the Sali-
citor-General of India, the State Govern-
ment had been advised that they were com-
petent to make the nocessary law for acqui-
sition of suoar mills. The UP Government
accordingly took action to acquire 12 sick
units after obtxining the instruptians of the
Prosident. as roquired under the Coastitys
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tion, but all the mills filed petitions in the
High Court against the State Government's
action and seven of them also got stay
orders. Thus, only five sugar mills are under
the management of the State Governnment,
pending final acquisition after the court's
decision.

The UP Government have also moved
the Government of India for the Presidout’s
approval for acquring all the sugar mills
in the State, and the matter is unner exami-

nation.

As regards arrears of sugarcane prices,
my colleague Prof. Sher Singh has already
replied in detail, indicating the extent to
which the position has improved in this be-
half.

MR. CHAIRMAN : I shall now put all
the cut motions standing in tbe names of
Dr. Laxminaraln Pandeya, Shri Bhogendra
jha, Shri M Rajangam, Shri D. K. Panda,
Shri R. V Bade, and Shri Ramavatar Shas-
tri, namely cut motions Nos. 1, 66 to 73, 8
to 84, 87 to 90, 96 and 97, 14 and 15,26 to
31, 131 to 145, 16 to 25, 32 to 43, 43 to 35,
57 to 60, 91 to 95, 101 to 129 and 146 to 166
all together to vote.

All the cut motions were pur and negatived.

MR. CHAIRMAN : The question is:

“That the respective sums not exceed-
jng the amounts shown in the fourth
column of the Order Paper be granted
10 the President to Complele the sums
necessary to defray the charges that will
come in course of payment during the
year ending the 31st day of March, 1973,
in respect of the heads of Demands
entered in the second column thereof
against Demands Nos, 25 to 31, 144 and
115 relating to the Ministry of Agricul-
tore."”.

The motion was adopted.

(The motions for Demand for Grants whick
were adopted by the Lok Sakba are repro-
dnced balow— Fd)

DEMAND NoO. 25 : DEPARTMENT OF
AGRICULTURE

*That 3 sum uot exoeeding Ry. 484,
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76,000 be geanted to the Presideat ro
complete the sum mecessary 10 defray the
charges which will come in oourse of
paymont during the year ending the st
day of March, 1973, in respect of ‘De-
partment of Agticulture’.”

Desanp No. 26: AGRICULTURE,

“That a sum not exceeding Rs. 26,19,
7800 be granted to the President fo
complete the sum necessary to defray the
charges which will come in course of
payment during the year ending the 3ist
day of March, 1973, in respect of *Agri-
culture'.”

DEMAND NoO, 27 : PAYMENT TO INDIAN
COUNCIL OF AGRICULTURAL RESEARCH

* That a sum not exceeding Rs. 27,11,
57,000 be granted to the President ro
complete the sum necessary to defray the
charges which will come in course of
payment during the year endiog the
31st day of March, 1973, in respect of
‘Payments to Indian Council of Agri-
cultural Research'.”

Demanp No. 28 : Fomesr.

“That a sum not exceeding Rs. 1, 64,
45,000 be granted to the President ro
complete the sum necessary to defray the
charges which will come in course of
Payment will come in course of pay-
ment during the year ending the 31st day
of March, 1973, in respect of ‘Forest’.”

DmuanD No. 29 : DeparTuENT OF FoOD.

““That a sum not exceeding Rs, 1,00,34,
39,000 be granted to the President 0
complefe the sum necemsary to defray the
charges which will come in course of
Payment during the year ending the 3lst
day of March, 1973, in respect of ‘De-
partment of Food".”

Dewanp No, 38 : Derarmaant oy CoMu-
wvrY DeveLorMenT,

“That a sum not excoeding Rs. 41
78,000 be granted to the President o
complele the sum necossary to defray the
charges which will come In cousse of

payment during the year snding the JIst
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day of March, 1973, in respect of De-

partment of Community Development’.”

DeEMAND No. 31 : DEPARTMENT OF
COOPERATION.

“That a sum not exceeding Rs. 2,68,
18,000 be granted to the President ro
complete the sum necessary to defray the
charges which will come in course of
payment during the year ending the 31st
day of March, 1973, in respect of ‘De-
partment of Coaperation".”

DEMANT No, 114 : PURCHASE 'OF FOODGRAINS
AND FERTILIZERS.

* That a sum exceeding Rs. 1,32,20,
14,000 be granted to the President 1o
complete the sum necessary to defray the
charges which will come in course of
payment during the year ending the 31t
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day of March, 1973, in respect of ‘Purc-
hase of Foodgrains and Fertilizers"."

Drumannp No. 115 : Otaer CAPITAL OuTLAY

OF THE MINISTRY OF AGRICULTURE.

““That a sum not exceeding Rs. 45, 26,
60,000 be granted to the President 1o
complete the necessary to defray the
charges which will come in course of
payment during the year ending the 31s1
day of March, 1973, in respect of ‘Other
Capital Outlay of the Ministry of Agri-
culture’.”

18.10 hrs.
The Lok Sahba then adjourned tell Eleven of

of the Clock on Thursday April 20,
1972| Chatra 31, 1894 (Sahka).



